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GOVERNMENT OF INDIA, . e
LEGISLATIVE DEPARTMENT. )

PROOEIDINGS OF THE INDIAN LEGISLATIVE ‘OOUNCIL ASS!MBLED UNDIR g
'I'EI PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1015 ° R
(5 & 6 Geo, V, Oh, 61).

The Oouncﬂ met at the Counqﬂ Chamber, Imperial Becretariat, Delhx, on
Tuesday, the 5th Maroh 1918 “

S Pmmw |
: The Hon'ble Bie GRORGE Low’xnns, K081, K0, V'we-President pms J‘”” L
~ " and 50 Members, of whom 54 were Additional Members K

OATH OF OFFICE.

The followxng Additional Member made the presonbed oath of elleghnoe
to the Crown :— :

The Hon'ble Colonel klﬁed Joseph Oe.r"uana. :

QUESTIONS AND ANSWERS.

" The Hon'ble Nawa.b Syed Nawab Ah Ohandhn, Kha.n
Bahadur, asked :—

1. * Do Government mtend takmF any aotion at present on the reoommend-
ations of the Public Bervices Oommission affecting the Education Department P sf Pu
If so, from what date is it intended to give effect to such recummendations ? "’ Oommisten

re the Bdn.
. The Hon'ble Sir C. Sankaran Nair replied :—

“The Hon'ble Member’s attention is invited to the publmhed Omulqr of the
Government of India No. 868 of the 6th October 1917, which shows_that the
Government of India have already addressed the Loeal Governments on the \

‘subject. As already explained in the answer given on the 1st Maroh fo. the
Hon'blc Mr. Srinivasa Bastrils question on the Bducational Bervices, the replieg
of all the Local Governments have not yet been received, and it is not possible
at present to indicate a date from which the final decision arrived at will take
effeot.”

( 711 )



712 QUESTIONS AND ANSWERS.

[ Nawab Syed Nawab Ali Chaudhrs, Khan Baha- [ bre Marcw, 1918.]
dur; 8ir C. Sankaran Nair; Raje Sir ’
Muhammad Ali  Muhammad Khan;  Sir
William Vincent. |

The Hon’ble Nawab Syed Nawab Ali Cha.udhn Khan
Bahadur, asked :—
Vaoavelesin 2. “Isit intended to let the exlstmg vavanecics in the Indian Educational
Educasisant Bervico stand over sime die, or is it intonded to-fill thom by promotion from the
) Provmcxal Educational Service?"”

The Hon'ble Sir C. Sankaran Najr replied:— -

“The Goyernment of India arc at present considering, in consultation with
Local Governments, proposa's for filling the existing vacauoies in the Indian
Educationa! Bervice by promotion from the Proviucial Edpcational Service, or
if suitable officers are not available in that Scrvice, then by In(hans who are
candidates for the Service.'’
__TheHon'ble'Nawab Syed Nawab Ali Oha.udhn, Khan
B&h&dur, ukcd Ll
__ gm #48, « Wil Goverument ‘be pleased to state the number of Hindus, Muham-

hammadans madans and other Indians, respeotively, in employ in the Indian Educational
Tadins 1. Seryice, separately , for each Provinge, and the number whieh it i is mtended to

aa'"u"}‘:';"un admit into that Semce P

.The Hon'ble Sir C. Sankaran Na.u' replied :—
S reply to. the -first part of the quoatxon, a statement® giving the
necesaary information is laid on the table. -

* A regards the second part, as already e,xplamed in a reply to & previous
; ,j’uest&on, the matter is af present under conuderahon in oonsultatxon with the

200 ’_gqvernmenta ‘ o

\ A Y

. The Hon'ble Raja Sir Mnhammnd Ali Muhammad
" Khan nsked :—

Rarsem in 4, “ Will Government be pleased tola oﬁ the table a statement giving the
facia. ™ pumber of persons interned in India, inclyd mg Burmpa, their names and the
“following particulars relatmg to each case : Bl

(a) The native place of each mterned person
(6) Age.
(o) Profession.
(d) Enactment under whioh interned.’
(¢) Date of internment.
(f) Dependants (if any).

"(§) Where interned, with name of gaol, lf in custody.
(h) What allowance (if any) is given to the interned person.
(¢) What allowance (if any) is given to his dependants,”

e
%

The Hon’ble 8ir William Vincent replied : —

"« % The Government of Indm have oousldered the matter, but it is in their
- opinion sufficient that the relatives of internees should be in ‘possession . of
information about them, and they donot think that it-would be in the public
intorest. that information as to their pames and othm particulars should be

generally advertlsed as suggested.”

® Pide Appcndlx A,



QUESTIONS AND ANSWERS. 73

[Brr Marcn, 1018.] [ Mr. Srinivass Soslri; Sir Robert Gillan; Sir
George Barnes.

The Hon'ble Mr. Srinivasa Sastri asked :—

3. “ (¢)Will Governmont be pleased to supply a statemoent showing the cost Ziserred,
‘{o Government in capital and in recurring expenditure iuvolved in the provi }:;:,:“i!b‘-
sion of reserved saloons and carriages for ﬁigh offiials P ofotali
(b) Do Governmont propose to consider the question of ocurtailing, while
the war lasts, the privilege at present allowed to high officials of travelling in
- reserved saloons and carriages ? ‘

The Hon'’ble Sir Robert Gillan replied ;—

“The capital cost of carriages reserved for the use of high officials of Gov-
ernment is R19,67,179. Information regarding the recurring expenditure of
these carriazes is not available; it has been asked for and will be supplied to
the Hon'ble Member when received.

As regards the second part of the question, the Railway Board more than
8 year ago, in January 1917, in view of the curtailment of passenger servioes,
pointed out to Railway Administrations that, in order to meet actual public
réquiremnents and provide as much third olass accommodation as possible; every-
thing inthe nature of luxuries, such as restaurant cars and reserved acoommo-
dation, should be either suspended entirely, .or reduced to the absolute
minimuin:; and that upper olass accommodation shonld be reduced :to. meet ~
actnal demands only. They dealt also with the case of railway officers’ saloons.
I may say that railway officers who spend much of their time on the line must
have saloons ; but a restriction on their use was suggested so a8 to avoid inter-
ferenoe with public traffic, and, as far as local conditions allow, the wighes of
the Railway Board have beon ' carried into effect. At the same ‘time, we
addressed the other departments of Governmer! and asked . that.Government
officials desiring to havo special carriages faken by mail or passenger. trains
should donsult beforehand the Agents of the railways by which .they intended
to travel ai 40 the trains which ‘i would be moit conyenient- for’ them "to 'use
. from the. point of view of railway, working: Finally, seps have been “teken Yo
'limit the rinning of speoial tralhs to cases where they are really necéum’fg:
The Hon'ble Member will see thérefore that the matter has been very carefully
oonsidered, and the Government do ot feel that it: is desirable to'go- farther in ™
the direction of curtailing the use of facilities which are not privileges, but
which are provided in the interests of the public service.” '

'Phe Hon'ble Mr. Srinivasa Sastri asked :— N -
6. “(a) Have the sorters of the M. Division of the Railway Mail Bervice Momortals

submitted through the regular channel to the Direotor-General of Posts and #5'82a%,,
Telegraphs memorials setting forth certain disabilities and gricvances ? Matl

(3) Will Government be plé’ased tostate whether any, and, if so, what
orders have been passed on these memorials?

The Hon'ble Sir George Barnes replied :—
« The answer to the first pact of the Hon'ble Member's question is ¢ yes.’

With regard to the seond part orders have not yet been passed on these
memorials. Before they were received the Dircotor-General, Posts and
Telegraphs, had however already issued orders for the general improvement
of the pay and prospects of the Railway Mail Bervice. The average pay
of sorters has been raised by & uniform rate of one rupee, with ‘eﬁgct from
{he 1st February 1018, and, under the order already passed, further improve-
ments will be made in the next finuncial year in the average pay of sorters
of the M. Division as well as of other Divisions. One-third of the sorters .
on Rs. 20, which is the lowest grade, bave been promoted to the next higher
grade, Re. 80, with effect from.:the 1st.January 1018; ‘and-in the next
ﬁnanéial year the minimum pay of sorters will be raised from Rs. 20 to Rs. 25;
paid probationers will receive Rs, 20 instead of Rs, 15. These improvements

represent an additional expenditure of Rs. 9,860 a mont .



714 QUESTIONS AND ANSWERS.

[ #r. Kamini Kumar Chanda; Sir Williem [ 58 Marocsm, 1018, )
Vincent ; My, Surendra Nath Bannerjea )

The Hon'ble Mr. Kamini Kumar Chanda asked :—

.,.E’: . “(a) Ifit a fact that 20, or any other number of, Btate prisoners or detenus
A gal, at the Ahpore Central Jail lmve gone on hunger strike on the followmg among
other alleged grounds:— :

(s) being kopt in solitary oells, in some cases for days together ;
(#5) being deprived of the liberty of talking to anybody ;
P \y g ybody ;
(i#6) being deprived of the right of taa"lmz newspapers, ourrent
" periodicals and books;
ip) their communioations and complaints being stopped ;
p PP
(v) their inability to meet the barest necessaries of life ;
(vi) being banished to, and detained m, uncongenial and unhealth
g y
placee,
(vis) being insulted, threatened aud subjeoted to forture extendmg evon
to emasculation.

(b) Will Government be pleased to state how the matter was dealt with in
edch: case? . Was any . inquiry made? Ifso, by whom? Will Government
be pleassd to publish the result of inquiry in every case P

F{e) Is it-a faotthat friends and relations of the prisoners offered to meet
them i in’the Jail, and advise.and use their influence with them to take food P
If 0, in how many: oases? Aud in how many cases was any facility granted to
such friend or relation -

©(d):Isit a fack thnt th ersons who went on hunger strike were transferred
wholesale from the Oezitral ail, Alipora, to places outside Bengal, rendering
aocoss to-thein ‘by their friends and relations g iffioult ?

(e) - Will Government be pleased to consider the propriety of ap ointing
aOommlttee with an.adequate non-official slement to inquire into ans report
g; il;e?ellegatlons made by the said persons ag ths grounds for their hunger

'I'he Hon' ble er William Vmcent replied :—

“ Altogether 20 prisoners went on huugermtnke Three of them gave up
the strike practically at once, and almost all the others have done so since.
They made no representation to Government, but each one of them was inter-
viewed separately by the Tnspector-Gerieral of Tails, Béngal, and by the Addi-

“tional Secretary to the Government of Bengal. : Each of them stated definitely -
that he had no complaint to make regarding bis treatment in_jail, and that he

-struck solely as a protest against his incarceration. The strike was olearly the
result of a combination, and to break this combination 14 prisoners were sont to
other jails. Relatives of the prisoners were given every possible facility for seeing
and reasoning with them whether ab Alipur or felsowhere. Government do nof
propose to appomta Commxttee of inquiry th this matter.”

‘The Hon’blo Mr. Surendra N a.th Bannerjea asked :— ;

Beager 8. “ Will Government be pleased to state—
Bengal (a) why the hunger-strikers, or at any rate some of thom, were removed
from Bengal ?
(b) were any statements taken from the hunger-strikers as to theu-
reasons for the strike? - ™

(o if the answer ig in the affirmative, will Government be pleued to lay
the statements on the table? * ’
~The Hon'ble Sir Wlllium Vincent rephed —

“ The Hon'ble Member is referred to ‘the’ roply givea to the questxons put
by {he Hon'ble Mr. Kammx Kuwmar Chanda on the game subJect ”



QUESTIONS AND ANSWERS; THE INCOME-TAX BILL. 715

[6rE MaroH, 1918.] [ Mir dsad Ali, Khan Buahadur s Sir William
‘ Vincent ; Sir William Meyer.)

The Hon’ble Mir Asad Ali, Khan Bahadur, asked :—

9, “ Will Governwent be pleased to Ia : omont -showi
o} / S y on tha table a statomont showing Mussalmezs
the following particulars as regards the Mussalmans interned in Iudia, incl.ud:: f:‘:’:«":’-‘?

ing Burma :—
(2) the total number intorned ;
(%) the name, birthplace, age and profession of each interned ;
(c) the enactment under which each was interned ;
(d) the date as well as the period of internment ;

(¢) the place of internment and where the interned person is confined
in jail, the name of such jail, and '

(f) the amount of allowanos given to (i) the iaternel, and (#) his
dependants, if any, :

. The Hon'ble Sir William Vincent replied :—

. **The Hon'ble Member is referred to the reply given to the question put '
bybt:hgt Hon'ble Raja Sir Muhanmal Ali Muhammal Khan on the same
subjeot,” o

THE INCOME-TAX BILL.

The Hon'ble Sir William Meyer :— 8ir, 1 beg to present the11-18 s.x.
Report of the 8elect Qommittee on the Bill to consolidate and amend the law
relating to inoome-tax. It is not usual to make a speech vn such ocooasions,
but I should Jike, with your permission, tosuy & few words in supplementary
explanation of the most import4nt alteration the 8elect Oommittee bas made
in the Bill, that is, in respeot of the period ‘of assessment,. . .. ... .. ..
“In the Bill as introduced e went frankly on the principle that it would
be convenient alikefor Government and the assessee, especially now that we
have to ascertain a man’s taxable income from all sources and graduate the
varying rates in Schedule I of the Bill acoordingly, that he should be taxed
in year B with reference to his Actual inoome in the preceding year A. This
procedure has, however, evoked considerable opposition from the representatives
“of the comnjercial community, gud I indicated in my speech introducing the

Bill that we wouid consider in Select Committee any practical suggestions

for its amendment in this and in other respeots. We havé, therefore, 'decided,

in deference to the criticisms made, to accept the principle that a man’s final
assessment in rcspect of any year shall be with refercnce to his aoctual

income in that year. I say final assessment, becauso it is obvious, as I
indicated in my introductory: speech, that a man’s actual income cannot

be koown till after the year has expired. It, therefore, besomes necnssary to )
have a provisional as well as a final assessment. The provisional assessment
will be made contemporaneously in regard to income taxed at the source, that
is, salaries and securities, as provided for in clauss 15. Income ‘of other
kinds will at the outset be provisionally assessed with roference to the assesses’s
returns of the previous year ; and when these returns are presented and adjudi-
cated on, we shall have available the amount of income to be provisionally tax
and the graduated rate to be applied thereto. .

« Then, when the assessee is able to produce returns as to his actual
income for the year, a re-assessment will be made as provided in our new
olause 19, which may result either in refund to"the sssessee of an excess
amount previously paid on the provisional assessment, or in a further payment
by him to Governwent by reason of the inadequacy of the provisional assessment.
T{\is remedies the patent defoct of section 33 of the existing Aot, to which I .
referred in my introductory speech, which allows, in certain circumstances, a
remedy of this sort to the assessee 88 againsf the Government, but gives no
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[ Sir William Meyer. | | 572 Maxnon, 1918. ]

corresponding remedy to Government, as trustee of the community, against him
if an assessment based on-the actuals of the year preceding proves to be inade-
quate. As I said then, people cannot have things both waysin this manuer,
and, I think, it will be admitted that if there is to bo re-adjustment, it must tell
in favour of the community as well as against it.

. “ That a certain amount of income improperly escapes taxation under the
present system will, I think, he clear from the following extracts from a - letter
written by an Indian gentleman in Bengal who was formerly concerned with.
the income-tax admimstration. He says there—

‘While the Sara (now the Hardinge) Bridge was under comstruction, very large con-
tracts for earthwork were given out to some up-tountry men—many of whom jnade as maoh
as Rs. 50,000 {oKRs. 1,00,000 of et profit in a year, and then having finished the wotk left the
place not doing any business at all mext year....... Then, again, I found thatin sn exceptionally
favourable year, cnormous profits were made in jute, bat in the following year I found the
business fall, and we had to refund to people who had been:assessed on the . profits they had
made in an exceptionul year.’ .

“ These extracts show conclusively that if you are to assess equitably, you
-must have better provision than the existing law allows. o

__“Taking three conseoutive years—A, B and (—the procedure now ocon-
feiplated wil bo— - "
(1) In year B provisional taxation with reference to information

" {urnished in respeot of year A. .

(2) To year O final assessment for year B with- reference to information
then furnished, and provisional assessment for year C in accord-
ance with the same statistios That is, the same set of returns will

« -serve for.fina] assessment in respeo; of year B- and provisional
... assessment in respect of year C. ! . :
7 *«Opdinarily, therefors, “thero will be a ranuing sccount betwoer, Govern-
meént and an assessee, any payments to or from him required with -reference
to*his“final ‘nsseedment  for ‘year B being made in couneotion with the

;provisional assessment for year C. : : i
& 5l Tesdnay- be, however, that an assessee djes without leating a business
~suocessor, or becomes insolvent, or otherwise winds up his business. In 'these
cases, we provide for settlement of the account as quickly as possible under the
“second proviso to. clauso 19." ‘ § o
“Wae also, in the first proviso to this clause, jiay down that no re-adjust-
ment shall be made {liereunder in respect of income-tax assessed “or paid
befora the passing of this Act. That is, since thé Bill will, we hope, cume into
law on 1st April next, we shall not apply the provisions which would otherwise
enable a final re-assessment to be made for 191718 if such assessment would
be to the disadvantage of the assessee or would give him any further right
which would not accrue under section 83 of the existing Aot. The proviso in
clause 33 of the Bill, asit now stands, covers rights at present exerciseable
under section 83, “'We waut, that is, to avoid any appaarance of retrospeoctive
action in a direction which the present law'did not contemplate, But in
1919-20 there will, of course, be a final re-adjustment as provided by the Bill
in the case of incomes provisionally assessed in 1918-19 with reference to the
refurns of the previous year. N o
'*1 may add that, for the sake of simplicity, we do not propose to make
this provisional and final assessment procedure applicable to the small pcople
who will be subjected to summary assessment under Chapter III of the
amended Bill, that is, men whose taxable income'is between Rs. 1,000 and
Ba. 2,000, In their case, the summary assessment will be made by the
+; Oolleotor on the best infotmation he can procure, L
w41 may mention, , too,t in- conneotion with assessment under'clauses 18
. and }t%j.’thqt some of our Indian colleagues on ths Select Committee sugzested
"~ "thiat’the’ Collector sliculd be"direoted to .accept cerlificates by & ohartered
- nocoiintant. Tt was decided, however, that no such absolute direction could bo
givaq’]tlg@ggb the Collector would naturally attach much weight toa certificate




THE INCOME-TAX BILL; THE CINEMATOGRATN BILL, %17

[ bre March, 1918.] [ Sir William Meyer; Sir William Vincent; Mr.
Ayyangar. ]

of the kiud, and departmental insbractions directiﬁg such weight "to be given
will be issued.. '

“Lastly, my friend Mr. Sarma raised a point as to parties being able to
appear by Oounsel in proceedings under this Biﬁ oconocruing their assessments.
T understand that in most Provinces this is already allowed ; but I propose to
address Local Govornments departmentally on the subject, in view to the
alleviation of any grievances which may cxist on this score, .

“The Bill will, I may say, be taken into consideration on the 14th
instant”. ; '

THE CINEMATOGRAPH BILL.

The Hon'ble Sir William Vincent :—“8ir, I move that the 1181 s.x,
Report of the Select Com mittee appointed to consider the Bill to make provision '
for regulating exhibitions by means of Cinematographs be taken into considera- -
tion. The Report of the Select Committee is a unanimous one, and I do. not
propose to detain the Council for any time over it. There are, however, a few -
points to which, I thiuk, I should advert. It will be observed that a sub-
clause has been added to clanse 1 providing that the Act shall come into effeot
from such date as the Governor General in Council may prescribe. Some
fear was expressed that the premature introduction of the Bill might cause
hardship to those engaged in the cinematograph business. Well, in answer
to that, I am prepared to give an undertaking that, provided something totally
unforeseen does not ocour, say a terrible fire, which would necussitate immediate
aotion, the Bill will not be brought into force earlier than the st of July, We
did not insert that date in tho Bill, becauseit is just possible, though I hope
very improbable, that the machinery and the regulations for giving effeot to
the provisions of the Aot may nqt be ready by then,

- # The Qouncil will also obsetve that clauses 7 and 8 have been modified ;
the reasons for the amendments hre'sufficiently :stated. -in the Report.of -the
Committee,. and I'need say nq more on the point. I ought, howevers to
draw attention to olause 9, the' main intention of which is to enable 1.ocal
Governments to exempt, subjeot o any. safoguards or restrictions that may be
essentially necessary, casual cinémalograph entertainments at marriage. festi-
vals, private entertainments and the like, from the provisions of the Aot. Looal
Governments will be addressed{on this point by the Government - of India,
ard their altention invited to the'advisability of providing for such cases. -

“ Clanse 10 of the Bill which gave power to the Goveroment .to apply
the provisions of the Aot to other speotacular and dramatic performanges
has been omitted by the Select Committee for the reasons stated in the Report.

« With these remarks, 8ir, I commend the motion to the favourable consi-
deration of this Counoil. . ! X
. %The motion was put and ugraed to.”

L)
i
‘
it

Hon'ble Mr. Ayyan ‘L;'_u Bir, I beg to move that in_olgu” 1186 ox.
7 su"l?-(l:l:use (2), for the 1?rordsy ¥ia ﬁlm suitabls for publio exhibition,’ the ~
words * the exhibition of the film will not be punishable under section 124-A
or 163-A of the Indian Penal Code, or is not objectionable on the ground of
indecency’ be substituted. :

The section as amended would run thus :— h-, L L

« i xamination considers that the exhibition of a film will not'

be pun]ifi\::'rﬁe'::ge:u ogltoi::yl;:-t: 3: 163-A of the lndisn Penal Code, or is not objectioenbqu
" on the ground of indecency, it shall cause the film to be marked in the prescribed magner.”

‘« While in the Objeuts and Reasons of the Bill it is stated that this Bill is
intended to prevent the presentation of improper or objectionable films, there is
not & word in the Bill itself to indicate what is improper and objectionable for
the purposes of this Act. If my amendment be not agIOpted, then it would
menn something like giving a blank cheque to the executive to deal with the
censoring of films, It may be said that the rules to bo framed hereafter will
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deal with the nature of the films that are to be passed, but I should contend

that the rules are intended to work out the law we makg, and not to lay down

the polioy for us. Besides, when the Aot does not work satisfactorily, we can

bring in an amendment, but an amendment of the rules can be done, I

believe, only by & resolution in the Oouncil in an indirect way. It bas

been said that this Bill is brought with a view to prevent improper and
obscene exhibilions. In my amendment I bhave gone a step further and
suggested that other films -too which may incite the commission of offences
under 124-A and 153-A must be censored. Though these offences after
commission may be taken cognizance of by the seotions of the Penal Code
referred to, since this Bill is specially designed for controlling of cinematographs,

I think it better to include the provision of those ections in withholding

licenses for such . films. Evidently by section 7, sub-clause (/) of the Bill, by

restrioting a certificate for a film to any specified area, é.,, by prohibiting a

film in one part of a Province and allowing it for the other parts, the offences

under these seotions which will depend upon local couditions nre contemplat-
ed ; otherwise if it should be only for obsconity or indecenoy, then it is the
same everywhere and would come under seotion 292 of the Indian Penal

COode.

.. “ Bince thereis the necessity for guarding against the epeciel danger that
would be osused by exhibiting films such as the different campaigns in the war
against Turkey in a Mohomedan centre, I bave specially put in that if it is
liiely'. that the film exhibited would come .under provisions of -section
153-A of the Indian Penal.Code, then it is better to restrict the film before
exhibition. , When under. the guise of supplying news we bave seen news-

. agencies sending’ forth, long telegrams of ﬁ‘?msy. witnesses exaggerating scenes

of atrocities. committed. by one community against the other, the exhibitors of
cinematographs will certainly be tempted to. the manufacturing of such films
as are likely to set one community against the other. Such should be
suppressed with a strong hand.

: ce SRS VIR

; § '

- % On theother hand, there is the likelihood of this Bill working umeocessarily
harshly; and any film that: may not suit thetaste of any censoring officer will be
prohibited.-- I contend that it must he made clear that the censoring of a -flm
should be on strong political or moral grounds, and the Censor may be required
to state why he ounsiders any film objectionable, A few years ago there
was an incident of a film of a boxing match between a8 Johnson and a - ‘Jeffrey
being proscribed in South Africa or America, simply because’it portrayed the
black Johuson defeating the white Jeffrey. When films adverbising ‘the
valour of others are being frcely admitted, that of ihe black Johngon alone
need not be taken exception to and his being advertised need not be “unjustly
restricted. 'There was another incident of & ‘gold rooster film’ {)eing
prohibited in which & child in spite of all the -obstacles placed in its way
manages togo and play with a Negro boy and make common cause with
him. T believe this Bill may not be used for censoring films on such silly
grounds as are implied in these and other instanoés. B "

“ Again, objection was taken to staging certain dramas not on account
- of any obscenity or immorality therein, but because somebody read some
political or other allegorical meaning into the stories. The London :‘Times’
took exception to certain stories from the ‘Mahabaratha’ and the ‘Bama-
gana’ such as the ‘Keechaka Vadba' and the revivifying of ‘Ahalya’
ecause sonie one was ingenious enough to suggest that these were caricatures or
inuendos, that the bad characters suggested men in high authority and the
oppressed suggested India. . Any 'reaFgattempt at libellous ypolitical caricature
should certainly be put a stop to. But we should understand that any episode
in‘ancient or modern literature may, if 8 man is ingenious enough, be -squeesed
to give some objectionable allegorical meaning. -Simply ‘because some  biased
. theatrical or.cinema company.. twists these plays in the manner wmeuntioned, it -
would be unjust to censor those exhibitions outright. The * Keechaka Vadba’-
and similar stories form part of the sacred literature of the Hindus, and very -
great indignation is felt when any such speotacular exhibitions are prosoribed,
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"I would thercfore by my amendment dofine what will bo unsuitable. By
+*indecency ’ iu my amendwment, I mean the same “thing as obsoenity in - section
292 of the Indinn Penal Code subject to the exception of religious plays and
literatures  Three years ago there was'a case of religious literature by name
+‘Kavadi Chinthu’ boing” proscribed at Madras, and theorder subsequontly
withdrawn after representations to the Looal Government that this book qame
under raligious literatare. I hope such scenes as the * Raslila’ of Sri Krishna if
represented willnct be prohibited by this Act, and I may add the aspersions
already cast on this subject by the gazetteor of the Muttra Distriot has oreated
8 profound indignation among the Hindus, '

“ With these words I beg to move my amendment.”

. The Hon'ble Sir William Vincent :—I am afraid, 8ir, that I 1190 .
cannot acocpt this amendment. The Bill was very carefully considered by &
Belect Committes on which the non-official Members of this Oouncil wero
‘strongly represented, and no such objection as that now made was then put
forward. But my real objection to the proposal is this, that the words which
the Hon’ble Momber proposes to substituie forthose now in the Bill arenot
sufficiently comprehensive, and that the acceptance of this amendment would
impair the utility of the measure.. There are, in my judgment, and, I hope, in
the judgnrent of the Council too, many cases in' whioh films - might be  unsuit-

* “gble for exhibition, though they would not come within the mischief of “the
clause as the Hon’ble Member proposes to modify it. B

_“Tor instance, there might be films which would be offensiva to the

religious feelings of some community—that has happened in the past—the
exhibition of which it might be desirable to prohibit. ~Bimilatly, there ,'!Ili%h.t
he films disoouraging recruiting or prejudicia! to the conduot of the -War; for
instance—and this is quite & possibility—films illustrating some success of
‘our enemy's in a manner whiéh the military authorities considered undesirable.

Then there might be films giving information which the ‘military- authorities
similarly :would not wish to have published in & ioturg; -Agdin,t thero

. .might be-films which might .hf?ve a"yery depraving ‘effect-uponthe" morality
~‘of ohildrép; or’ which “might; debuse‘ the publio taste-qiite apart from: their
- being indecent. It is -well {known" that the- iffluence’ ‘ofé-partionlar < Almis
‘upon children has been, as I stated in my opeiing 'a'?eeoh- in" September,
the subject of severe comment in England. ‘None of- these -films” would
come within the mischief of the oclause as the Hon'ble Member-seeks+to
amend it. He has referred to an official Censor who might exercise his powers
arbitrarily, I took some pains to explain, when I introduced this‘Bill, that the
authority which will examine $hese films will not consist of one man, and that
there will be a strong non-offiial element on it; and I think- that there' is
therefore the less reason for: restrioting the discretion of this Board: As I
say, if you make a definition which is not sufficiently comprehensive, you may
be doing a very great deakof harm. And it-would be most unfortunate not to
give this Board the fullest power to prohibit films which might be injurious to
children or offensive to others.# =%t T
« For these reasons I am afraid I csnnot accept the amendment on behalf
of Goverpment.” e T -
The Hon'ble Mr. Ayyangar :—*8ir, I do not object to the cen- 1138 sx.
"soring of films that are objected to by the Military authorities, I mereli want

to define the subjeot more clearly ; and, as I have brought this to strengthen the
hands of the Government, I want the Government to accept my simple sugges-

tion.......”
.. The Hon'ble Sir William Vincent :—“I have already explain-
ed that I cannot accept the amendment on behalf of Government.”

' on'l le Mr. Ayyangar :—“If f_he Military authorities objéot
to it '1]';1:12 nHot? Ix)lt:)ss for this. ty was pnl%vto,deﬂne what we meant by this . Aot .
that 1 put forward iy amendment. We should know what we are about by

this Act.”

[ B
[ETN ‘ -, .
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The Hon'ble the Vice-President :—¢ Doss the! Hon'ble Member
wish to press his amendment 7"

The Hon'ble Mr. Ayyangar :—* If the Government are not for
it, I do not want to take votes. 'We know the result.”

The Hon'ble the .Vice-Presidént:——" Then I take it that the
Hon'ble Member withdraws his motion.”

The motion was, by leave, withdrawn.

) The Hon'ble Mr. Khaparde :—“ My amendment, Bir, reads like
this :—

‘That in clause 7, sub-clauses (3), () and (5), for the words ‘ Local Government’ the
words  High Court of the P'rovince’ be substituted.’
I put in this amendment because I Jook upon this Bill—and I hope this
Counoil will also look upon this Bill—as a limitation sought to be imposed upon
the liberties of the people. We all know that everybody can say what he
likes, but he should not offend against suction 499 of the Indian Penal Code,
That is, he can say what he likes, but he should not defsme anybody. Simi-
larly, there are limitations of all sorts imposed all through the Penal

Code, which makes this further limitation’ unnecessary, as one of the
Judges has expressed it in the opinions ecirculated with the Bill ; becauss
all seditious matters, all matters whioh are likely to set onc community against
another, are already covered by section 163A. and other sections of the * Indian
Penal Code. =~ . )

. “The intention of the present Bill is that obody shall exhibit any picture
by means of a cinematograph unless permitfed to do so by the Jicensing -
‘authority ; and :then the License is to permit certain things ouly under these
rules.~ ‘Well, I find:that the word ‘suitable] used in this clause has not
been defined in any other:.part of the Bill. i’l‘hen supposing the licensin
suthority prohibit the exhibition of a film, th¢ Bill provides that the appea
shall lie to the Local Government, My amendment proposes that, in place of

-the Local Government, the appeal should lie to:the High Court. This amend-

ment, I submit, is very necessary for this reasofl, that the action being more
or less confined to the Magistracy, and, any special agency that may ba brought
into existence, the discretion vested in them 1s yery liable to bo abused. The
word * suitable,’ as I have 'said, is not defined at all. 'What may appear
suitable to one person may not appear suitable to another, and there 1sa great
deal of room for the play of personal impressitgls in that matter, .The appel-
late authority, really speaking, should be the High Court, which is in a better
Eosition to exercise discretion. Ido not know exactly how the appeal allowed
by the Act, as it stands, will work in thig matter, whether there will be
any discussion with the Local Government, or whether it will be
merely by a petition presented by the aggrieved party, and either granted
or refused, 8o, I submit, that it is very necessary in this particular case,
more espeoially as the word *suitable ’ is not defined, that the appeal should
- lie to the High Court. - Inthecase of an -order under the Criminal Procedure
Oode for security, the appeal lies to the High Court—not exactly an appeal’
but a proceeding which comes veryclose to an appeal. It provides that the

. matter can be ::lfued out -and considered. Now, in this partioular instance,
.. I think that similg

r disoretion should be given ; or, rather, that the discretion

* should be taken away from the purely executive officers and vested in the
HJ&hOOurt In the first instance;: the. Distriot- Magistrate or the licensing
-~ authority will ‘either grant or refuse-an ' application. If they grant it, the

matter ends there. If they refuse it, then the aggrieved party will bave,

+-under. my amendment, the - power ‘to go -to"the*: High Oourt and say that thie

- disoretion-has been wrongly exercised.” It would not be 8 matter of consider-

ing anyevidenoe™ a all. Usually in matters of this kind there is not much
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evidence to be considersd or adduced on either side. It will practically
always be a question as to whether, under the circumstances that exist and
are known to exist, the order deserves to bo exeoutsd or does fiot deserve to
be executed. The discretion, I submit, would be better vested in the High
Court than in an exeoutive .officer. Under the Oriminal'Procedure Code, the
same tl.ing hagpens when a seourity is  demanded from a Press, and it is the
High Court which decides whether it shall be paid or not.

“Thore is & further reason why I press this amendmont, and that is that, in
matters where tho liberty of the wibject is to be curtailed, I believe it has
always been the rulo—a least so far as I know—it is rightly considered that
the final decision should rest with a Court of Law. Under this Bill it would be
in the power of a Distriot Magistrate or in any other licensing authority to
take away the liberty of a person to exhibit what particular pictures he likes,
and this taking away of the liberty of the people should always pass through
a Court: of justice. In England, such matters are nften settled by compromise,
In India, thers would beno compromise of this kind. I believe it will
be simply an application made by a person who undergocs the expense
of getting out the film and making all the arrangements for the exhibition;
and, supposing the application is refused after he has spent agood deal of

~ money already on it, it would be rather hard on him that he should have to
depend entirely on one word issued prohably without even a hearing. 8o, I
gubmlt, that my amendment does not make the Aot unworkable; in faot
it makes the Act more workable and more acosptable. The disoretion to
determine the meaning of the word *suitable’ under the ciroumstances as
they arise is rather a great power, a high jurisdiotion as I should say, to
define a word which s not defined by law ; and then that it should be vested
in one particular individual, or even in a small group of individuals, I
humbly . submit, is very objectionable, more especially because, though in
the exeoutive branch of the Seryice there are very able people and .very clever
- men, still they do not possess jufiicial experience and . fraining that is gained
by practice and by patient hearing in & matter of this desoription. .My
proposal, therefore, 1s that all appeals.from individuals who -have the power -
to grant permission for the exhibition of cinematographs should .lie to the
High Court. If it is thought,that appeals would be a little difficult, and
that revision petitions might ge substituted, as they are under- the Oriminal
Proocedure e, I would submit that in the Oriminal :Procedure Code
there are distinot grounds set forth as to when an appeal would lie and as to
when a revision petition would lie; in oases under this Act thero are no
specific grounds, and therefore jan appeal would be better than a revision
petition, I have also proposed that clause (6) of this seotion should be

omitted altogether...........c....

The Hon'ble the Vi‘co-Président :—“I shall be glad if the
Hon'ble Member will treat his amendments separately. I will put them
separately to the Council.” .

‘The Hon'ble Mr. Khaparde:—“In that oase, theso are the
remarks whioch I have to offer on this amendment.”

v

The Hon’ble Sir William Vincent :—"8ir, I regret I am unable 34 4%
again to accept this amendmenf, My view is, and, I think, the view of many
in this Oouncil will be that the question whether a film is suitable for public
exhibition or not is scarcely a matter for judicial 'decision. I also apprehend
that the acceptance of the proposed amendment,would involve considerable
expense, delay; and inconvenienve to everybody. I would remind the Qounoil
that it is not in the power of the Local Government under this section to set
aside the order of a licensing authority swhere a licenss has been granted ;
where & hody consisting of & largeZnumberofinon-officials and officials has
certified that a film is fit for exhibition /there the matter ends. It is only
when they have refused to certify that an application will lie by the person
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aggrieved under seotion 7 (8). I will deal with 7 (4) and (5) later. Now,
I do not think that the Hon'ble Judges of the Court would have before them

Ahe information or materials necessary for a proper deoision as to whether a film

was a suitable one or not., I doubt, also, whether they would be at all willing
to ucdertake the duty of deciding such a point. I remember tho remarks of
Mr. Justice Steplien in a somewhat celobrated case of an analogous character
under the Press Aot, namely,in which he said that the Court had not the
materials before it or the information to enable them to decide the -question
referred fo them. .

“ Well,_thé Hon'ble Momber has said that the liborty of the subjeot is
curtailed, and thorefore thero should be an appeal to a judicial authonty, I
aver that the liberty of the subject is not really curtailed, aud I must demur

- to the allegation that in such cascs thero is any question of a right of appeal

148 4x.

b

. will be oonsidered, and is also

to a judicial authority. . 8o far as I am aware there is no precedent for such
an appeal, nor is there in England any appeal whatever. Again, though in many
of our Acts the authoritics are authorised to impose particular restriotions on
such things as public processions in towns and so on, I do not know of any
case in which a right of appeal to the High Court isgiven. My view is,
as I have said, that if we ask the Court to decide questions of thiskind without
evidenoe, we shall be placing them in an impossible position and, if -a.decision
on theso.-appeals-is to- be delayed until the evidence is forthooming. and
afidavite filed, and-so  on, the maximum atmount of delay, expense and
inconvenience will be caused. I would remind  Hon'blse Membhers again that
the Boards oconstituted: under the Act will not he Boards of oné man, but
comprise & number -of -non-officials. 1 really think, therefore, that the fears
of the Hon'ble Member sre somewhat exaggerated. "It is quite true, however;
‘that ‘under clanses '4:and 5 aotion may be:taken as regards partioular
Proyinces .by & . Distriet Magistrate. Even-in such cases the order is not, ,
I submit, a judicial::but .an exeontive one.: In such oircumstances," the
proper guthority ‘to “whoid an appeal should lie is the Local Government,
and no? the High Court;” - ! :

= ~The Hon’ble Mr, Khaparde :—*8ir, It has been said that this
does not refer to the liberly of the subject.! I humbly snbmit, with due
defererice to the opinion of the Hon'ble the Home Member, that it does ourtail
the liberty of the subjeot. - As I understand the word * liberty * in British 'India
and elsewhero, it is that you are entitled to do What you like to do unlees it is
prohibited by law or is believed to be injurious-t§ others. - ‘Now, ‘in‘this partic-
ular instance, the person who has chosen to invdst his money in the purchase
of a film does so0 in the expectation of being able’to exhibit it either for his own
private entertainment or the entertainment of his friends or for the purposes -
of its public exhibition for profit. Now, if a person tried to do this, his ligatty
is to this extent curtailed in.that he coald not do'so unless with the permission
of the Magistrate ; to that extent there iscurtailment of his liberty just as in
the case of publishing, printing and so on. ¢

. “Well, then, as to the contention that was raised about the creation of a
Board, in the Bill at any rate there is .no indioation of this. Board so*far as I
can see. It may be that there is a Board intended, and that the constitution of
that Board might be a matter for great congratulation so far as I am concerned ;
but I should like to see some provision about that in the Bill -itself, = If it
springs up under executive orders the matter is something which at present is
not - before "the Council, because the rules themselves are .ngt. before
us; weonly ‘give power to the Local Governments. to frame rules, -and

. what those rules will be and how they will work is a matter entirely .at . present

beyond the knowledge of the Council so far as I can 'see. .- Therefore, I submit
thatthe High Court is the ‘E:oper place where the liberties of the subject

11 be o and is all proper placs :where »limitations: tried :to" be -
imposed-op that liberty are likely to be best - considered. . The objeotion :that
the Hi’Fh"" Jourt would not have information is rather a’double-edged - cbjeation.
T shoyld think that if the High Qourt is not placed in possession of sufBeient
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evidence, how is it going to reach the excutive authority to enable them to
judge ? Information, if it is to be information, would have, I ‘believe, to

o in writing, and could slways be produced before the High Court, so that
the materials on which the Magistracy would act would always be available for
the High Court, 8o, in these circumstances, I submit that the proper author-
ity-to hear appeals would be the High Oourt as in the dase of the Criminal
Procedare Code, and not the executive authorities who have already deoided
the matter one way or the other. ;I wish the amendment put to the vote.

The amendment was put and negatived.

The Hon'ble Mr. Khaparde :— The second amendment which I
have the honour to move is that sub-clause (6) of clause 7 be omitted. It
runs &s follows :— .

‘{6). The Loval Governmeyt wmav of its own motion, by notification in tho local official

Gazette, direct that a film covered by a cortificate valid in the Provinoe shall be deemed to be
an uncertified flm in the whols or any part of the Province.’

“My object is two-fold; in the first place aotion having been taken by a
District' Magistrate or a licensing authority, it appears unnecessary to give this
further power to the Local Government, and, in the next place, supposing &
license is granted and a person is permitted to exhibit a cinematograph in one
part of the Province, if it is not allowed ia another part, it would not be right.

hat looks a diffioult point to work. It appears likely to be dificult in this
way. In amatter of this kind it is heoessary not only to he right, but one
must appear to be right. Further, these reports are not based on personal
knowludge; a Local Government must act on information supplied and that
information - is not tested by cross-examination; there is no counter evidenoe ;
the whole thing will be decided more or less on paper. There is therefore a
chance-of :injury being dono. : I therefore submit that this power which it is
proposed to’ give to the Looal Government should be withdrawn altogether .”

:

tuniate’ poadtion to-day. I should be wery ﬁfad to diocept same of theso aniend-
ments; hut T am quite unable tq do so withont really injuring . the, Bill.. If,
however, I explair to the Councjl what the intention of this sub-clause.is, I
think they will agree that there;really is no reason for omitting it. Under
stib-clause (5), which the Hon'ble Member does not propose to touch, the
Local Government may on the report of a Distriot Magistrate direot that .a:
articular film shall be deemed t6 be an uncertified film in the whole.of the
g’rovince. That sub-clause the :Hon'ble Member does not attack, he aitacks
sub-clauso (6) only, which says that the Local Government may take this action
of its own motion Now I fail to see myself whyin such cases a report
from s District Magistrate should necessarily be awaited. If the Government
have information from some public association, we .will say from a Muham-
madan Assooiation, that a Hlm is likely to cause offences to Muhammadan
feeling in the Province, although the fllm may. have been passed in -some. other.
Provinoe and the matter is emergent, why should it be necessary for the Local
Government to await a report from a subordinate officer . before taking action.
As & maiter of faot, I suppose the only result of relaining an obligation to
wait for such a report would be; that the Local Government wonld call for
reports from District Magistrates until it got what it wanted. Take another
case, let me take an instance in -which a Magistrate in Bengal had rgpprtgd: _
a filim to the Looal Government 'as unfit for exhibition for some partioular
reason, and the Government of Bengal had aooep}t_,edwi;he' recommendation
under clausa 5 and had cancelléd the. certificate’ so’ far as that Province is
conoerned. This power would remain upaffected by the Hon' ble; Member's’
amendment. - Surely it s not unreasonable that the, Looal ”(jlovemgzqntt_gf‘
an adjacéent Province in exaotly the same position as Bengal should be”authot-
ised to take action in respeot of the film without oxqg_it_}grough, the fo_mahty of
awaiting a report from a Distriot Magistrate, and this igthe power which the
clause confers. I am afraid, in these ciroumstances, that I cannot acoept this
amendment.” ’

on'ble Sir William Vincent :—* 8ir, I am in_an unfor- 1168 s.
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The Hon’ble Mr. M. A. Jinnah :—* Sir, after hearing the Hon'ble
the Home Member.I still have difficulty in accepting bis reason. It seems to
me that clause 7, if I have read it correctly, comes to this. First of all you
have a Board and that Board will certify or uuncertify films that are suitable
for exhibition. After a decision is given, it is open to a person who wants to
exhibit a film to appeal against the order of the Board if not certified. That
is provided for in sub-clause 3. Then the Local Government has power on his
appeal to decide whoether the decision of the Board was correot or not. Bimi-
larly, after the decision of the Board it is open to the government machinery
under sub-clause 5, that is the Magistrate or District Magistrate, to suspend the
cerlificate given by the Board pending an order of the Local Government ; of
course the Magistrate will have to state his reasons why he thinks this cerlificate
should be suspended. 8o you have on the one hand the remedy given to the
subjeot to appeal againstan order made by the Board against him, and on the
other hand, you have a.remedy given to the Government—to their machinery,
that is it to say to the District Magistrate, when his attention is called to the
‘matter that, notwithstanding the granting of a certifioate, it may be suspended.
It seems to me that sub-clause 6 is superfluous, because it says that the Local
Government may of its own motion move in the matter whioch is to grant
8 power and unnecessary in view of sub-olause 5. The Hon’ble the Home
Member gave an example that supposing our Digtrict Magistrates or L'residency
Magistrates do not move in the matter, but supposing we get some indepen-
dent information such as he cited from a Muhammadan Association ”

The Hon'ble Sir William Vinceht :— From anybody.”

The Hon’ble'Mr.; M. A. Jinnah :—* Or from any responsible
person or body or associstion. Now, Bir, the angwer is this. Will the Govern-
ment really act upon the ez parfe information wit}:out making further inquiries ?
'Will the Government do'so ? Will it be safe for the Government to do so? . They
ocan always move the Magistrate. Thep where js the necessity of this power ?
If you get a representation from an individpal or an association or a body,
then necessarily the Tocal Government must §institnte inquiries. Otherwise
it comes to this, Bir, that purely on an ez perie report or information from
a person or body or organization, the Govetnment will be satisfied and
m’aﬁ the order of théir own motion. That I cannot imagine. Very well,
then, the Government must naturally, if it is ini the district or towns, réfer the
matter to the Magistrate, or they must refer the matter to the district officers,
and it will be after all upon the informatiop from their own subordinate
officers that they will move. Therefore, Bir, it seems to me that instead of
having this clausethere is sufficient guarantee to secure to Government to
have a film that has been certified by the Board uncertified through the
machinery of the District ‘Magistrate or the Presidency Magistrate, 1 must,
therefore, say that I am really not satisfied as jto what utility there is of this
sub-olause (6), and therefore I give my support'to the Hon'ble Mover."

The Hon'ble Mr, Khaparde :— 8ir, after the explanation given
by my friend Mr, Jinnah, it appears unnecessary to dwell at any length on that
aspect of the case which he has put forward so ably. I only wish to point out
that it has been said that my amendment leaves clause 5 altogether untouched

.and merely objects to clause 6. I bumbly submit that the Oouncil will remem-

ber that in my earlier amendment I did propose; that the. words ‘High Court
of the Province ’ should be substituted for the words ¢ Local Government * in

-olanse 6. Bomy original amendment as it was made was all right, namely, I

proposed to substitute the words ¢ High Court of the Province’ for the word :
‘Local Government,’ and I now propose that sub-olanse. (6) of clause 7 be.
omitted. . Even.noy, though my earlier amendment has been disallowed, I
submit that the argnments T urged in support of that amendment still remain,

snd those arguments have beon further supported by my Hon'ble friend Mr,

Jinnah,”
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. The Hon’ble Sir William Vincent :—“ May I say one word ?
If it is not in ancordance with the rules T would rather not speak.” ’

The Hon'ble the ViOG-President; st T th- k th o .
like to hear what tha Hon’ble Member has to oy, ink the Council would

The Hon'ble Sir William Vincent :—“ I desire. only to

it clear with reference to what Mr. Jinnal said that the point whichyhe xﬁﬁﬁ
would not cover the instances that I cited of films exhibited in one Province
which might. for- similar reasons be considered undesirable in an adjacent
Province. I‘m?;v say also that I do not think that really there is any probability
that the Local Government would set aside a decision arrived at by a competent
autbority of its own nomination without making proper inquirics unless there
was clear neoessity for intervention and the matter was a very emergent one in
which immediate action was necessary.” o

The motion was then put and negatived.

‘The Hon'ble Sir William Vincent :—Sir, I move that the ‘Bill

a8 amended, be passed.”
The motion was put and agreed to.

THE INDIAN AR‘-MY (AMENDMENT) BILL.

- The Hon’ble Major-General A. H. Bingley :—*8ir, I beg
to move for leave to infroduce & Bill further to amend the Indian Army Aot,
1911, The objeots of the Bill are g0 clearly set forth in the Statement of Objects
and Reasonis, that it hardly seems necessary for me to supplement the latter.
+++: 4/The” Qounocil -may, h’oweier,»-' like to- know something about the policy
whioh has led to the introduction of this Bill, with a‘brief outline  of -some-‘of
its more important provisions. ! ‘ ' ‘ n

“8o long as field .operatigns were confined to minor espeditions of short
duration, generally, on the frontjers of India, the disciplinary code provided
by the Indian Army Aot was:found to be generally satis{aotory, and there
appeared to be little necessity for altering its provisions, The present war,
however, has led to the employment of Indian troops in ’lmost every theatre
of war in which His Majesty’s Forces are engaged, and, owing to the varied
conditions arising from such employment and the long duration of hostilities,
several defeots in the Indian Army Aot have come to light, calling for early
remedy. Other defects Lave .also" disolosed themselves, suggesting. the desir-
ability of improvements from the point of view of peace adminisiration.

“ Qertain amendments, designed to remove these defeots ‘were acoepted by
this Council last year, and it-is now proposed to take further steps in the same
direction, by adopting certain provisions of the ‘English Army Act.and the
Indian Ooxfe of Oriminal Procedure, and making ‘them part of our Indian
Military Law. :

« For instance, it is proposed to abolish ;dismissal from the service asa
necessary oonsequence of a sentence of rigorous imprisonment of over three
months, ' ,

« Another change proposed, is the assimilation of the punishments awardable
under the Indian Army Ao, for offences committed against the person and
propertyof an inhabitant of the countryin which -the soldier is on active
gervios, with those awardable under the English- Army Act, thus rendering
British and Indian soldiers liable to the same punishment for such offences.

“Tt has been found that suspension from rank, pay and allowances for
prolonged periods is & very undesirable punishment for Indian Officers and

12-5 r.u,
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Warrant Officers, and it is therefore proposed to limit such suspension to a
maximum period of two months. o
“Similarly, it is proposed to introduce ‘ reprimaud * or ¢ severe reprimand * as
a suitable punishiment for cfferices which are not of a serlous nature, so as
to place Indian Officers on the same footing in this respect as British Officers.
“ Under the English Army Aot, forfeiture of pay is one of the punishments
awardable for offences on active service. As it stands, this punishment is not
rovided for in the Indian Army Act. It is therefore prots)o_sed .to assimilate
ndian’ to British ‘practice in‘ this matter, thereby providing an' alternative,
in s0mo oases, to severer and perhaps less suitablo punishments.
“#“Ancther instance of assimilation of the kind referred to, may be mention-
ed, Tt is proposed to provide for the forfeiture by an Indian soldier of a
proportion of his pay and allowances when he is detained in hospital by reason
..of sickness certified to have been caused by his own misconduct or imprudence.
This penalty is already enforced in the case of the British soldier, and its
-extension to the Tndian soldier in like circumstances will, itis thought, prove
. salutary to the individual, as well as beneficial to the State.

“ Under the Indian Army Act, as it stands at present, an Indian soldier
awarded v_in;prisonmen‘t in the field when serving overscas, has t0 bereturned to
Tndia, as 800n a8 possible, 1o undergo his sentence. It is now propased to provide
* forthe confinement of such offenders in a suitable mauner in the- tountry in
which they are serving.” The edvantages derivable from such a oourse :are 8o
obvious that it hardly seems necessary to specify them, :

“The Indian Army Aot empowers a Court-martial to try civil offences in
certain cases—for exaiple,-when the offenderiis serving out ot Byitish India—
and to award " the punishments prescribed for such offences under the Indian
Penal Code . Although, in such oircumstances . a fine-is one -of  the.punish-
ments awardable, the Tndian Army Act does upt itself provide the -machinery ,
neoessary for the recovery of such a fine. The amepdment now proposed will
remedy this defeorix . - I B R
.43 In the exceptionial conditions brought aliput by the war, it has bean found
‘desirable, in certain vases, fo grant conditional gardons or remissiona bf sentences
‘to military. offenders. . Provision for the grant of puch conditional pardons .and
remissions exists in the Indian Criminal Prooedurq Code, but it was not consider-
ed legally possible to resort fo the provisions of that Code in respeof of Court-

‘martial sentences. ' It is, therefore, necessary that.such powers should bp inplud-
ed in the Indian Army Act ifself, and one of {he amendments now proposed
provides for this addition. = ° R N - '

~ ““The restitution of property in respeét of which an offence has'been - com-
mitted is provided for under the.Indian Codg of Oriminal Procedure, as well

* as under the English-Army. Act. No provision for such restitution exists,
however, in the Indian -Army Act. It is acofrdingly proposed to.introduce
an amendment to make good this defeot.

“Last year, this Couneil passed the ‘Smpegjmion of Sentences Act, 80 as to
enable General Officers :Commanding to give the Indian soldier -the: same
- opportunity of retrieving his character as has been given to the Bri}igh,,\sol_d@er.
~-Many of the ‘amendinents ‘now proposed :ard-in furtherance of“the”same
policy of clementfiy',‘" the ‘objeot of Goverdment being that?ipower - of
punishment should be restricted to what is. cssential to the maintenauce
of a high standard of discipline, and to .approximate the provisions-of our
Indian Military Code in this respect to those of the Euglish Military Code on

“whioh it is modelled. . ...

“i¢+ . *“The only other amendment that I need mention is, the substitution of the
~word “Indian * for ¢ Native ' wherever it voours in the Indian:Army" Aect,
* This amendwment is, of course;’only verbal, but it is in  accordanee ‘with ~popiis

Ceres AN -

lar sentiment and in conformity with what is now .the accepted - practioe in
similar cases.” = - - _ P :

. The motion was put and agreed to.
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. The Hon’ble Major-General A. H. Bingley :—* 8ir, I now 1213 > x.

mtro_dup_a the Bill, and move that the Bill be referred to a Select Committee,

oopsisting of the Hon'ble Bir George Lowndes, the Hon'ble Khan Zulfikar Ali

Khan, the Hon’ble Sardar Bahadur Sardar Sundar Bingh Majithia, the Hon’ble

Bubadar Major and Honorary Captain Ajab Khan, Sardar Bahadur, the

Hon’ble Lieutenant-Colonel 8. L. Aplin,” tho Hon'ble Colgnel A. J. Caruana

and myself, with instructions to report on or before the 18th March, 1918.”
‘The motion was put and agreed to, i

15

THE INDIGO CESS BILL. "

The Hon'ble Sir Clande Hill :— Sir, in moving that the Bill to ,
provide for the levy of a cess on indigo exported from British India ‘be taken .
into consideration, it had been my intention to add nothing to what I eaid in
explaining the nature of this very short Bill when moving for its introduation,
especially since no oriticism has been received and no amendment suggested -
sinoe that date. But by the courtesy of an Hon'ble Member of this Counail, -
I have been put in possession of a oritioism of the Bill, which appears to -have
been published on February 27th by a paper called.‘ Young India, and I
think Council would wish me to:desoribe to 1t that criticism. The writer of the
artiole in question says in the first place, ' )

i “We do not think that the levy of an export duty on indigo is the partictlat -form
recommended by the expert,’ and goes on to-ask ¢ to ‘whom then arg we indebted for the
revival of this idiotic system ? * . .
‘He then proceeds to say thit -the proper form in which to recover the °
necessary funds is by a levy on the Bihar Planters * Association, Well this
Council is better informed thax, the writer of the artiole, and is pware that the
/Bihar Planters' Association is merely. a;politioal or domestio association .of the
*planters, and not a commeroial ivoncern,-as appears to be the idea of the:writer.
-But then, after reading so far with some conoérn,.I was refreshed by:a later
sentence in the article which suggests .the levy .of *an export duty on
‘cotton'’ instead of on indigo | and this. is his design for raising money for the
'indigo .industry after having dondemned the whole system of export duty
on principle | . r . )

% Well Bir, no other oriticism has been received and no other-observation,
so far as 1 know, made on the Bill, and I do not - think -this Council ynll
wish seriously to disouss the only alternative suggested, namely, the substitu-
tion of an export duty on cotton. I therefore move that the Bill to ;provide
for the levy of a ocess on-indigo exported from British India be taken into
consideration, "’ : :

The miotion waa put and agreedto.’ . | .

The Hon'ble Bir Clande Hill 1~ I beg to'move, Bir, that the
Bill be paesed.” S : .

The motion was put and agreed to.

K
®

THE INDIAN COINAGE BILL.

Car € X731 : : ihat b 18177
'he Hon’ble Sir William Meysr i—“I beg to move that ithe
Bill ;ln‘nth'er to amend the Indian Coinage Act, 1906, be taken into. considera-
tion. On the 30th of February, in introducing the Bill, I e.xﬁhmed, its objeot.
It is & simple measure to provide for the substitution of a nickel two-auna pieco .
for the silver two-anna piece at present ourrent. We have had no gntioism»on
"the Bill; I therefore now move that it be taken into consideration.

The motion was put and agreed to.l.
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The Hon'ble Sir: William Meyer :—“I now move, Bir, that the
Bill bo passed.”” - - T '
" The motion'was put dnd agreed to.

.t

_THESRIMINAL JUSTIOE ADEN (AMENDMENT) BILL.

20 x. The Hon'ble Sir Hamilton Grant :—*I move, Sir, that the
. Bill to amend the lawto provide for the adminjstration of criminal justice at
Aden be taken into consideration ”. :

¢~ 'Th¢Tiotion was put and agreed to.

The Hon’ble Sir Hamilton Grant :—* I move, that the Bill bo
now-passed.”

" The motion was put é;x_x‘dfagreed to.

RESOLUTION %4 INCLUSION OF CERTAIN SUBJECTS
AMONG. THE SUBJECTS FOR THE INDIAN CIVIL

SERVICE . EXAMINATION.
ls%0rx . The Hon'ble Mr.Srinivasa -Sastri :—* 8ir, I beg to move the
" following Resolution ;— :

“*<" ¢That this Conncil feeomuiénds to the Governor General in Council that the Becretary

of State :for India be requested £o include Indian Hi ,aad Persian, Arabic, and Sansknt

smong the subjects for the examination for the Indian Ojvil Bervice.” '

»#'1 ghould state at the outset that under the regulations which are now

ourrent, Arabio and Banskrit are already among the subjects included for this

examination. Indian History and Persian lare not. The Public Bervices

- Commission, however, have renommended the “emoval of S8anskrit and ‘Arabio

from the subjeots, and it is with reference to that recommendation: that

‘I have framed this Resolution for the inclusion of all the four amoiig the
subjects included for the examination. ] -

“It will be within the recollection of this Council that, during the disous-

_glon at the Simla Seseion last year, it was made clear that the Coramission had

‘recommended that the candidates for the examiuation proceeding from India

should produce along with the others a certificate of baving attended for three

] {'ears at a recognised school in Great Britain till-within six months immediate-

y preceding the examination, unless specially exempted from the production

of such'a certificate, .- It alsp came outthat the Qommission-had recommended

a considerable reduction’of the age-limits for this examination, It .was -there-

fore fearéd, and I think with good reason, that these recommendations might

have the effect of shutting the English *door on”the’ Indian candidates - while

nominally keeping it open. I do not know whether it was in consequence of

this fact or for auy other reason, that the Commission have recommended now

 that Sanskrit and Arabjoshould be removed from the list of subjeots. There is

, - 47pothing in their report to indicate the reasons which guided them in making

’ this recommendation; nor am-I able to see anything in- the evidenoe which

" . #might support that" course: of action. On the contrary, here-and there in the

* -evidenoce, there has'been, on the part of Indian witnesses espeoially,"'a desire

, . that Indian History. and :Persian should be introduced among the aubjeots.

~ “This il“,bhipusly intguﬁ‘edt—;l may ot once admit, - in order to afford some facili-

ties for the candidates who prooeed from India to sit for this examination, and it

is the more necessary thut.fiis should be done because, if .oyr desires on this
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subject are at all to be fulfilled, -tho restrictive recommendations to whioh I
alluded a minute ago, namely, that the age-limits should be reduced and that
candidates shonld produce a certificate of having rooeived three years’ educa-
tion'in Grest Britain, should likewise go. Tf those dosires of ours be fulfilled,
then there is & possibility of some Indian candidates appesring in England
for this examination, In order to enable them to compete more nearly on
equal terms with the English candidates, it would bo desirabla: to introduoce
some subjeots which they might be expeoted to have studied - carefully
in Indis.. I.am aware that' the course of -studies for this mifiation
is modelled ‘more or less on the lines of what obtains in the . Engli

Universities and in the English High Schools, injorder to enable Bnglish can-

‘didates to compete without special preparation for it. But I think that gysteiﬁa; Wy
", n ey

will in no way bo impaired and the ohances of the English candidates . will :
no way suffer by reason of the recommendation that we make ‘heretyFor 6 o
is only amongst the optional subjeots that thess ‘will be introduted, *and no-*
Buglish candidate will ‘be under a' compulsion to choose a.ny‘of,-.the‘s'e'sub{ieota
unless he desires to do so, If, therefore, I make this recommendation’ it is
with the full ponfidence that, while it may benefit those Indian candidates who
appear at. the examination, it will not in any way prejudice’ the English
candidates appearing at the same ‘examination.
~“I move, 8ir, that these sibjects be introduced among the subjeots for

the examination for the Indian Oivil Service.” S e

!

Resolution were a little perplexing tome in that they referred to Sanskrit 'and ,

The Hon'ble Sir Jaihes Walker :— Bir, . the terms'of - this 1886 .

Arabioas not being included, while, 8s & matter of fact, at present these sub- » .

jeota carry two hundred marks amore . than the Frenoh, -German or..Ifalian
anguages, inoluding the history of the language and literature of $hoge tongues,
B B ot e bt i JL
- “Bir, Tregard the :Resolution as'really-a- protest ‘against the ‘oounsel-of-
despair given ﬁthe Public Borvifes Oomm{ssion'in <the ‘matter.of -gmkmg the
open competitive examination an'avenue to the service by which Indian:recruits
can be obrained in any appreciable numbers, and in that sense, Sir, I heartily
support the Resolution. : | L B
“ 8ir, the Public Services Commission, as I understand them, distinotly
caime to the conclusion that the open competition must be kept  open to ‘all
without distinotion of race, and also that it cannot be.' oonﬁqo to oandi.digtenv
educated only in Burope. Well,if that was reall;: their genuine coqo}nSIOn, I;
entirely fail to understand why they did not definitely allude to their reasons’
for striking out two subjeots which are o universally studied in. India, sud
which actually hold a pface already in the list of subjeots. I trust th’e Hon’ble
‘Mover has studied the small library which constitutes the Comnission’s ngort.
I only profess to have looked at the Report iteelf and annexure 10. I' cannot
find there any statement on the subject, but what I would conjeoture led the
Commission not to specify & r¢ason muit have been ‘that they  felt - that
the retaining of these subjects in the conditions under which the
examination ‘is proposed by them to be held would be practically an
empty farce, Iallude of course partioularly not only fo the striking out
of these subjects, but to the reduction of age to the school-leaving age fr::i
the college-leaving age. Well, 8ir, I do not suppose that I aha.l]d be ezp:o od
to argue that selection ab the - school-leaving age stapd.s. condemned by 111 o
results, seeing that I myself, and I suppose every other Civilian in this Ogttiln:h v
are the ‘products of that system, In fact, Ishould say that Iagreew: e:,
Gommissﬁm' that, on the whole, for t.he selection of Europeans, an l,llhluiopeu}m
only, the balance of advantages is rather w:1th seleotion at the school- eay;ng
' }T’ ‘But I certainly think that the Commission have very. muoh_‘ X8, %er:j :k
{;ngg.disadvihta of seleoting the British candidates at s later zg:. and I think
that these disadvantages are quite infinitesimal compared with the disadvantage

S T Y
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of not making the competition one at which Indian educated candidates bave
a fair chance of success. For one thing, of course, it is obviously most irritating
for the Commission to protest as they do and then to make the conditions
such that there is no reasonable chance of success. It is not merely on senti-
mental grounds that it is eminently desirable that Indian recruits of the
Service should enter by the same portal as their British compeers. That portal
ought to be the front door and not any side entrance. I think itis a greaf
pity that the Commission did not more seriously tackle the problem of frying
to de¥isk.an examination, flxed about the age at whioh Indians in their bundreds
prooétdt0 Burope merely fo pass for the Bar and giving a fair weight to the
subjects whioh they study 1n their ordinary educationsl life out here, That

% Problem -is no doubt a diffioult one, but I do not think it is incapable of
;. #olution.

S Q;I,‘Sir, as regards the question of Indian History and Persian, they
~are on thie'same footing as the two other subjects, oxoept that they have not
actually got a place in the list. T will read to the Counocil what tho Commission
say on this point. It runs as follows:—
~ *1f there is one proposition pressed wpon us more than another by the educational
i <w b yitoesses in Bogland, it was that'sn external competitive examination, if it is
pot to do injury, must be closely adjusted to the subjects whioch are actually
. being learnt by the candidates in the nomal course of their edacations! life.’
“I¢ these observations have any application .to India, it seems to me mot.
possible that any of the four subjects mentioned by the Hon’ble Mover can be
erxclpded.t o o ' B [
. " For these reagons, Bir, I beg to support the Resolution.”
,_(;‘5 “ t. ’ . v D

.;u-iﬂ‘ié:ﬂdﬁ*blé Mr.S N. Bannarlie'& +— 8ir, I desire to associate °

B3l rx  vselfwith: the Resolution which my Hon'bleifriend Mr. Sastri has moved, I

only wish. myj Hon'ble friend had made the sgope of his- Resolution a little
widzg.;;ﬂbe Public Services Commission have npt recommended the inolusion of
Politioal. Science, Boonomics, or Modern History among the aubjeots presorihed
for. the open competitive examination, I think thgee subjeots ought to be in-
cluded, and T wish my Hon’ble friend had included them in his Resolution, I
“wiay say, as being in close toush with Indian students who from time to time
proceed from Bengal to Bngland for the open icompetitive examination, ..that’
these are_among the subjects fo which preférence is ﬁ-ifven by them, and
in respect -of whioh they ‘hope to score hifb marks, If the results of thess
_eXaminations are tested aud examined, it will ‘be found fhat the sucoessful
 Indian candidates have generally obtained considerable marksin these subjeats.
"+ “Bir, my Hon’ble friend aver there has obgerved that the open competitive
examination should be kept open. It seems to.me that the excf)usion of Arabio
and Persian would haye the effect of closing the door of the .open competitive
exaniination as against Indian candidates. - 8ir, there was no greater opponent
of Origntal education than Lord Macaulay. : We people of India owe him
a great debt of gratitude for having introduoed  Bnglish -pducation ; but, in that
great Minute that' he wrote in or about 1883 giving preference to English
education, he also wrote a diatribe against Oriental education and against our
olassics, A Committec was appointed, and Lord Macaulay was the President of
that Committee, and the Committee recommended the holding of open onm-
petitive examinations for the Indian Qivil Beryice, Lord Macaulay had no
_sympathy for Sanskrit or -Arabio or for the Fastern olassics Now lef me

-’read an extract from the Minnte in which he reqommended that 8anskrit and

~.Argbio should form presoribed sn%:;ta in the:oepen compatitive .examin-.
“ation for the Indian Civil Bervice. This is what he wrots, the extraot is a short
ons:. il o
"“These classical languages are by no means withoat - intrinsio yalng n the eyes both of
philologists snd men of “tasts. - Sanekrit is the great parent stock from ~whioch wost- of the' -
vergacular .languages of India are derived, and stands o them in a pelation similar to that in
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which Latin stands to French, Italian, Spanish, and Portugnese. Arsbic has contributed,
though not in the sams proportion as Sanskrit, to the formation of the vocsbularies of India;

and it is the source from which the Mubammadan nations derive their religion, their
jurisprudence, and their science.’ '

Then he goes on to add :—

* They can be learnt here in England as well as in the East, and they are not likely to te
studied in the East unless some attontion hus been paid to them here.’ '

“ Therefore, even Lord Macaulay recommended in 1853 that thess two
languages should Dbe. included smong the subjeots presoribed for the open
competifive examination. With his prejudice against Oriental olassics he
recommended that only 376 marks be givea to them, I think tho num-
ber of marks allotted to Western classios was 800 it my memory
serves me saright. These marks were raised to 500, Then, again, there
was & change after Satyendra Nath Tagore, brother of Sir -Rabindranath
Tagore, had passed the open competitive examination. I think that
wag in 1863 or 1864; and, for some reason or other after he had
passed, -the marks for Sanskrit and Arabic were reduced from 500 to
875, and the lale Manomohan Ghose, who was a candidate and who felt himgelf
seriously handicapped by this reduotion, wrote a strong protest against it, which
at the time excited a considerable measure of public attention. Then sub-
scquently the marke were raised from 876 to 500, and at that figure these
marks, I think, have ever sincs remained. There ought to go forth an unani-
mous protest from the people of India against the abolition of our great classio- -
al lan from the ourriculum of studies prescribed for the open competitive
bxamination for the Indian Ofvil Service, Bir, is it possible, I ask, to know
a people well and properly—int he words of General Qordon, * to enter into their
skins—without knowing their language, without knowing their history, without
being able to talk to them in their own vernaculars ? Symgathy is and ought
to"ba the watchword of the Indian Administration. ¢Sympathy,’ smﬁim
Mﬁeétf, ‘the King-Emperqr, ¢ should be the key-note of our administration) I
ask, in 1t possible to sympathise with an alien pe:g)le, to vnderstand them, to
know them in their homes and to know them as they live in their dailﬁ liyes,
‘without being conversant with their language and their history ? My Hon'ble
friend has properly.included Indian Hisfory as one of the subjects which ought
to be ix’mludmiu.a in the curriculum of studies. An Englishman, not know-
ing the great past of Indis,:not knowing our glorious moral and spiritual
record, might take us to be so many Zulus, Burely he ought not to come
out to this country with an estimate of that kind. Surely he ought to
"know something of the glorieg of ancient India and of the past achievements
of the great races over whom he is called upon to rule ? And, therefore, it 1
a matter of the first importance that he should know our literature and
language; and he can only know them properly through the medinm of
Sanskrit and Arabic, It seems to me marvellous how the Public Bervices
Qomnmission could formulate a suggestion which would exolude these two
languages. I am afraid th4t taint runs through the whole of their recommend:
ations, -and I trust this Qouncil will unanimously accept—thore is every
indication from the speech wo have just listened to—that the Oouncil will
unanimously acoept the Resolution of my Hon'ble friend Mr. Bastri.

“ Persian ought to be inoluded in the ourrioulum of studies presoribed for
- candidates for the open competitive examination, It is a great language.
I do not know Persian por qu:ﬁoh; but I have beex(ll 'sgvg,n Yo _rndegmr;d
that Persisn is as sweet, as mellifiuous, as copious, and rich jin its vocabp-
Jary as French. It is really -the Fremch of the Bast. Burely s tribnte
ought to be paid to the great Eastern races by %re.sonbmg 8. ]”1?“’5"
to which they pttach such great importance, Evidently the Fublic
Servioss Commissipn id not poses, in & superltive dogree, tho gift of
imagination, which js the supreme gift of all .contected with matfers of
administration.  If they did, T am sure they would have recommended Persian
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and Indian History, and I am surprised that they have recommended the
exclusion of Arabic and Banskrit which have ever been the fixed subjeots for
study for candidates of the Indian Civil 8ervice evor sinco we have had an
open competitive examination, that is, sinco 1866. I hope, Sir, there will
be & unanimous vote on the Resolution and the official Members will stand
by us in this matter.”

The Hon'ble Dr. Tej Bahadur Sapru :—* 8ir, I desire to whole-
heartedly associate myself with my friend the Hon’ble Mr. Bastri. Sir James
Walker has heen good enough to remind us that there should be the same
front door open for Indians as for Buropeans As an Indian I should consider
it very offensive to my self-respeet if I was admitted to any high position by
any back door. But while I do apgreciate the suggestion made by the
Hon'ble Bir James Walker may I, in all humility, be permitted to ask him
what is the good of keeping the front door open for ,us when that front door
is not equidistant so far as the Indian and the Buropean are concerned ? You
might as well have the front door in the North Pole and say ‘Well, bere is
the front door for the Indians open and therefore they can have no "grievance
at all ; they have only to reach the North Pole and then they can sit for the
examination and enter the Service’ If we are to enter the Civil Service
through the front door, what are the steps by which we can reach that front
door? 8o far as Buropeans are concerned, we find that in England
in the publid schools ‘the boys rcad either Latin or Greek or any one
of the modern Continental languages. Therefore, so far as they are con-
cerned, it cannot be very difficult for them to enter by the front door,
On the other hand, look at our country and at the education that is given to
our boys, and that must continue to be given for generations to come. In our
infancy we are either tanght Urdu or Hindi; as we grow we are_taken over
Pergian or Banskrit or Arabio ; and then when we want fo enter the Civil Ber-
vice by the front door what do we find? We find that all the years that we
have spent at home in acquiring a knowledge of Persian or S8anskrit or Urdu or
Hindi aie practioally of no utility to usso far as competition at this open exami-
nation is donoerned. I submit it is starting our boys with a handicap against
their European compeers to ask them fo enter into a competition in subjeots
which they have not learnt in India, and over which they can acquire at best a
very imperfect mastery during the two or three years of their stay in
Bogland. - Therefore, I sabmit, let us not make too much of this theory
of the frout door ; let us remember that it is not one but a series of
obstacles to which we are subject. I am astonished that the Public
Services Commission = should have disposed ¢f an important branch of
the subject so summarily. Bo far as Arabic.and Banskrit are- concerned,
they are to be exoluded;'so far as Persian and Indian History are conoerred,
well, there is practically notone word about them! It is, no doubt, true that the
Oommission db in theif E:portlay tgreat stress uppn the young Civilians knowing
Tndian History ; but I'fdnoy that their recommendations are in the nature of a
pious hope that thess men, after they have passed their competitive examination
may devote themselvea to the study of Indian History. But what I submit
is this ; if ndian History has got to be carefully studied, why not make jt one
of the subjects which candidates may offer and which in the case of Indian
students would be of the greatest possible utility? Bimilarly, with regard to
Persitin, I submit, theréfore, that so far as Indian studepta are conoerned,
they are very much affected -by some of the relrogressive suggestions of the
Public Services Commission—retrogressive, no:doubt, from muint of view
of Indians. I think the Resolution of Mr. 8astri is an ‘eminently fair and

_just one, and should be acoepted. Yon cannot reduce the age for examination

from its present level 1o se¥=aieen or eighteen, and then ask nur young boys to
perform miracies by ening six thousand miles from this "oOuntr{; I would ask
those wh= i, doate the continuance of such handicaps to put themselves in the
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position of Indian paronts and Tndian boys, and then ask themselves how they
would have felt if similar handicaps had been imposed upon them,”

The Hon'ble Mr. E. H. ¢, Walsh:—“I rise, Bir, to support this
Resolution. As the Hon’ble Sir James Walker has pointed out, the subjects
of Banskrit and Arabic are already at the present time iucluded in the subjects

12.47 pu.

presoribed for the Indiaw Civil Service oxamination. But the origin of this -

motion I understand to be the recommendation of the Publio Services Oommis-
sion as to the subjocts presoribed for the examination which they propose in
which Sanskrii and Arabic are omitted. I think it probable that they have
owitted those subjects because their schemo is for a reduction of the present
age of admission and for an examination to be based upon the education given
in the English . public schools, in which those subjects, naturally, are not
taught at present, neither is there any likelihood of their being taught in the
future. Whether their recommendations in this respect will be acoepted or not
cannot be said, but at the same time, I think that it is only fair that even if
the age be reduced and the subjects for the cxamination are such as
are at present taught in the public schools in England, Indian candidates
should be. given the advantage of the time which they have devoted to the
study of Banskrit and Arabic, and the inclusion of these subjeots will not
give them any unfair advantage as against English boys who necessarily have
. & corresponding advantage in their knowledge of Latin and Greek. I think,
aleo, that Indian candidates should have the advantage of their study of
- Persian and Indian History. There is no doubt that here, again, there is not
necessarily any unfair advantage ; as English boys will have the corresponding
advantage of their study of Buropean modern languages and of English History.
Therefore, whether the age for tho examination is reduced, as is proposed by the
Civil Bervice Commissioners, or whether the age is retained as at present—which
point has not yet been decided—I think that in both oases it is desirable that
ggnaki‘it‘ and Arabic and Persian and Indian History should all be subjects for
the examination. If it should be the decision to keep the age at the present
. standard, I think there is still'more reason for the inclusionof these subjects,
because then it would provide an inducgment for English students to take them
‘up at an earlier period than they do at present, whloh,.I think, wauld be a
great advantage in giving them that extra period for their study. X
“ In regard o this Iwould point out one misapprehension which, perhaps,
may have arisen from the’ remarks of the Hon’ble Mr, Surendra Nath Bannerjea,
which is that these subjects should be included so that Englishmen may oom;
out to this country with some knowledge ‘of these classical languages a‘id
" with some knowledge of Indian History. If this were so, that wout
be the highest reason for inoluding those subjects; but, asa ngattersof f:q A
although these subjects are not included in the open .exammatlogedaansh rit,
Persian' and Indian History® are the subjeots in which the candidates have
to undergo their training during the time in England before they come
out to Indis, and in which they have to pass their periodical a:l;l ﬂ;inal
‘examination, I think the Council should not be in any misapprehension
on that point. It is not that the exolusion of theso subjects from the opextl
-examination will have the effect og })rilqgmg Ho_utto to Il[:gtl:ai toglil;atlll; gt;o:&;
of these languages and ignorant of Indian History;
that even ?f o age for the examination be reduct;(il, azf It.)rr:o}.?::(gx tbg; :ﬁ:
Public Services Commission, it is desirable to give ea]ua ty of papariauliy
examination to Indian eandidates:1 who gazz t!:lglg.lie:. 3 :vsien;ul;]t?di e(vin th f :gand
ndi ho have a corresponding adv ) :
G Sk e e s bl et
should bo l.etmni::dir:wv?at Pmei:l:ﬂlleté: :i%e ’;1: ?:Jduoement to English candidates
3 bovi 1Tea‘sot,‘ll:’(xse snbjecrti at an earlier date than they at present do.
o ional value of the study of *Banskrit and Arabio,
« Apart from the educational value of the stucy " i tho. advantages b
“and, to a less extent, Persian a8 o}asswal languages, \odgs of Sanskrit and
Civilians of a knowledge of their literature, the knowledge :
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lack of eympathy if the administrators of an alien oulture should come to a quite
different atmosphere, not knowing the culture or the ancient history of the
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Persian is of practical use in aoquiring a knowledge of the vernacular langu-
ages which are based on them. That has been very clomrlyh expressed in the
extract from the report of Lord Macaulay’s Commission which has been read
by the Hou’ble Mr. Surendra Nath Bannerjea. They also have this practical
value not only for English candidates to facilitate their learning the vernaculars
but also in the case of Indians who are required to learn vernaculars other
than their own. I have had a good deal to do with the departmental examin-
ations of Civilians and Deputy Collectors, and I have found sometimes that an
Indian candidate who speaks one vernacular appears to have difficulty in
acquiring another, which scems strange considering that those vernaculars are
derived from the same classical language. The inclusion of these languages is,
therefore, desirable from the practical, as well as from the literary, point of view.
Therefore, whether the age-limit is reduced or whether it is retained as at
present, in either case I strongly support the present Resolution.”

The Hon'ble Mr. Ayyangar:—“I would like fo commend this
Resolution to the favourable consideration of this Council, not on the ground
put forth by the Hon’ble Mr. 8astri that it will facilitate Indian candidates
succeeding in the Indian Civil Service examination if Indian subjeots are
presoribed, but on & different ground; and that ground is on the merit of
the study of these subjects themselves.

“The ono reason why even after a hundred and fifty years of British rule
the individual members of the British race find themselves estranged from the
people is due to lack of their appreciation of Indian literature and India’s
unique culture. It is in the interests of both the great communities of the
trorld that sume stimulus should be given to the study of India’s classical
literature in Western countries, at least to the future rulers of India. It is
advantageous to India, because to study them means to cullivate rezard for
the inheritors of that culture and love them. All Civilians, teachers, and
others who have studied the ancient language have treated Indians with
sympathy and consideration. As some remarked the study of Sanskrit takes
awdy the animalism in man and puts forth in its place the superior wisdom
and higher outlook of life characteristic of the Oriental. How Indianised that
learned séholar Max Miller came to be was seen after his deep study of the
Oriental language. In the person of 8ir George Birdwood, only because of his
great Oriental Scholarshship, India had a great friend.

“Then if at all India can do any service to England it is by grafting some
of its ancient civilisation, and this can be done only if Englishmen can read
our literature at least for the sake of getting tbrough an examination. I
am tempted to quote tLe words of 8ir Thomas Munro ¢if civilisation is to
become an artiole of trade between the two countries I am convinoced that
this country (England) wiH gain by the important cargo’. Though quoted
2 hundred years ago it had not gone out of date. It will also help rulers
8 great deal to understand Indin and simplify the difficult process of ruling
the Ereat nation. Though not a scholar of Persian or Arabic myself like the
Hon’ble Mr. Bannerjea I know these languages favourably compare with
Banskrit in all respects. Then in the matter of Indian Histcry, I am sarprised
tha' it is not included in the syllabus of studies. Only after the Resolution
I glanced at thesyllabus to satisfly myself if it has not been included, for I
could not conceive of tha agents paid to rule over us not being asked to study
the history of the people they are going to handla. Perhaps they come to India
j_illed with all the grandfatherly tales of the Maharatta and Robilla wars, the

Fh fight with the Bikhs or the Afghans, or the horrible tragedies of the Blaok
o, and the Bepoy Mutiny. Now I can guess the misunderstanding and the

people, how their apcestors were dealt with in the past, and what gratitude -

‘should be shown to them jn the future. These are things which I should think
‘evéry Indian Civil Bervice candidate must learn better than an{ number of

Homers and Virgils. For these reasons I strongly support the Resolution.”
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The Hon’ble Rao Bahadur B. N. Sarma:—*Sir, we non- 1288»x.
officials are extremely gratified at the attitude taken up by official Members,
such au.the' Hon'ble Sir James Walker and the Hon'ble Mr. Walsh, towards this
Resolution. It is not difficult to understand the logical consistency of the
Publio Services Commissioners or the various recommendations they have made
on the subjest. The decision of the Government of India will depend on their
attitude towards two alterations which the Public Service Commissioners have
recommended : firstly, that the age-limit should he lowered and secondly, that
cal'ld.idates, including those from India, should be restricted to residence at a
British school for three yearsand for six months before the examination. If
these restrictions are to,obtain T do not seo that we need quarrel with the recom-
mendations of the Publio Services Commission. No public schools in England
can be expected to teach Sanskrit or Indian History. The Commissioners really
contemplated the exciusion from the examination of Indians. Therofore, the
decision chiefly depends upon the attitude of the Government of India towards
the above recommendations. I feel that the attitude of Government at the
Simla Session practically settled the question. If the age-limit is not to be
reduced, then it follows logically that there is absolutely no ncoessity for the
removal of Sanskrit or Arabio from the curriculum, the subjects being there at
present. I do not think there would be any difficulty whatever in including
Persian or Indian History. Then Mr. Walsh said that even if tho age-limit be
lowered, there is no reason why these subjects should rot be included in
the ourriculum ; there would still be something to be said in favour of inclu-
sion, but, as a matter of practical polities, if the restriction that the Commis-
sioners recommended of residence in a college or British school for three years
be not removed, I see no good from their inolusion. I feel sure that with
the support now acoorded by the official Members to us, the recommendation
of the Public Services Commissioners would not be accepted by the Government
of India. If that be not accepted, then it follows that these subjeots can be

included in the currioulum.

«T havé only to make just one more obervation, and that is this. The
suggestions of the Public Services Commissioners, if adopted, would lead to
the production of one type among Civil servants what may be said to be
History-Law Graduates—English, Mathematics Greek or Latin up to the
school course would correspond to our own Matrioulation or Intermediate
standard, and the training or knowledge acquired cannot therefore be of a very
high standard. Then what is taught in the University or post-examination
course is said to iuclude a modern language, vernacular or Sanskrit and History,
subjects with a little law. The net result would bo tbe production, on a larﬁe
scale, of History-Law Graduates, and I do not think such o thing can be
contemplated without some misgivings. I hope to see & variety among the
Indian Civil Service men, and not that they sl ould be all Hlstor;:-Law Graduates.
For that reason also, Sir, I hope the Government of India will be able to see
their way to accept the proposals of the Hon'ble Mr, Sastri.”

The Honble Mr. Shafi:—*Sir, I desire to associate myself 19r.x.
whole-heartedly with my Hon’ble friend Mr. Bastri in the objeot which he
has in view in bringing forward this Resolution. The action taken by him
has been obviously necessitated by the recommendations of the Public Bervices »

Oommission in connection with the subjects mentioned in Lis Resolution.
In England, the study of a classical language and at the same time of ﬁ:gli:ﬁ
¥

n lanousges has come to be a part aud parcel of an
;l:)?ltl?gdegucatio; aEd, I suppose, it is for ghis reason that the list of subjects
whioh it is upen to a candidate in Fngland to take up for the com potitive ‘
examination includes Latin and Greek on the one hand, and French, Italian
and other modern langiages on the other. For the same reasons, out here 11(11
Indis, both amongst the Hindus and Muhaminadapa, it in now almost a re(lz?gmset
rule for the Hindu and Muhammadan students in our schools and colleges to
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take up one of the two classical languages, I wean either Sanskrit or Arabic,
and at the same time to adopt as part of their curriculum one or other of the
modern Oriontal languages. It seems to me, therefore, that it would be
opposed to principles of fair-play to shut our Indian ocandidates for the com-
petitivo examination in Eugland out of a chanoe of {aking up both Banskrit
and a modern language or Arabic and Persian, as tho oase may be, for the
purposes of competing with their European brethren. The justice of m
Hon’ble friend's contention is, s0 far as I have been able to understand,
ackrowledged by all Members of this Council, and I trust the Government
of India will be pleased to adopt the proposals mentioned in the Ion’ble
Mr, 8astri’s Resolution. :

“Then look at it from a utilitarian point of view, from the point of view
even of efficiency, so far as the Indian Civil Bervices arc concerned. A know-
ledge of Persian or of Sanskrit or Arabic,as well as of Indian History for
British as woll as for Indian candidates for the competitive examination wounld
be of the highest benefit to the successful candidate in after life when be has
come out to India, and has begun to take partin the administration of the
country. Therefore, it is ohvious that from a utilitarian point of view also the
exclusion of these subjeots from the curriculum of the open competitive
examination in England is absolutely unjustifiable. For these reasons, briefly,
I have great pleasure in giving my support to the Resolution brought forward
by my Hon'ble friend Mr, Sastri.”

The Hon'ble Sir James DuBoulay :—*Bir, there are two
reasons which have been advanced in this Qouncil for including the subjects |
for the open competitive exa mination,—and I think the Members were talking
about the open competitive examination,—there are two reasons which have
been advanced which are not very convincing to my mind. One of those
used was by the Hon'ble Mr. Bannerjea. I understood him to say that a
knowledge of these subjects woyld enable a man coming out to India to
enter into the life and conversation of the people of this country ; and the other
was an argument used by the Hon'ble Mr. Ayyaogar that a study of Sanskrit
would reduce animalism in man. Well, I may say that I myself studied
Sanskrit. I dare say my studies did not go deep enough, but at any rate they
did not enable me to enter into conversations with gentlemen in Kanara when
I first arrived there, and I am afraid it did not reduce animalism in me.
The Hon’ble Mr. Bannerjea seemed to me to put his finger on the spot when -
he went back to rather ancient history and roferred to the Report of Lord
Macaulay’s Committee in 1834 (notin 1853). That was the basis of the
Indian Civil Bervice examination even asit is now constituted, and they
lovked at it from this point of view. ¢ Qur opinion is that the examination
ought to be confined to those branches of knowledge to which it is desirable
that English gentlemen who mean to remain at home should pay some atten-
tion’ That is the basis of their recommendations. . . ."

The Hon’ble Mr. 8. N. Bannerjea :—* I said it would be useful
for them too.”

The Hon'ble Sir James DuBoulay :—" And it was argued that
no service would be rendered to India by inducing those who meant to
spend their lives there to neglect in the earlier years European literature and
science for stulies specially Indian. That Report was produced at a time
when I do not suppose ther: were any Indian candidates for the Indian Civil
Bcrvice, and when Indian Civilians still went to Haileybury as a preliminary to
coming out to lndia. They were not, as the Hon'ble Mr, Baunerjea has pointed
out, consistent in that they recommended that Arabic and Sanskrit should be
included. I think Mr. Bannerjea has read out all that extraot and I need not
repeat it. Well, as a result of that Report, Arabic a-d Sanskrit were included
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in the syllabus of the open competitive examination from tha vear 1835
onwards, and they are inciuded even to this day. I think Mr. Walsh made a
mistake in stating that they were not inoluded aa subjocts for the examination.”

The Hon’ble Mr. E. H. C, Walsh :—* I did not say that, I said
that they are at present included.”

The Hon'’ble Sir James DuBoulay :—* Well, somebody sug-
gosted that thoy were not a subjact for examination just now, but they sre,

“There is one small point on which I should like to correct the Hon'ble
Mr. Bannerjea, and that is about the marks for those two subjeots. The marks
for those two subjeots now are 800 and not 500.”

The Hon'ble Mr. S. N. Bannerjea :— At present ? *

The Hon'ble Sir James DuBoulay :— Yes, at prosont.

* Now as regards Persian, it scoms to me that it would not have beon
inconsistent with their remarks about Arabio and Sanskrit if the Macaulay
Committee had recommended its inclusion in the syllabus on the same lines as
" other modern languages, for it could not be reasonably excluded on the same
arguments as thoss which they applied to the vernacular languages of India,
that they were of no value except for the purposa of communicating with the
Natives of India, and therefore ought not to be a subject for examination. But
the question of Persian does not seem to have arisen at the time, and it was not
discussed in their Report, and it is possible that nobody th0ught of it. On the
otber band, it is possible that Persian was considered too light a subject for
separate treatment. That is & view which certainly found some aoceptance
wich scholars of & more recent date, and I believe that in several of our Univer-
. sities the study of Persian has from time to time been combined as one subject

with Arabio on that ground.

“ Whatever may have been the reason fqr the omission, there does not
seem to me to be any good ground for its continuance, and it may not be with-
out interest to the Members of this Council to learn that in the year 1013 the
Government of India actually informed the Becretary of Bfate that they
recognised that Persian is entitled to consideration as an element in a liberal
Oriental education, and that they bad noobjection to its inolusion in the
syllabus. No change was, however, made at that time.

“ A reference to the Regulations for the Indian Oivil Service examination
will show Members that at the present moment of the subjects under dls.cuss.non
Arabic and Sanskrit find a place both iu.the syl!abus of the open examination,
and in that of the final examination, while Persian a pears in the lattgr only,
and it will be noticed that any candidate w.ho gﬁers anskrit and Arabio for the

_open examination is precluded from offering it at the final, ) The reason fpr
tl}:ies is not far to seek. It will be observed that, except Arabio and Banskrit,
there is no other subject which finds & place in the syllabus for both
those examinations, and I think it is clear that if a candidate were allowed to
take up the same subjeot at both, he would have a distinotly undue advantage
over his fellows at the final, For this reason, I think there is no doubt that, if
Persian were admttted as a subjeot of examination at the ogen competition,
the same rule which now applies to Sanskrit and Arabic would have to apply
to it, namely, that a oandignte who took it at the open competition would . be

debarred from offering it at the final.
i ' the
“ gards Indian History, I may say that so long ago 2s 1900 th
Goverrﬁel:t:g?)lf. Ind?a beld that Tndian Civilians, before they came out to this
country, should be thoroughly familiar with the brgafd ?lutl;nis of _gene;?ll Indna;l
i L ion of Dynasties, the rise and fall of Empires, the move-
uﬂlm%f rt:cz;u:l?:m]::i!:miplesy of successive Governments and so forth, and

Tndian History now forms a subjeot for the final examination, But there is
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this differonce hetween the case of Indian History and that of Persian,
that Tndian History is a compulsory subject and Persian an optional
subjeet, and this, I think, will make it difficult to apply the same rules as apply
in the case of Arabio, and to say to a candidate that if he offered it for the
open examination he could not offer it for the final, inasmuch as it is com-
pulsory for the final ; and I do not myself see how this dificulty ocould be got
over, though I may remark that in 1913 wher they wrote about Persian, the
Government of India also wrote about Indian History, and said they had no
objection to its inclusion, but did not raise this particular point to which I
refer. They wcre probably content to leave that difficulty to the skilled
examination of the Civil Bervice Commissioners. I may remind Hon'ble
Members that in section 89 of the Government of India Act it is provided that
tho Scoretury of State in Council may, with the advice and assistance of the
Civil Service Commissioners, make rules for the examination; and it is that
body of gentlemen to whom he actually turns for guidance on the subject.

“The Public Services Co:nmission, as has been pointed out several times
already, rontemplated an examination in England which would be adapted ' to
the hest school ocurricula in Great Britain, and then left the details to the Civil
Bervico Commissioners, but they did prepare a rough draft scheme of the sort
of examination they had in contemplation, and in that scheme there isno
mention of Sanskrit, Arabic, Persian, or Indian History, and that no doubt is the
reason why my Hon'ble friend has tabled this Resolution. I would remind this
Counoil of the interesting discusdon we had last September in Simla on the
question of the age-limits, and they will no doubt realise that this is «till a very
open question. But I vesture to think that, whether the age-limits are
ohanged or not, and whether the recommendations of the Commission on that
subjeot are acoepted or not is & matter of no great importance in deciding the
question before us, The Commission definitely oconsidered the proposal that °
only caudidates educated in Europe should be allowed to compete in England,”
andy that only those educated in India should be permitted to appear for the
examination in this country, and they considered that pro only to discard

_ it, and in these circumstances I can see no possible reason why, even if the age-

>

limits were lowered very considerably, it should not remain open to those who
come forward to offer such subjects as Sauskrit and Arabio, Persian and Indian
History for their examination. And indeed, though the age-limits have varied
(at the top from 19 to 24 and at the bottom from 17 to 22), Banskrit and Arabic,
as I have already said, have continued to find a place in the syllabus of the
open competition ever since 1865, and even when the age-limits were at their
lowest. 1 might mention, however, that no candidate has taken Arabic, at any
rate sinoe the year 1805, as a subject for the open competition, There may
have been many before that, but those are the figures that I hapyen to have
looked up. Such are the facts of the matter, and I would only add that
Guvernment consider that this question should bg left to an open vote, official
Members being at liberty to speak and votw as they please. Government
reserve to themselves the right of making a further examination of the subject
in the light of this discussion, and any other ciroumstances that may supervene,
but I think I can safely promise that they will, in due course, let the Secretary
of Btate for India know the views that have been expressed here.”

The Hon'ble Sir Dinshaw Wacha :—‘8ir, the competitive
Oivil Service examination was established in the mid-Victorian age, 1856. In
the mid-Victorian age the classics were, of course, a sine gua non in all the great
Universities of Oxford, Cambridge and London. Taking that fact into
oconsideration it was quite intelligibﬁa that the first Commissioners of the Indian
Civil Bervice laid mcl great stress on the value of classical languages in which
Sanskrit and Arabic are also included for purposes of examination. But, Bir,
between 1855 and 1917 great progress has been made, and even the English

eople themselves have been asking, for some time past, I should sey for the _
ast five or ten years, of what use is it to insist on the study of Greek and Latin



REFOLUTION RE INCLUSION OF CERTAIN SUBJECTS AMONG 739
THE SUBJECIS FOR THE INDIAN CIVIL SERVICE EX-
AMINATION. ‘

[61r Marcw, 1818.]1 [ Sir Dinghaw Wacha.

in the Universities, The British are a practical people: they have largo
international trade throughout the world; are Latin and Greek of any use at
all, even recognising that they impart oulture to University students ?
Nothing of the kind.  For all practical purposes, even in Parliament, as well
as in all the different branches of administration, Greek and Latin are held
to be practically useless. Similarly, I should say that in the practical adminis-
tration of India, Sanskrit as much as Greek and Latin is useloss, English
is the lingua franca throughout India and in all parts of the world where
English interests prevail. In fact, I think, the English people should be
proud of their language which is now used and talked by one-half of the
pecple of the globe, if not more. Therefors, Sir, to me it seems that it is an
apachronism now-a-days to insist upon either Greek or Latin for the Indian
Civil Service, or, for that matter, Sanskrit. Let us look to what is prautical.
In Indian administration we have more to do with China and Japan; we have
more to do with Africa and Zanzibar, and such countries with which India has
large commeroial and political relations. I should have preferred that, instead
of having any Greek or Latin or S8anskrit, we should have Chinese, Japanese,
and Arabic languages which would be of the greatest use to us in the future
after the war. We shall bave great economic questions, both in China and
Japan, also in South Afrioa ang other places ; and I consider that, for the pur-
Eose of carrying on the Indian administration in & most practioal way, it would
¢ & great advantage to recognise those living languages.

“ We eternally hear high Indian offioials emphasising the value of Efficiency |
Efficiency, efficiency—that is the unceasing ory. I would ask the members of
the Government what efficiency is derived from the study of Greek and Latin.
I admit that, independently, Greek and Latin as Greek and Latin have their
use; I am a great lover of the olassios myself, but I ask from the practical
point of -view what efficiency you gather from a member of the Indian Civil

"Bervice, English or Indian, who has passed his examination in these languages—
nothing at all. The war has made us unlearn many old things, and has also
made us learn many new things, and I hope that the Government of India
will ses that in future, if the administration is to be carried on with the
greatest efficiency, if international trade and many other cognate matters of
the highest importance are to be stimulated, they will insist upon the study
of those living languages whioh are of the greatest practical use, and I do say
that Chinese, Japanese and Arabio on the one side, and tho South African
languages on the other, will be the most suitable for this purpose.

“Throughout the whole history of the Civil Service vxaminations age and
language conditions have been the subjects of great controversy. Age
bas, of course, been shifted from 17 to 19, from 19 to 21, a.m} _from 21 again
back to 19. Tha pendulum has bLeen swung from the minimum to the
maximum and vice versd. As far as languages are concerned, we bave heard
in the speeches already made here to-day how IYeople differ on the subject and
how marks are moved up and down. It is all purely arbitrary on the part of
the Civil Bervice Qommissioners, or on the part of the Government of India.
As far as the Public Bervices Commission’s Roport is concerned, you have heard
already what opinion I hold upon their recommendations. I think they might
be consigned to the waste-paper basket. That is my opinion.

“ fore, Sir, I think it will be far better to abolish a.l} 9lassma} languages
from Tfl:ftr:re examinations for the Indian com petitive Civil Service, Greek
and Latin, Sanskrit and the rest, and to substitute for these living languages
which will be of great practical use to us in the future. If people are gpr
anxious that Greek and Latin and other classical lang should be stu 1: ,
simply for the sake of culture, then I would suggest the eatablmhmznt ](1) 8
University at Timbuotoo, where all these languages might be taught ax;) wC_er.?
research work in these might be leisurely undertaken. ~But, as far as the mf
Service examination is concerned, which is ap _exammatlon for the purp?set?
efficiently carryiog on the administration of India, I repeat, they are perfectly
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- useless, and all these recommendations suggested are a great waste of time and
energy.”

188 vy, The Hon'ble Mr. M. A. Jinnah :—“I think, Bir, that the
Hon’ble 8ir Dinshaw Wacha's speech would have been an excellent one in its
own way if he or we were sitiiug here for the purpose of reforming wholesale
the ourriculum or the syllabus which is now proseribed for the open competi-
tive Civil Bervios examination. The question before the Council to-day is a
very simple one ; and, as the question is left to the vote of the Membhers—
although that question is olearly brought out before the Council—1I wish it not
to go astray in view of what the Hon'ble Sir Dinshaw Wacha has said. We are
not dealing with wholesale reform of the curriculum or of the syllabus......."

The Hon'ble Sir Dinshaw Wacha :— It will have to come.”

The Hon’ble Mr. M. A. Jinnah :—“I dare eay it will have to
come, Nobody will be more glad, Sir, than I would. X do uot ssy that the
syliabus or the curriculum is perfect. But the question before the Council
to-day is this. You have an open competitive examination for the Civil
Service of this country. You ﬁave to deal with two olasses of people : one
who are educated in Great Britain, another who are educated in India, and
the system of education in India is different from the system of education in
Great Britain. In Great DBritain, the boys learn Latin and Greek; in India,
having regarl to our own educational iustitutions, we learn here either our
vernaculars or Persian or Arabio or Sanskrit. Now, if you have in the syllabus
Latin and Greek, and if you exclude Arabic and Sanskrit and Persian, you at
once put the Indian students at & great disadvantage. On the one hand, the*
English student who learns Latin and Greek when very young, or, as soon as
it is possible for him to dosn, would naturall]y: offer that subject for examin-
ation, and very high marks would be scored by him. On the other hand, if you
exclude Arabic and Persian and Banskrit, then you deny to him the advantage
and do you expect the Indian student who goes to England tolearn Latin and
Greek and offer those subjects in competition with his Enfilish compeers ? That

is really the question, and what really appeals 1o me is this, that the object of
the Mover of this Resolution is to give a fair and equal chance, having regard to
our facilities for education in our country, and having regard to the facilities
that the English boys have for education in their country. That is the point,
and I am sure that every Member will support this Resolation. It has already
been indicated by the non-official Members who have spoken that, in fairness
to us, if it is going to be a real open, fair, competitive examination, we should
have that advantage which is denied to us if the proposals of the Royal Com-
mission are accepted and Arabio and Sanskrit are excluded. That is the only
question, and I therefore hope that every Member will support this Resolution,”

1982 . The Hon'ble Pandit M. M. Malaviya :—* 8ir, I kad hoped,
‘after the remarks of the Hon’ble the Home Member, that there would be no
necessity for a further discussion on this Resolution......."”

‘The Hon’ble Sir William Vincent :—*“May I interrupt the
Hon'ble Mentber, I eaid nothing.”

-The Hon'ble Pandit M. M. Malaviya :—* I beg the Hon'ble

— Meinber's pardon. I meant the Home Secretary. But the speech of the

AN Hon’ble Bir Dinshaw Wacha compels me to take up a few minutes of the time

of the Council. One aspect of the question covered by the Resolution has

been very well pointed out by the Hon'ble Mr. Jinnah, namely, that justice de-
mands that English and Indian students should be (Fut on a footing of equality,

s0 that the test should be eofar as may be fair and equal in the ocase of both.

+ In further amplification of the same point, I may say that if the people of any
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country or community want to givo a certain kind of education fo their youth,
and you waut the youth of that particular country or community to be enlisted
88 8 contpetitor in an examination, you have to bear that fact in mind in fixing -
the subjeots for that examination. ™ This is neoessary if they are to be induced
to compete for that examination and not to be turned away from it by their
task boing made unnecessarily difficult.  So long as the English people love
to teach the classics—Latin and Greek—to their boys, I think it is desirable
that those subjects should bo included in the curriculum, for the Civil 8ervice
expmlr_mtion. Similarly, so long as Indians—Hindus and Muhammadans—
think it fit to educate their sons in Sanskrit or Arabic or Persian, thess subjects
also ought to be inoluded in that curriculum, in order thal Indian students
_sl_muld not be subjeoted to an unnecessary extra strain, But, apart from that,
8ir, I should like tosay a few wordsin regard to the utility of Sanskrit and -
Arabic. I have great respect for my friend the Hon'ble Sir Dinshaw
Wacha, from whom I have learnt many things, and at whose feet I love to sit
to learn many mote. But I mustsay that he has not taken a correct view
of the advantages of & study of Sanskrit, especially by those who want to
compete for the Ludian Civil Service with a view to serve in India. Latin and
Greek may not be useful to thuse who are going to administer publio affairs
in India, beoause, presumably, all that is of value from that point of view in
Latin and Greek has been translated into English, and, except for the beauty
and the literary advantages of Latin and Greok, there is no loss likely to be
suffered by an English student who does not devote laborious days in learning
to compose in Latin or Greek, But, so far as Banskrit is concerned, and so
{ardg.s Arabic is concerned, they bave a living connection with the people of

ndia,

“ There is not an institution in this country with which Hindus are con-
nected which a knowledge of Sanskrit will not explain or throw light upon,
All the religious worship, - all the various sooial and socio-religious inatitutions
of Hindus, the customs which prevail among them, the institutions which exist
and have existed from time immemorial—matters which govern the life of
Hindus and their every-day affairs up to this date—trace their roots in their
sacred literature "which is in Banskrit. Lhere is, therefore, no betier study
which 8 man who wants to understand the people, the greuat bulk of the
people of India, can make than a study of Nanskrit. W hether it is religious
worship—the various phases of religious worship—, or whether it is the
many institutions, religious or socio-religious institutions, oustoms, or
whether it is the ancient policy of the Hindus which still forins the busis of
much of the administration of this country, we have to go to Banskrit to
find their roots, aud I feel confident that the bulk of tbhe Members of this
Oounoil will agree with me in the view that there is no better meaus of under-
standing, of sympathising with and appreciating ‘the religious, socio-
religious and political institutions and customs of tue .bulk of the Hindus
than a knowledge of Banskrit, For this reason, I think that not only should
the study of Banskrit be given the same encouragement as other languages,
as Latin aud Greek for example, but that o decided preference should be
showa for the study of Sanskrit, sud also of Arabic, in the case of every
studeut who wauts to serve in india. 'That would apply to all students,
whether they are Europeans or Indians; but in the case of ludian studeuts
in particular, it should bea matter of reproach to an educated -Hindu that
he should not have sufficient familiarity with the language in which his
sacred books aro written, and & knowledge of which is 6o esiential to enable
hiwn to understand the institutions which he and his people have inherited.
Bimilarly, with regard to Arabic, It should be a matter of reproach to an
educated Musalman who has learnt Greek or Latin and English in the way
in which our students acquiro a mastery over these languages that he should
be unfamiliar with the language of the most sacred book of the Musalmans.

"1 think, 8ir, that in order that the administration of the country should
be carried (‘;‘;1' “in sympatuy with the spivit of the people, it should be regarded
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as a matter of exireme advantage, if not of necessity, that Indian public
servants should possess & knowledge of Sanskrit and Arabic.

“Besides, there is another practical advantage associated with the
study of Sanskrit, Arabic and Persian. Our vernaculars are derived from
these languages. They have been largely influenced by them. A know-
ledge of Sanskrit enables a man the more easily to understand Bengali,
Ooriya, Hindi, Urdu, Marathi, Punjabi, Gujerati and Sindhi, It is only the
Tamil and Telegu languages which have not been dciived from Sanskrit;
but I have learnt from friends that even in them there is a large admixture
of Sanskrit words. Sanskrit, therefore, enters into the cowposition of even
Tamil and Telegu—of Telegu perhaps more largely than of Tamil, but of both.
A knowledge of Sanskrit is, therefore, of practical importance in enabling a
man to uunderstand the vernaculars of the country. 8o also, though not to the
same oxtent, is the case with Arabic, Urdu and Hiundi, and other S8anskrit dialects
bave all a certain number of Arabic words incorporated into them. Urdu and
Hindi are only two different forms of the same Janguage.- For these reasouns
1 hope that, notwithslanding the remarks which my csteemed friend, the
Hon’ble Sir Dinshaw Wacha, has made, Government will always give a decided
encouragement to the study of Sauskrit and Arabic in the examination for the
Indian Civil Bervice. I look forward to the time—I hope it is not-distant—
when Hindu and Mubammadan boys will consider it a reproach to them as
cultured men that they should not know their own sacred languages. As
regards Persian, it has a beautiful literature. Though it has not the same
wﬁue for Indians as Sanskrit and Arabioc, it has its own value and it ought to
be encouraged, I hope the Government will give full consideration to what
has been said here on this Resolution, and ensure the retention of S8anskrit and
Arabic and the inolusion of Persian in the curriculum of studies for the Indian -
Civil 8ervice examination. As for Indian History, it should not be an optional
subject to be taken up only at the final stage, but its study shonld be insisted
upon at the earliest stage. It would be strange and anomalous if those who
aspire to join the Civil Bervice of India should not be required from the first
to acquaint themselves with the bistory of India. I hope the Government
will give full effect to the Resolution which has been moved by my Hon'ble

" friend Mr. Sastri.”

The Hon’ble Mr. Sastri :—*8ir, there are just a few remarks which
1 seem to be required to make. From the way in which Hon’ble Members who
took part in this disoussion have referred to the cultural value of the Banskrit
Persian, aud Arabio langunages, it would appear that I made a mistake in
omitting all reference to that aspect of the subjeot. But, on thinking it over,
I think% was not wrong. Iam not oneof those who can possibly be suspected
of under-rating the importante of these languages as affording a key to the
study and sympathetic - understanding of Bastern civilisation and cultore;
but it appears to e that those who make theso remarks are under some sort
of misunderstanding as to the way in which the: Public Services Commission
have looked at the subject. They do not want that Indian Civilians who
come out here from England should come out without a proger preparation
in these subjects. They have made provision during the probationary period
for these subjects being adequately studied. The history of India is compul-
sory throughout the compulsory period of three years, and the olassical Indian
languages have been included among the additional subjects that they have re-

« commended. But, Sir, there is one remark which I might be allowed to make

in this connection, The Hon’ble Pandit Malaviya bas caused ir my mind a
feeling of some melancholy at the way in which Banakrit is looked at in certain
parts of India. He was keen that everyone, whether Englishman or Indian,
sbould udy some classical {rdian language. But this morning I bappened to
read in a M{ndras newspaper the conclusion at which certain associations there
have arrived with regard to this Resolution, to the effeot that if Sanskrit is to
be given the place mh I (Mr, Sastri) am going to plead for in the lmpeial
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Logislative Council, Tamil and Telegu should be given places of equal
lmportance. Now that seems to me to open to some of us a vista of—what shall
I say ?—misgiving and suspicion asto the way in which the classical languages
of India are regarded as in some sort rivals to the vernacular languages of
India. But there I will leave it, Sir.

. “There isone remark which I feel called upon to make in conneotion
with what my Hon'ble friend Mr. Surendra Nath Bannerjea said, He
seemed to think it was a pity that I had omitted such subjects as Political
History, Political Science, and the study of Higher Bconomics Now the
Eoconomics of India especially is prescribed among the courses for the proba-
tiondary students, but that is not the whole point. The point is that Lord
Macaulay, whom the Hon'ble Mr. Bannerjea quoted, wanted that the course
for the Civil Service examination should be modelled on the course of a
liberal edncation in England, the highest liberal education available to a
gentleman in England. The age, therefore, was fixed high, and it would have
been quite proper then to include such subjects as he mentions, The Public
Services Commission, however, have proposed to lower the age till it becomes
co-eval with the school-leaving age. Burely Political Science, Political Histor
or Higher Economics are subjects that are not within the comprehension of suc
immature students. I bad to frame my Resolution largely in speculation as
to whether finally the recommendation of the Public Bervices Commission in
this regard would be accepted or rejected. I had,- therefore, to fit in such
subjects as would be profitably studied, whether it was at the school-leaving
age or at the age of collegiate study.”

The Resolution was put and accepted.

The Council adjourned for Lunch till 2-45 p.uM.

—_—e

"RESOLUTION EE THE CIVIL MED ICAL SERVICE.

The Hon'ble Mr. Srinivasa Sastri :—8ir, I beg to move the
following Resolution :— .

¢ This Council recommends to the Governor General in Couneil—

(a) that & civil medical service shonld be constituted which should be wholly indeé)en-
dent of the medical organieation of the Indian Armny ; that the higher medical
posts, which are ot present filled by officers of the Indian Medical Service should
be transferred to the civil medical service ; and that the civil medical service
should be recruited from the civil medical officers and the independent medical
profession ;

(8) that the salaries of Indian Medical Service officers employed on civil duty should
not be enbanced as recommended by the Public Services Commission ; and

(¢) that military assistant surgeons should not be given preference over civil assistant
surgeons, ard that not more than one-sixth of the higher posts reserved for
sabordinate medical officers should be given to them.’

Before I proceed to deal with the Resolution, I beg leave of the Council

248 ». M.

to say that I recall with feelings of sorrow a conversation I had on this -

subject with the late Bir Pardey Lukis, who ocoupied the position of
Director-General of the Indian Medical Services, When it became clear that
these Resolutions that had been on the agends paper would not be reached
and that it would be necessary forus to select a few of the Resolutions
* dealing with the subject, Sir Pardey expressed much anxiety that this medical.
Resolution should be among the selected. He said that he was consider-
ing the matter most anxiously, and that he might be able to go some way_to-
wards mesting our wishes. It isa great pity that weare discussing these
Resolutions without his sympathy and friendly assistance. We are now
dealing in this Resolution with two departments : one is known s the Indian
‘Medioa! Service and the other is known as the Bubordinate Medical Depart-
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ment Both thesc are military in their organisation, although the great
bulk of them are lent in peace times to the service of the Government of
India. Both these departments or services may be said to have for their
appanage the civil medical departwents of this country. The Iudian Medical
Service consists of 772 officers, of whom 475 or 62 per cent. are described as the
War Reserve and are employed in civil postsin the Medical Department.
The Subordinate Medical Department contains 718 officers, 289 of whom or
40 per cent. are employed ordinarily in civil duties. Of the superior officers
in civil medical employ, the military cadre represents 87 per cent., that is
493 out of 566. The oivil portion comprises 73 officers only, or 13 per cent.
In these eircumstances, it is somewhat anomalous to describe the civil medioal
service as civil, it js predominantly military. If we look at the different
branches the figures are striking. The staff posts are 7, thoy areall in the
hands of the Indian Medical Servios Professorsgips, Ohemical Examinerships,
and Alienist appointments which are 50 in number, 46 are in their hands;
of the 27 Bacteriologists whom the Government of India employ all are drawn
from the Indian Medical Servioe ; of the sanitary and plague officers of whom
there are 67, 53 are from thisservice; in the Jail Department 88 out of 46 belong
to the Indian Medical Service ; of the medical sanitary officers in distriote and in
Presidency-towns out of u total of 285, as many as 192 ate Indian Medioal Service
officers, 46 belong to the Subordinate Medical Department, a few are civil
medical officers. I think it might not be wrong to say that the military practi-
cally have this department in their hands, though it is called the Civil Depart-
ment. When this arrangement was proposed many years ago, it seems to have
struck the authorities, at any rate a great part of them, as somewhat anomslons,
as being against the practice of other countries, for nowhere in the world is the
Civil Medical Department mainly ocoupied by military officers. Neither
Germany nor France nor America seem to order their medical services as in
this country. At first there must have been some opposition about which we
have only scanty information. Dr. Babadurjee, a late eminent practitioner in
Bombay, took great pains to bring the subject before the authorities, and
before the Welby Commission he gave certain information, I beg leave of the
Gounoil to quote certain striking passages :—

‘You will observe from the same papers that I mentioned to you just now, namely,
the papers respecting medical officets in Iodis, that, when that scheme was submitted to
geveral authorities, both civil and military for their opinion, it was most adversely commented
;Ion. The Government of Madras and the Goveroment of Bengal said that if the Civil

edical Servico was to be purely for civil purposes and primarily for ecivil purposes, there was
no occasion to make it primarily military.’

And the Madras Government went a little further and said—

‘that among the defects of the system (of reserving all bigh grade civil appointments for
members of the wilitary service only), must be recognised s want of stability, s want of strict
identification with the interests of,tge natives of the country, an exolusiveness which renders
it difficult to introdace the natives of the country to the higher employments of the service.’
_ And naturally so, for, if you look at the system followed in the Arts, the
Law and the Engineering Faculties, you will find that Western education is
provided in these colleges as in the medical schools.

“T want the Council to listen to this with attention ;:—

¢ But to the scholars of these institations sll the highest ngr;:’ointmentl in the facultiée
are open. The Professors of thete achools are drawn direct from Oxfcrd, Cumbridge or
London or Indian Gradustes, and when natives are found equally competent and equally
qualified, they are appointed to these places without auy distinction of being members or not,
of any particular service .

"The Government of Bengal urge also that—

* the local medical service should be no longer primarily military, its chief fancticn being
now civil.”

. The Surgeon. General of Her Majesty's Forces complained.

.- This is & quotation from him—

* ¢That the applicstion of the principle of one Military and one Civil Medical Rervise,

acknowledged by the Secretary of State, was maimed by qualifying conditions, whereby the
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proven errors of the old were attempted to bo perpetuated under a new systern, 1f real re-or-

ganization is to be attempted—and that such is needed mone who are acquaintod with the
resent eystem will deny—it can be cffected by no partial measure, The division of civil
rom military duties must be trenchant and distinet.’

“ The Decontralization Commission have also quoted the Madras Gowern-
ment’s desire for a separate medioal cadro for that Government, although this
cadre was to be drawn in the opinion of that Government from the Indian
Medical 8ervice. In 1899 the Madras Government considered the position
Bo unsatisfactory that it asked for a completely soparate ‘cadre of Indian

‘Medical Service Officers for duty in that Presidency, and from which no officer
shotlld :l)de withdrawn without reference to the Local Government. They go
on to add—

‘In 1808, again, the Bombay Government asked for a separate civil and military medical

service, but the Guvernment of India declined to take up this question on grounds of policy
and expense.’ '

The Decentralization Commission themselves are against the measure that
I have suggested, but they grant that there ia a good deal to be said in favour
of it. It is not, therefore, the destruntive idea that it is so often represented to
be, seeing that it has ocourred to many in authority.

‘Bpecial restrictions on Local Governments'—I am reading again from
the Report of the Decentralization Commission—

‘Special restrictions on Local Governments might be obviated if superior civil medical
work of the Provinces were made over to a separate. civil medics! servico, milita exigencies
bcini met by giving officers of this Service some preliminary training with Indian troops
aad by renderiog them liable to be called up for military duty in caso of emergency.’

“I am reading that passage, because it has often been suggested against
the cause J am pleading for that if that were the case, and the Indian Medical
Bervice men were to be confined to purely military duties and the War Raserve
were to be struck out, there would be no arrangement in the country for
finding officers in times of war. Now I speak without of course any express
authority, but I have ascertained the opinions of many young men educated in
the Medical Colleges in various parts of India, snd they tell me that they
would be quite willidg to support a measure which Government may bring
forward for the purpose of laying it as an obligation on all civil officers in
Government employ, although not expressly military, to undergo a certain
amount of military training and also to be liable to be called up for military
servioe in case of necessity. Now this is a proposition which I advance with
some diffidence, not being myself authorised expressly to say so, But I am
one of those whu think that if Government felt that sufficient voluntary offers
would not be made in time of diﬁicultg, every man whom Government trains
and envols into its service in the Civil Medical Departmont should be called
upon to undergo a certain amount of military training for a certain period
with the Foroes, and at the same time hold himself liable to be called up
for military duty as the War Reserve bas been called up now. There would be
nothing extraordinary in this and, ss a matter of faot, I believe firmly myself
that. such a step of compulsion will not be necessary. I think the Director-
General of the Indian Medical Service will acknowledge that the private
medical profession over the whole of India has been fairly responsive to the calls
that have been made upon it, and many men of more or less high qualifications
have offered themselves for temporary service with the Army in the present
orisis. The measure of compulsion will not be necessary, but if 1t were
I should be the first to support it.

“ Agsinst this Resolution there have been other suggestions also made.
For instance, it has been said that if we adopted the complete separation
of the civil medical service from the military medical servioe the Indian Medical
Bervice would become extremely unattractive by the removal of a very large
number of well-paid officers from its grasp. That may be so. But the question
'is, Are we to keep the civil medical servioe of the country in subordination to the
needs of the military so that when the trouble really comes on there is absolute
dislocation and paralysis of the civil work all over the country? At the .} resent
‘moment nearly all who are regularl{‘ employed in the Civil Medical Department
have been replaced by others who have been taken into temporary service,

-~
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and it is remarked that even the scientific and professorial chairs have not
been left alone in this great call for military work. Now, that state of things
should not be possible. The interests of the civil medical service are paramount
in themselves. They require careful guarding and provision for emergencies,
and I do not think jt is right, I do not think it is defensible, except on grounds
of inferior and false economy that they should be entirely subservient to the
needs of the military.

“T was just now speaking about. the reornitment question. Now officers
have given evidence that reoruitment is becoming more and more difficult,
that whereas five or six people competed for each vacancy in former years, dur-
ing recent years there have not becn even two candidates for a vacancy. In
‘one year there were barely two candidates in addition to those who would
have been recruited for the number of vacanoies existing. Many causes are
assigned as bringing about this unpopularity of the Indian Medical Service,
They say now that private practice has gone off altogether. A number of
independent practitioners have established themselves in the more important
towns, and the busy officers are unable to got the same amount of private
work which they were once able to. Another thing that is usually said
is, that they may now in consequence of the ‘larger infusion of the Indian
element have to serve under Indian superiors, and that is a thing that the
cannot bear. But the most interesting thing that has come out is that the mili-
tary officers on leave in England and retired men seem to have been very busy in
dissuading young people who are likely to compete at examinations. They
were very much dissatisfied with the orders passed by Lord Morley when he
was Becretary of Btate, and in their dissatisfaction they scem to have gone to
the length of provlaiming a general boycott of the Indian Medical Bervice.
I say this on the evidence recorded in England from an eminent officer of the
Madras Service, Lieutenant-Colonel Elliott. This is what he said in reply to
Bir Theodore Morrison :— !

‘There was information before the Association to the effect that officers of the Indian
Medioal Bervice were sdvising students not to go into the Service until they saw what its
future was going to be. The stories being spread were thus referred toin the Memorandum ;
for instance, the changes in the conditions of the Service, the enormons increare of official work,
the fact that private practice was passing into other bands, and the fear that further changes
were iaminent. For these reasons officers of the Indian Medical. Service were advocating s
boycott, and when officers were asked if they would advise a young man to go into the Medical
Bervice they said it was not worth the while of a first-class man.’

T think, 8ir, it must be admitted that the somewhat exaggerated fears
entertained—I do not say justifisbly—but the somewhat exaggerated fears
entertained by the officers were responsible for the slight unpopularity into
which the Service seoms to have fallen,

 Now with regard to private praotice, there is just one thing that I
should like to say.. There is 8 remarkable letter addressed by the Government
of India to the Seoretary of State in November 1910. I desire to read to
the Council one extraot from it. While the officers themselves said that they
had, had considerable practice in a former day, but that, that practice had
fallen low, the Government of India scom to have been at work in restrict-
ing the facilities for private practice that these officers enjoyed; and
while in one place referring to this ciroumstance as one of those
that would contribute: to the unpopularity of the Bervice, in another
place they say that the time of an Indian Medical Officer is so full
oooupied with his official duties that it is imposible for him to take muo{
private . practice. I will read that paragraph to the Council. I will ask the

-Qounvil at the same time to remember that the paragraph is in conneotion with
a- suggestion that has been made that private praotitioners should be allowed
hospital work, When it was recommended to them that private practitioners
should enjoy facilities in hospitals and in research laboratories the Government
of India, anxious to find arguments against the course, said :—

. ‘If ‘'we admitted -these peopls into hospital work, they wonld not give it the time that
they must spare from their private practice, and as private practios is very remunerative, these
&mof pt:ctit'ionen* are hardly likely to come up to the expectations that we shall inye,to
! em, S D
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And in enforcing their argument, they go so far as to urge this :—

‘ It uppears impossible for Government to exercise the neccssary econtrol over any private
practitioner, and it is certain that, if he hae any practice of his own, the intcreste of Government
would be sacrificed to it. Theordinary duties of a Civil Surgeon, if properly performed, aro
of themselves sofficient to occupy nearly all of his time, and most Civil Surgeous huve little
leisare to devote to private work. It cannot therefore bes upposed that s private practitioner
with even a fairly large practice of his own, can give that time tv Government work that is
necesrary.’

“Now if there is any force in this argument, it seems to imply that we
cannot expect these people to resume private practice and derive any con-
siderable cmoluments from that source. Therefore, it is urged among other
things that their me should be increased. Now the ssoond part of my
Resolution is intended to protest against that suggestion. We oconsider that
the coming in of the Indian Medical Service into civil employ shutsout Indian
talent, hinders the progress of the independent mediocal profession, and makes
the civil population, for their ordinary medical needs depend upon a Service
which is called upon to servein the military both in the beginning and at the
end of their careers, and in war time would not be available at all. When
we are asking therefore that a complete separation should be made, it is impos-
gible for us tq countenance the suggestion that, in order to render civil employ
attractive to these officers, their salaries should be raised and a further drain
imposed on the resources of the country.

“In the third part of my Resolution I refer to the class of officer of whom
I just made mention in the beginning, Military Assistant Surgeons. Now
here is a peculiar class of people. The Military Assistant Burgeons, being
military, are looked upon with special favour by the authorities in this
department. 8o high is the favour accorded to them that, notwithstanding
their admittedly inferior professional qualifications, they are allowed to
enjoy as many as 47 appointments in the superior grade. There are only
98 of them altogether in civil employ. To these 98 as many as 47 appoint-
ments in the superior grade are thrown open, while out of 770 Civil Assistant
Surgeons, only 46 officers are to be found in the superior grade. Now what
iy the oivil assistant surgeon in comparison with the military assistant
surgeon ? The Civil Assistant Surgeon goes through a course of medical training
which is comparable to that obtainable anywhere in the United Kingdom, It
is acknowledged over and over again in the evidence laid before the Public
Services Commission that the curriculum they go through is of very high
quality. It isa period of five years' training they have. They have hospital
practice nearly every day of their lives. Their training is exceedingly good, so
good indeed that many men who pass this examination here, and even several who
do not pass the examination here, find it easy to get into the Indian Medical
Service by the competitive door that ie open in England. Now, if that is the
case, is it fair that officers of this high calibre should be ranked as equal, and
. in many cases made to serve under, the Military Assistant Burgeon whose pro-
fessional qualification isso Jow that it is not registrable in Great Britain? I
will read to the Counoil certain authoritative opinions on this class of Military
Assistant Surgeons, which will enforce the point much better than Ican. I
will read first of all the opinion of Bir Pardey Lukis himself. 8ir Pardey Lukis
was one of those who thought that the Military Assistant Burgeonsas a olass
deserved encouragement, but this is what he eaysof their qualifications :—

¢1 have daring the past two years had the opportanity of scrutinising the papers written
by folml']th'-year m?litnypupnpils ylt the w-ca.lqg; Director-General’s exm&ﬁon before
appointment to the Department, and I am of opinion that the lamentable lack of primary
education which, ss already explained to Government, characterises the class on their sdmission
to the Medical Colleges, operates thronghout their course of training, and results in their
being incapable of assimilating the instruction offered them.

¢ At the last passing out examination bad the standsrd of 50 per cent. of marks been
required, not more than a quarter of the whole class wonld bave been successful, and more

{thao & quarter would bave got less than 83 per cent.’

But there is more. The Marquia of Crewe, who gave away-the position
a:umed by Lord Morley with regard to the ourtailment of the oadre of the
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Indian Medical Bervice, while yielding on almost every point to the demands
made on him by the Government of India under the pressure of the Medical
Department, thought that the preference shown by the Indian Government to
Military Assistant Surgeons was too much even for him fo swallow. So he
said, referring to the Military Assistant SBurgeons: These men, however, aro
not recruited with reference to any qualifications for the important duties of

- a Civil Burgeon, and they are, as a rule, unsuitable for the work. It may
therefore be desirable that, as far as possible, Oivil Surgeoncies not reserved
for the Indian Medical Servioes should be given to Oivil Assistant Surgeons.
1 leave it to your Goverument to consider whether effeot can usefully be given
to these suggestions.” How did the Government of India meet it? Of course
we are aware that it is quite usual to urge the existenoe of undiscoverable
qualifications where the ordinary literary and professional qualifications are
obviously unsound. The Government of India seem also able to discover these
undiscoverable things. ¢ All Military Assistant. Surgeons in civil employ,’
they say, ‘are liable to recall for active service, and they constitute an impor-
tant part of the War Reserve. Since they already fall short of the number
required for complele mobilisation, any reduction in their number would, in
our opinion, be a grave mistake. ‘Some of them’ (and that is the point)
“ possess exceptional qualifications and the majority make up in administrative
capacity what they may lack in professional ability, and given” equal medical
attainments, the Military Assistant Surgeon frequently makes a better Qivil
Burgeon, than a Civil Assistant Burgeon.” Of course professional qualifications
can be tested by means of examinations and by means of work done every day.
The administrative capacity is & thing to which officers alone can speak, and,
as they oan put it down in their reports, we are unable to atiach to that cir-
oumstanoe the importance which, in the Government of India's opinion, it is
entitled to.

“Now, the Public Bervices Commission who have paid some attention
to this subject have felt that preference of Military Assistant Surgeons
is not justifiable, and with the oaution that becomes those who do not
like . to disturb vested interests, they merely make this dry remark :—
‘It is an unsatisfactory feature of the present arrangement that there are
still distriots in the charge of officers who would not be allowed to
practise in Great Britain, and we trust that this will become increasingly infre-
quent’. The wonderful caution of the Commission comes out there. They are
unable to put their foot down on this anomalf and say ¢ thisshall not be". Why
it is that 1t should be so cautiously treated I cannot see, excopt that, through-
out the whole of this business, there is the idea that the interests of the military
should be kept supreme, and that nothing should be done to disturb what they
may consider to be their requirements. Now, it is not my intention at all to
dispute the supremaoy of the military in military matters, and, because we
want them to have an absolutely free hand, we want the War Reserve to be
taken away from its present place, where it dominates the Civil Department,
Then it would be opent to them to make their necessary arrangements.

“ Now, Military Assistant Burgeons are composed entirely of Europeans
and Anglo-Indians—the natives of the soil are expressly excluded from admis-
sion to this class. They are considered to be assistants and auxiliaries to the
Royal Army Medical 00!:[)6, and they serve, therefore, the British troops only.
The Indian Medical Bervice treats only the Indian troops. Now that is a thing
we have got to bear in mind. It is considered prcper that Europeans should treat
Indians, but when it comes to Indians treating Europeans, all sorts of imaginary
difficulties crop up. There is an extraordinary statement made and repeated
several times in the course of the evidence, to which it is my unfortunate duty
to call attention. One of the great arguments upon which the Government
of Indis and the Punblic Services Commission also lay stress is that British
officers (and their wives) employed in scattered areas throughout the whole
country will find it very diffioult to consult Indian practitioners when disease
troubles them, -They have got some sort of expectation that they would get

tuitous treatment from British medical officers, and it would'a pear—the
g:vernment of India go this length in supporting their case—that 1}’ 1t were tg
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be known amongst the Bervices, the Indian -Civil Service, the Indian Educa-
tional Service, the Indian Forest Service and 0 on, that hereafter there would
be a payeity or a diminution in the strength of the Indian Medical Service and
British officers may not be available to treat them, not wcrely the
Indian Medical Service, but all ths Services recruited in England would
become nnpopular and there would be increasing difficulty in recruiting them.
If that is the length to which the Government of India are obliged to go in
supporting their case, it must be a very weak case indeed which has got
to-be supported by an overstrained argument of that kind. That all the
Bervices recruited in Europe should consider at the timo they seek employ-
ment whether when they are ill in India, they and their wives wil} get
gratuitous medioal treatment from British officers or whether they would be
obliged to depend on the advice of Indians, is a ciroumstance that secms to
me to be very fanciful. One nover would have expected it until one came to
read the evidence given in the course of the Public Services Commission’s
inquiry icto the Medical Services, Now that is a point which, were it true, it
would be impossible for those who administer the affairs of this country and
have to be responsible to this country in a moral, if notin a constitutional, sense,
to take account of at all. I may say emphatically that it is a consideration
which on this side at least will notlobtain any oredit. Indian officers and their
wives, Indian ladies, Indian gentlemen, of all ranks do not feel the slightest
hesitation in asking for the services of British medical officers, If, contrari-
wise, there is not the same cosmopolitanism, itis, I think, rather & weakness to
be lamented than & virtue to be encouraged at tho expense of the State and
the poor tax-payer of India.

“ Bir, I have come very nearly to the end of wy speech, but there is just
one remark that perhaps I might be allowed to make.

“It is not my intention that the Indian Medical Service should be swamped
out by taking away from them the civil posts $hat they have hitherto enjoyed. I
do not see how the needs of the military could suffer. Ifin order to meet the
requirements of the War Reserve s large number of ocivil posts have to be
annexed to them, I want to know, before I attach full importance to this
argument, what becomes of the 200 odd people who never seek civil .emploi',
who are always employed on the military side even during peace-time. If
they do not seek oivil employ why should the others seek civil employ? The
attractions of the Service, it seems to me, lie in a different direction. I have
been speaking hitherto only of the Civil Surgeoncies ; but there are the pro-
fessorial chairs, there are the research chairs, and there are the places ocoupied
by those who conduot chemical analysis and so on. Now to all these appoint-
ments Indian Medical Service officers are now appointed by a sort of preferential
right. In Europe, these appointments are not considered to be prescriptively
open to a particular Service only, but are recruited from the open profession,
In India, too, we waut that a similar practice in accordance with the dignity of
the profession and in accordance with the great needs of the population should
be followed. These great ohairs® upon the sucoessful ocoupation of whioh
depends the welfare of millions, besidas the advance of medical science, shonld
not be treated as the private property of any Bervice constituted primarily for
warneeds,  If they are thrown open to the independent medical profession it 1s
certainly not my object that in such an important matter it should be only
Indians that should be employed. I should be quite willing to support any
measure which will allow officers from Europe to be recruited for these posts ;
but they sbould not necessarily be Indian Medical Bervice officers. If Indian
Medioal Servioe officers are qualified for them, by all means let them be appoint-
ed. And here, before I resume my seat, let me say that if it be oox_mdered
neoessary to take a certain proportion of Indian Medical Service officers into the
Oivil department, I should be content even with guch a measure— provided
however that it be understood that they enter the Bervioe at the bottom, like Civil
Assistant Surgeons, whatever pay they may draw—that may be higher than the
salavies of Assistant Civil Surgeons : I do not mind the salary question, but I want
that they should not be pithforked into the higher posts straight off as they
come over from the military service, but that they should work up in the civil
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cadre grade by grade. TFvon members of the Indian Civil Servics, when they
enter dopartments like the Customs or Finance, are appointed at the bottom and
they work their way up side by side with the officers of that department.
It is only in this department that ofticers are drawn at once into higher posts,
keeping down and depressing hopelessly the men who ought rightfully to
belonig to the civil cadre of the department. Now, I know agreal many men
who serve as Civil Assistant Burgeons in various capaocitics. "Whatever, Sir, the
members of the Indian Medical Service may say, it would be very difficult to
get any opinion accepted which was adverse either to their character, their
attainments or their capacity to fill the great places now occupied by the
Indian Medical Service. They are unduly ﬁepressed ; they are classed assubor-
dinates ; holding professional qualifications quite as good as tho Indian Medical
Service, they are still artiﬁcia({ly kopt down grinding in Jow places with small
salaries. Sometimes even Military Assistant Burgeons—that is a thing I should
like the Director-General of the Indian Medical Service to attend to—even
Military Assistant Burgoons, by reason merely of their being military, in
spite of professional Inferiority, are in large ﬁospitals placed in positions of
authority over Civil Assistant Surgeons who may not draw such high
salaries as they, but who are much better qualiged, who do far higher
professional work, and who may in favourable conditions, if the Government
only did them justios, oocupy positions of trust and responsibility.
I plead for the Civil Assistant Surgeon, because I know that on bim the
future of the medical profession in this oountry rests. The-Indian Medical
Bervice, I know, has hard times before it. If one hears the truth said, the
Indian Medical Service is probably at one of its crises. What may happen to
it I cannot say. Perbaps no one can say at the present moment. The end of

.. the war will probably give the authorities the leisure to look into

that vory difficult matter. I do not deny that the Indian Medical Bervice
has done wonders for India in the past. It bas produced many emiuent
dootors. It has contributed much” to the sum of medical knowledge. But
when thisis said—and I say it with all my heart without meaning to take
away anything from the oredit due to the Indian Medical Bervice—let me say
further that it must not be allowed any more to dominate the whole of the
civil medioal profession, to keep the children of the soil out of what is their
rightful place, and generally check the. growth of the independent medical
profession and tfreat all tie professorial ohairs and the research chairs as
their private appanage, thus produocing, as I said before, sume harm to the
p;ggnu of the science itself, and at the same time in many oases doing no
good to the positions themselves. Once more, Bir, aoknowledgin% the great
worth of the Indian Medical Service, I move this Resolution. In the last
part I have suggested that not more than one-sixth of the higher posta reserved
for superior military officers should be given to Military Assistant Burgeons.
I know that proposals are on foot to give these Military Assistant Burgeons
higher professional training than they have hitherto receivel. - ‘When that
is the case, the whole question will have to be re-considered.. In the meantime,
I think my case is made out under (o) also,””

The Hon'ble Rao Bahadur B. N. Sarma :—*Bir, I asociate
myself most heartily with the Resolution that has been moved 20 ably by my
friend the Hon’ble Mr. Bastri. Viewed from any standpoint whatsoever, it
scems to be difficult to resist the conclusion that the Government of India must
in the very near futare take up this question of the formation of a Civil

.Medical Bervice for India on its own merits, Now this unhappy war bas

brought to light certain points of view from which we can look at this problem,
ang it seems to me that whether we consider the interests of the Indian Military

- Department or those of the civilian population, the same conolusion is
.. irresistibly forced upon one’s mind that the time has come for a separation of the
two Bervices; and 1 am not without hopes that the Government of India will

look at this problem from a new standpoint, because the recommendations of
the Yincent-Bingley Commission lend support to the views urged by uws. If -
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this all devastating war should bring about the millenium of peace and arma-
ments be considerably reduced, then it meems to me that the question of the
larger increase and utilisation of the military reserve would solve itself and the
formation of a Civil Medical Department would become a possibility.
Let us also take the other view—which is quite possible—that the events
durivg recont years may end in tho realisation of the fears entertained
thatthe Army Reserve will be largely inoreased. Even then, I think, the
time has come for & separation, At page 151 of the Mesopotamian Uom-
mission Report, the Commissioners whose views are supported by the
goneral Commission state :—* Whatever may bo the cause, the inadequacy
of the organisation to meet such deumngs is apparent. Not only has
the supply of personuel and equipment proved insufficient to maintain
medical establishments on the normal scale, but it may be doubted whether
that soale itself is adequate to meet the requirements of a foroe engaged in
campaign against a well-armed enemy and serving in unhealthy surroundings.
If this view is correot it follows that the medical organisation of the Army
in India will have to be re-examined and revised at the conclusion of tho war.
The personnel of officers, subordinates and menials will have to be largely
increased, and the system by which medical officers nominally in militar
service are allowed to remain in civil employment so long that they lose aﬁ
touch with military work, will have to be re-considered.” I think, therefore,
that in the interests of the efficiency of the Military Department itself, there is
a ohange of opinion that it might not be wise to keep {)ndian Medical Service
men long in civil employ. There is another danger also, Sir, and that is this.
If the Indian Medical Bervice officers até while in civil employ recsiving large
salaries for speoial work, the Government of India would be reluctant to dis- -
locate all civil work, and they themselves would be rather relustant to see
the work on which they are engaged disiocated, and mobilisation wouid be slow;
and some of the difficulties which were experienced in the beginning of the war
were rightly attributed to that cause, Therefore, it is possible in tge interests
of military discipline itself that the problem would receive consideration frem
a new standpoint. In the revision of the general war hospitals and general
equipment, a great deal of work is in store for reserve men, and consequently it
would not be essy to lend any more of them for civil work. If you look
upon the strength as being the same as at present all the reserve men
will have ample work to do, If it is to be decreased, then they would have
their hands full. Ifitis to be inoreased and men are available, theu there is
another standpoint from whioh you have to look at the question and it is this,
Even now the Indian Civil Medioal Service is reoruited from the Assistant
Surgeons to such a small extent that if it is to be swamped still further by the
Indian Medical Service officers’ reserve being inoreased, there would be abso-
lutely no scopy whatever for the Oivil Medical men, and that is a state of
things which we cannot contemplate with equanimity. Therefore, from any
point of yiew, I think the problem would have toreceive a new solution,

“Then, again, let us take the recommendations of the Public Services Com-
mission. The Public Services Commission contemplate the professorial chairs
and the higher administrative posts to be recruited in such a way as would
make it impossible for them to be drawn upon in case of war. If so, some of
the arguments which have been urged in favour of these large attractions for
the Indian Medical Servioe will have disappeared, and a large number of poats
will have to be removed from the cadre of the Indian Medical Bervice, If those
recommendations are to be accepted, about 94 would have to be removed frpm
the cadre togelher with their leave reserves, and consequently the Indian
Medical Service will hereafier find only the Oivil Surgeoncies and possibly the
Sanitary Department and the Jail Department open to them, In the case of
the Sanitary Department also, the Commissioners say that it is found neoessary to
draw from the best sanitary experts in the Oivil Department in order to help
in the organisation of work in the actusl fleld of war. That is becausesanitary
science is becoming an expert scienoe, and the ordinary récruits to the Medical

* Department are not able, and will not be abl,e,'he;ea.fter. to cope with the work
of the Banitary Department. So, if these speoialised departments are hereafter
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to be reoruited on a different scale and in a different manner altogether,
then the problem resolves itself to this; as to whether the 192 Civil Surgeoncies
alone should be open to the Indian Medical Service out of the 285, There
again wo find that during this war almost all of them had to be drawn off,
absolutely dislocating the work of the civil department ; that is not a state of
things which we can look upon without dismay.
“Then, again is there any great danger from the point of view of efficiency
if those appointments which are ndw filled by Indian Medical Service
men are handed over to the civil medioal department. Here I have one or
two extraots from the reports with regard to the conduct of men whohad to fill
these high appointments during the course of the war. The places of the
Indian Medioal Service Civil Surgeons have been filled by retired officers to
some extent but chiefly by the temporary promotion . of Oivil Assistant
Surgeons of the Provincial Cadre. I am glad to say that all these officers
have worked conscientiously and discharged their duties 6f appointments in
an efficient manner, and that as far as can be judged from the result of the
past year’s work, the posularit and usefulness of the medical institution have
not materially suffered under the altered arrangements.’ That is from
Bengal. Then with regard to Madras the position is equally clear. This is
what the Madras Government have said in their report.—‘The most notice-
able point in the Burgeon-General's report is the inorease in the amount of
work done in spite of the depletion of the staff of all ranks. Less than a
third of the ordinary establishment of Indian Medical Service officers remain
in civil emplo({ment, and in the past year specially it has been impossible to
keep all the dispensaries open oontizf&(’msy owing to the sbortage of sub-
assistant surgeons, but the attendance has gone up almost everywhere. Hospitals
both in Madras and in the mofussil have been short-handed, but have been
kept going by the exertions of the officers in charge and the number of patients
treated and the number of operations performed .iavo been larger than ever
before, while the death rate has been lowered’ That shows olearly that the
Civil Assistant Surgeons are fully equal to the work of Oivil Burgeoncies and
(tlbst the efficiency of the department will not sufferin any of the alightest
“Then, one of the most imporfant arguments urged in favour of the
retention of the present system is that it is economical and that it is therefore
to the interest of the tax-payer that it should be preserved. Well, if the recom-
mendations of the Public Services Jommission ate to be accepted, and she
professorial and higher adminisirative appointments as well as Baoteriological
appointments, eto., are to be removed from the cadre, there seems to be very
little in the way of economy to be effeoted or attractions to be offered
by. promoting - Indian Medioal Service officers:to the QCivil Surgeonoies.
I think a scale of Ra. 500—800 has been proposed for the Indians, inthe
case of Europeansit is very much larger. It would be in the interests of
economy that the medical service should be manned from recruits in this
country. I think therefore that the arguments in favour of economy will not
on striot scrutiny be found to avail the Government of [ndia in support of
their past policy. It would also be difficult "hereafter to support the
absolute depundance on England. It has been found, as Sir Pmﬁy Lukis
stated, difficult to get men for the service even in England. This is what he
said :—* We must also remember that there has been a great decline in the
number of medical , students studying in England. During the past
31 years the average number ' of stuc[venta showed a decline of 2716 per cent.,
the admission having fallen from 1944 in the years 1891-93 to 1408 in
1909-11, The number of men qualifying in the same period had
fallen from 1479 0 1082’ The aitractions for service in England are greater
than they have been hitherto, and consequently we cannot gIo on increasing the
‘salaries’in order to attract men from England. Therefore, I submit that the
arguments of economy do not hold the field againat the pro submitted.
Mr,” Sastrlidealt largely with the question of the needs of Buropean ladies.
I think it i8 8 question of sentiment, and I do not think we should import racial
considerations into the matter, Looked at even from that standpoint, there is
no forcein the argument ; we find that the number of lady Dootors has largely
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inoreased, and facilities of communication have been greatly multiplied. But,
apart from that, the experience of the last three years shows that, though there
has been a decline in the number of European officers, no hardship bas been
felt; and as regards Indians working with Europeans the war has shown
that Indian medical officers are as welcome in the ranks of the Arny as British
officers. 1t is also suggested that, if necessary, the oivil appointees should be
asked to pledge themselves to serve outside India if necessary. The point was
referred to in & Despatch in 1910 to Lord Crewe. In answer to a question in
1916 it wassaid that 332 had volunteercd, and, although there have been with-
drawals, still the number of recruits from the civil ranks for military service
has been very large. The real point is, whether we shall have a large number
of medical men in India ready for service or whose services can be obtained.
I thiok the growth of the Indian Medical Service can bo fostered by the
attraction that it would be possible for the men to aspire to the higher posts ;
the growth of the Indian Civil Medical Bervice and profession is the only way
in which that problem can be solved, You will be ar)le to reduce the number
of the military reserves as has been possible in England. I hope that the
arguments which were advanced in 1910 have lost much of their value in the
light of the experience derived from the war and will roceive no weight, and
that the dream of a Civil Indian Medioal Service which Lord Morley hoped to
sce realised in Indis at an early date will, during the 7égime of His %xce lency
Lord Chelmsford, become a reality and an accomplished fact.”

The Hon'ble Surgeon-General R. W. Edwards :—“ As the
Hon'ble Mr. Bastri's Resolution profoundly affeots my own Service I rise
toreply toit. I need not dwell on the fact that the Resolution is tanta-
mount to the abolition of the distinguished Bervice to which I have the
honour to belong, but, befors proceeding with my reply, I wish to eay a fow
words concerning the work which has been done, by this Service, in recent
years, and which is still being done. ForIdo not think that this Council is
fully aware of the extraordinary value of the Indian Medical Service, mot
only to India, but to the world at large. :

1 may begin by saying that noless than 84 members of the Indian
Medioal Service have gained that blue ribbon of the scientific world, the
Fellowship of the Royal Society.

«This Service has worked out the life history of the malarial parssite,
a discovery which has revolutionised our ideas concerning malaria, and which,
among other things, has enabled the Panama Canal to be successfully built.

. Tt has reduced the mortality of cholera by two-thirds, and shoru amebic
dysentery of most of its terrors, liver abscess, a8 a° consequence, is no longer
feared
« Tt has worked out the metbod of transmission of bubonio plague, work
which points the way to the ultimate eradication of that disease.

* «Indian Medical Service officers have discovered the cause of relapdng
fever, and its means of transmission. Enlarged prostate, that terrible and
fatal concomitant of old age, can now be overcome, thanks to 8 member of the
Indian Medical Bervice, and if was again an Indian Medidal officer who
invented the method of evacuating stone, in the bladder, by orushing. .

“The work of Indian Medical Service men in the domain of eye surgery,
more eapecially with regard to cataract and glaucoms, is recognised throughout
the scientific world. : ) _

«Phig Bervice discovered the origin of that dread diseass Kala Asar, which
ia now no longer incurable.

. «We are ocarrying out extensive investigations into ankylostomasis, .a
disease which is costing India millions of pounds a year, and also. into
bilbarziosis, which now threatens to invade India. ‘

. “Very important contributions, to the knowledge of the world concerning
sopkes and their venom, have beon made, aud are beng made, by this Bervicp.*

r
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“ An Indian Medical Servioe Officer is the greatest living suthority on
goitre. I may alse mention the valuablework done on short fevers and the
method of transmission of disease by ¢Carriers' which is of such world-wide
importance. All this may be known to the"Hon’ble Mr. Sastri, but, if so, it
seems to me another case, of a prophet not being without honour, save in his
own country.

“The Hon'ble Member will, no doubt, say that all this can be dono by the
Service he proposes to create, but I doubt it:

“T will only touch lightly on the magnificent eduoational work done b
the Indian Medical Bervice : our students compete with success in England, and,
according to the Hon’ble Member, are now fitted to replace the Civil side of
the Indian Mediocal Bervice. Bir George Makins told me that he was amazed at
the perfeotion of our Medioal Colleges and the completeness of their equip-
ment, Expert professors could of course bo spocially engaged, but if men of
the oalibre of our present professors, can be persuaded to come to Iudia, they
will have to be paid from Rs. 4,000 to Rs. 5,000 a month, and even then would
not have that intimate knowledge of Bastern diseases which our men possess,
and whioh is of such vital importance.

“Jt must be borne in mind that very few Indian Medical Service officers
make from £1,000 to £3,000 a year by private praotics, whereas successful men
in England make b to 15,000£ a year.

“Let it not be forgotten too that Indians are freely admitted into the
Indian Medical Service, on the same terms as their British Colleagues, and
their number is steadily inoreasing.

“ Now, in time, 422 Indian Medioal Service men hold Civil posts in
India, of which only 200 . are Civil Burgeoncies, a mere drop in the ocean
compared with the number of medical men that India should possess. Not
long a distinguished Indian Medical Member of the Bengal Legislative
Oouncil stated, before that assembly, that over 80,000 dootors were required
in Bengal slone. There are at present- only 3,000 on the medical register,
and of these some 40 are Indian Medical Bervice men. Would it benefit
Be:ﬁto take away these 40 men, or oan this small band be said to be
standing in the way of the aspirations of the Bengal practitioners (?) I think
not.

“ Agnin, to cut India" adrift from intimate medical contact with more
progressive Western couatries at this time, and this would undoubtedly be the
outoome of this Resolution, is, I venture fo say, a short-sighted policy. Furit
must be remembered that before the war, Indian Medical Service officers were
constantly availing themselves of study leave, and were to be found in every
great centre of medical learning in Europe. '

« If I for 8 moment thought that the suggeotionlm of the Hon'ble Member
would make for increased efficiency, I would not for one instant oppose him,
nor would I make any effort to prevent the breaking up of the Indian Medical
Service. A\ M

“ The Hon'ble Mr. Bastri plends that the country istoo poor to give
the pay necessary to maintain a highly-trained Indian Medical Service, yet &
highly efficient body of medical men save the money spent on them 100 times
over, provided they are made use of.

“Now I am coming to mymain point, Whether the Indian Medical
Service is disbanded or not, I am personally strongly in favour of Provincial
QOivil . Medioal Services. - Buch Services we have already ; but they might be

‘greatly enlarged, especially in their publio health departments, and at the same -
_time, the old fashioned name of Assistant Surgeon should be dispensed with, and
that hideous , name .Sub-Assistant Surgeon forgotten. To form a separate
Indian Medical Civil Service seems to me unnecessary. What could sucha
Service do, that canno} be done, by Provincial Bervioes
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“The Civil side of the Indian Medical Service is quite a different matter,

“ This Bervice is the War Reserve of the Indian Medical Service, and the
War Reserve must undoubtedly be made use of by reserving for its members in
peace timo appointments in the Provincial Medical Bervices, this is practically
what we are now doing.

“I will make myself clearer,

* Every modern army must have a highly traived medical sorvice, whose
officers may be regarded as specialists,

“They must be picked men, of good physique, capable of acoepting respon-
sibility, and of enforcing discipline ; they must have plenty of initiative, and
be ready at all times to rigk their lives under fire ; they must be carelully train-
ed for their special work, and be exceptionally woll acquainted with prophylactic
medioine and hygiene,

“ Their numbers must be sufficient to carry on all administrative appoint-
meunts, and all technical military medical work, in timo of war, and be ocapable
at the same time, of absorbing and utilizing the services of a large number of
surgeons and doctors, who have received no regular military training.

“Now the present cadre of the Indian Medical Bervice is none too large
for the Indian army, and it forms a nucleus to whioh untrained medical men
may be added.

“ At the present moment 334 of our reserve are back with the army, and
669 untrained practitioners have been absorbed.

“The war has taught us, not that our reserve was unnecessary, but that it
was vital ; not that it was ton large or overtrained, in purely ‘military affairs,
but that it was too smnall, and undertrained in military affairs. Novertheless
it was the existence of this reserve that enabled the Indian Divisions when
they proceeded overseas, to go fully mobilized, at the most oritical period of the
Empire’s history.

] cannot help thinking that the Hon’ble Mr. Bastri has not sufficiently
weighed this important aspeot of the oase. Now it is obvious that in peace
time, if military medical officers are to be kept fully employed, less than
half their numbers are amply sufficient to carry on routine dut;es, and
the remainder shiould be employed on civil work. The H on’ble Member may
say if this is so, why is this not done in the Roya! Army Medical Corps? My
reply is, that it would undoubtedly be done, were the British army, in peace
time, stationed in England, and were there a Civil Medical Service into. which
its surplus medical officers could be drafted. el

« Ag it is the British Army is soattered over the world, and I am quite cer-
{ain thﬁ: ;xtlgzt of the Royal ery.' Medica! Corps officers would prefer to
have more professional work to do in peace time.

«¥ will not weary she Council by speaking further on this point, but before
touchingw;n :he secogd part of this Resolution, I think it my duty to inform
this Oounoil that there is every reason to fear that the Indian Medical Bervice,
‘unless its conditions are greatly improved, will cease to attract medioal men of
the highest attainments,” either British or Indim;. It must therefore be xpended
or ended, and I unhesitatingly maintain that in the interests of India, the
‘former is the wiser course. _

« The i i dical men

« The second part of this Resolution de nds on the class of Me
that it is desired tg enlist into the Indian Medical Bervice.

J - en are required, they must be sought in the open ‘market,
and ;.hg fﬁsf lll)?p!:ifi their mqarkeb-value. I n_inoer';fy trust that none but
the best will be considered good enough for India. ‘ —
‘ i he Hon'ble Member's Resolution relates to the Mi
Amﬁ%\tﬁg&gﬂ fxfx :h: Past. these men, whoserve only with the Royal Army

Aad: il employ, have -not been required to takea
'.Mufl% %::;gg:psr;l;enn&n;; %t Bri[t:ait{. It isproposed that in future they
2houid do so. and this will entail an entire re-consideration and re-construction

LY
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of their Service. For the rest much of what I have said, conocerning the Indian
Medical Service, applies to them.

“1 may concludo by saying that the Government of India have undor
consideration the complete re-organization of both these Bervices, and is not
prepared to make any definite pronouncement of policy at the present moment.”

The Hon'ble Rai Bahadur B. D. Shukul :—* 8ir, I never ex-
coted that the Resolution moved by my Hon’ble friend Mr. Sastri, and couched
in suoh modest terms would meet with any opposition by my official friend on
the opposite side, who has taken pains to recount the servives rendered to tho
cause of medicine in this country, by the Indian Medical Service. The Reso-
lution, Sir, should not be taken to mean that we belittle in any way the valu-
able services rendered to tho country by the Indian Medical Service. All of
us gratefully acknowledge those services, but this faot should not preclude us
from suggesting a change which seoms so essential to be made, In the vory
efficiency of the administration of the Medical Depurtment in this country, and
we expect that our motives will not be misunderstood. It has been stated that
the acceptance of the suggestion made by the Hon’ble mover would revolu-
tionize tﬁe whole Service. It may be so. But there is nothing new in the
suggestion embodied in the Resolution. 8o far back as in 1808, Lord Morley
proposed curtailment in the medical cadre and suggested that a strong effort
should be made to reduce the number by gradually expanding the employment
of civil medical practitioners recruited in India. But the suggestion was never
actéd upon and, but till lately the Indian Medical Bervice has remained a close
preserve for Europeans. In fact, it has been a purely European service to the
exclusion of Indians but fora few notable exceptions hera and there. Sir, as the
exigenocies of the present war have proved so abundantly, the whole organiza-
tion of the Medical Department was dislocated, and had it not been due to the
substitution of the Indian element, depletion caussd would have been most
acutely folt. '

“8ir, the present war, which has unmasked many pretentions and illasions
sacred to the cause of vested interests, has by the wider employment of Indians
to the responsible administrative charges, pmved their high ocapaocity to
discharge the onerous responsibilities perlaining thereto. Thus after oconolusive
proof having been obtained of the fitness of Indians to hold the charges himr-
to held by Indian Medical Service officers, and after the exg:riment having bean
given a successful trial for the Inst three years, i§ would be absurd to attribufe
to the paucity of capable Indians ing the requisite grit and capacity,
being the chief cause of the recruitment of Indian Medical Service officers
from England. The separation of the civil and military services as advocated
by the Hon'ble Mover, and his suggestion to tonsider requirements of the
Medical Department from a civil point of view; are quite capalle of practi-
cal accomplishment, and should not be apy lonie,r deferred, especially, in view
of the fact that if the ‘recommendation .of th¢ Public Bervices Commission
Report is to be accepted and the salaries of Inflian Medical Service officers
jinoreased, the Indian:Medical Bervice, I contend; will be too dear to be retained
in India and will hardly be such as the limited means of this country would
be capable of admitting. Besides, immediately after the cessation of the war
money will have to be provided for the introduction of the various reforms
most calculated to improve the moral and material conditions of the people.
Any proposal to create unnecessary expenditure, therefore, deserves to be strong-
ly opposed by this Couneil. .

_“1f, Bir, the present emoluments allotted to Indian Medical Service officers
bave ceased to be sufficiently attractive, why not adopt an easier and more
expedient and ; economical .course of substitutin fndinns? The difficulty
in securing an adequate supply from England, in itself, is a justification
for’ the ' recrnitment rof & very large contingent in the country itself.
As the experiences ‘during the wur times have shown -that Qivil Assistant
Burgeons are in mo way inferior to Indian Medical Sarvice .offjvers ip
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point of fitness, rather that they are more useful, having the distinot
advantage of possessing intimate knowledgo of tho habits, customs and
tqmparamqnts of Indian patients, the Government, I am sure, will have no
difficulty in obtaining the requisite supply of suitable men, even though
the ypresent salaries may fail to aftract an adequate number of officers
from England. Let the Indian Civil Medical Department be constituted
on the lines suggested by the Hon'ble Mover, having in view the medical needs
of the country, and the adequate supply of qualified candidates, I am sure, will
be available to us in this very country. Consider the question from an
point of view, 8ir, the suggestion in my humble opinion is one of whic
considerations of prudence and economy would counsel prompt adoption.”

.The Hon'ble Dr. Tej Bahadur Sapru :—“8ir, there is one
preliminary remark which I would like to make before disoussing the various
points which have been raised in the debate, and it is this, that the recommend-

ations of the P'ublic Services Commission on questions relating to the medical
servioes should Ly no meana be taken to be final. They themselves very clearl
indicate in their Roport that at the stage at which they were writing their
recommendations they intended them to be taken as merely tentative. I will
read just & passage to show that. On page 245 of their Report they say :—

‘ Bince, however, our inquiry in India was concluded, it (the Service) has been exposed to
the more scrious strain of tho present war, to meet the needs of which 286 oficers of the Indiun
Medical Service and 113 of the Indian Subordinate Medical Department had beeo recalled
from civil to military duty down to the 8th April 1916, This Las obviously produced & new
situatiou, calling for fresh investigation, and we recommend that this be undertaken at the
conclusion of the war and in the light of the experience gained during its duration, For the
purposes of this annexure we shall assume that the existing system will be maintained in its
essentials, ’

“ Now, Bir, they refer here to the 286 officers of the Indian Medical Service
and 1138 of the Indian Bubordinate Medioal Department who had been re-called
from civil to military duty up to the 8th of April 1916, I venture to think
that between the 8th of April 1915 and now a still larger number of men have
been re-called to military duty. Well, if such a large number of men have
been re-called to military duty, it will be interesting to inquire as to how their
duties in the civil departmenthave been carried on during their absence on
military work. 8ir, I do not know of other parts of India, but speaking for
the Province to which I have the honour to belong, I can say that in & fairly
large number of districts where we used to have Indian Medical Bervice men
we uow have Assistant Surgeons doing precisely the same olass of work, and yet
during the last three years, I do not think that there have been any complaints
made either in the public press or in any official communication with regard to
their capacity. Well, three years is, I should think, a sufficiently long time for

aming judgmont upon an experiment of this character. If you find that

uring the last three or four years these Assistant Surgeons who have been

laoog in the same position merely because of the necesssity of the situation
have been doing their work quite as well, and it has not been pronounced to be
s failure, I think bare justice requires that their claim to the higher
position for which Mr. Sastri has entered such an effective plea this afternoon,
should be at onoe recognised. ‘

“ Now, 8ir, the honoured head of this distinguished Service has,. this
afternoon, paid a very handsome tribute to it. I do not grudge that tribute.
On the contrary, I am one of those who are onl{ too willing to recognise
the great and distinguished services which the Indian Medical Service bas
rendered to the cause of socience, as well as to the cause of sulfering human;‘ty
in India. I wish, however, that we had in our Council one non-official

presentative of the medical profession in the country, so that we might have
eard what he thought of the profession at large itself. . As one, however, who
loes not belong to that profession, but who has been in intimate touch with
mény of the leading représentatives of that profession and who has known
their worth and work, may I be permitted alto to say that the medical
profession in India can boast of very many eminent representatives who

4182 u.
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have made their mark in science and whose worth has heen recognised by
learned societios not only in India but also in Kurope. I will not refer to
names, but I think a few names will at once come up to tho minds of the
Members of this Council, names of men who have shed a lustre upon their
profession in Bombay, Calcutta and Madras, and also in my own Province,
Well, Sir, if these low-paid Assistant Surgeons, kept always in subordinate
positions, had also been given the same opportunities and the same facilities for
developing themselves, I venture to think that a larger number from among
them would have given quite as good an account of themselves as some of the
“members of the Indian Medical Service have done.

“ Now, 8ir, there can only be two tests in disposing of this question,
The first is the test of efficiency, and I bave already submitted that the
experience of the last three years has proved the contention that these men,
if they are given an opportunity of working in the higher spheres, can prove
as efficient as those who have been working above them.

“Then there is another aspect of efficiency, and it is this. In time of
war, & large number of these men are apt to be called to military duty
as indeed has been the case during tho last four years, and we find that,
at any rate in some departments, work is seriously dislooated. I find
from a memorandum submitted by the Director-General, Indian Medical
Borvice, which is printed in the Report of the Public Services Commission,
that, as a consequence of the war, no less than two Professors from the
Lahore Medical College, three from the Madras Medical College, one from
the Caloutta Medical College and two from the Bombay Medical Oollege
had to be re-called from their professorial work. I cannot find in this memo-
randum who were the men who were sent in their place, but one thing is
quite clear, and it is that, if these gentlemen who are specialists in their
subjects have had, under the pressure of the war, to give up their professorial -
work, naturally the efficient disoharge of the dutiesin those colleges must
have suffered to some extent at any rate. 8o far 28 these professorial
‘appointments are ooncerned, I do not see any reason why they should be the
monopoly or almost all of them should be the monopoly of the members of the
Indian Medical Service. S8urely, it cannot be contended for a moment that
you cannot get great experts either from India or from England, if the necessity
for them arises. But why should we assume that the Indian Medical Bervice
alone is capable of giving us experts of this type who can do the teaching work
in these Medical Colleges? Then the next important test is this—and'I do not
speak disparagingly of the Indian Medical Bervices, when I refer to this aspect.

he medical men have to come directly into oontact with the people and with
their lives, and I venture to think that an Indian doctor, who lives, moves and
has his being amongst his own countrymen, knows a great deal more ¢f Indian
life than a Buropean doctor, howsoever capable, howsoever efficient, and how-
soever able he might be. Again, we kuow that, so far as the general public
are conoerned, they find that a Europ:an dector is much more expensive than
an Indian doctoris. Well, if that be so, [ do not see any reason why we
should have such an expensive Service when we find that Indian doctors
can be more readily available and are much more acoeptable to the people
in the mofusgil where people are not in a position to pay heavy fees.

“ Bir, from whatever point you approach this question, I think it must
be admitted that it can no longer be approached from the point of view of
vested interests alone. 'There are larger interests at stake, the interests of
the free development of science and the interests of humanity at large. These
interests L.ave got to be weighed against the interests of the Service, and, while
I should rot like that any injustice should be done to the large interests of this

t Bervice, I should aﬁo like the interests of the country as well as the
interests of the independent medical profession to be borne in mind in coming
to a conclusion upon this question.

. Bir, I do not wish to say more with regard to the remaininé portion of
the Hon'ble Mr. Bastri's Resolution, I will content myself by saying that I
-entirely endoree his remarks with regard to clauses 2 and 8 of this Resolution.”

o
Y
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The Hon'b{e 8ir William Vincent :—* Sir, before I address the
Council on the subject of this Resolution, I should like to join very sincerely
with the Hon'ble Mover in his expression of regret at the loss Whioh this
Gounoil and the Government of India have suffered in the death of Sir Pardey
Lukis. I do honestly feel, and I am sure the Members of this Council will feol
too, that his great knowledge, his sympathy, his experience and his judgment
would have been of the greatest valus to us on this ococasion.

“On the subject of the. Resolution, I do not propose to repeat the remarks
of tl.xe Director-General, but I should like to place clearly before the Council
the issues that are raised by this Resolution as the appear to me. The
recommendation that a Civil Medical Service should be constituted wholly
independent of the medical organization of the Army secms to suggest—and
this argument was developed by the Hon'ble Mover—that the oivil medical
administration is in normal times subordinated to military considerations. I
wish to eay that, as far ss I know, save for the employment of the medical
war reserve on civil duties, the civil medical administration is independent of
the military. When Government have to decide oivil medical questions, they do
80 on the merits and are not influenced at all by military considerations.

“ It is true that Government take into their employ & number of military
officers exceeding the sanotionel War Reserve; but this is done in the interests
of the civil administration. For not only have weto provide a leave reserve for
officors in civil employ in peace times, but there sre many appointments, inolud-
ing administrative appointments, from which it is undesirable to remove in-
ocumbents even during the war. [t may be fairly said that civil requirements
havo been subordinated to military during the war, but I would point out that
during this exceptional time not only the medical interest but every interest in
the country has been saorificed, and rigktly sacrificed, to paramount milita
'necessity, and I urge that no general argument can be bues on this faot.
therefore ask the Council to put aside any exaggerated ideas of the subordina-
tion of civil to military interests, Wj , the Public Bervices Commission,
like the Hon’ble Mover, recommended the oreation of a oivil medical service,
but they recognised, I think,  the advantages of continuing to employ a War
Reserve in peace times, and only suggested certain conditions designed to

_prevent the civil administration bein%swamped by military officers. It is quite

true, as was said by the Hon'ble Dr, Bapru, that their proposals were modified
by the factor of this great war, and that they did suggest that the whole question
should be re-examined at the end of it. But I am citing the actual recommend-
ations which'they made ; and whether we approve of those recommendations or
not, they have at least this merit, that they do not contemplate sweeping changes
during the war and were mainly confined to suggesting improvements in
existing arrangements. I gather that the Hon'ble Mover would, however,
-exclude military officers from oivil medioal emPIOﬁ entirely. Am I correct in
that? I-should like to know, May I ask the Hon'ble Member if that is
80 P 1] ‘

.The Hon’ble Mr. Sastri:—“Iam afraid that isthe drift of my
Resolution.”

The Hon'ble Sir William Vincent :—* That ihen is the Hon'ble
Member's intention. At one time I thought that it was his intention to
create & sort of co-ordinate civil cadre, but I gather that is not correct.”

The Hon'ble Mr. Sastri :—“I said s0 in my speech. That was
a modification I introduced in my speech and I cannot pretend that the terms
of my Resolution would justify that.” ' .

%t ,

., The Hon'’ble Sir William'Vincent :—* Well, if it is the Hon'ble
Member's intention to oreate a co-ordinate civil service and to transfer all
the bigher appointments to this Bervioe, excluding military officera from such
higher appoiniments, I submit.that the scheme is impracticable, for the two

483 r,
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Bervioes could not work alongside in that way, and one would infallibly absorb
the other. There could be no dual control and the result would be a complete
- subordination of military officers to civil officers; this would neoessarily mean
in a very short time the exclusion of all military officers from the Civil
Mediocal Department, Here I will pause to explain a point which may conve-
niently be noticed. Although I could not personally view with equanimity
such a proposal as he makes, I want to make 1t oclear that, apart from
the requirements of the War Reserve, the Government are in no way even at
present bound to any policy of reserving posts for the Indian Medical Service,
and I am 8ure they are prepared sympathetically to cousider any system by
which Medical officers of the necessary qualifications can be admitted to the
resent Medical Service. I should like to emphasise this view because I
ear that otherwise it may be suspeoted that the Government are not alive to
the very great merits and the excellent work that has been done by Civil
Assistant Surgeons. That is not the case. During the present war they have,
as hos been pointed out by various Hon'ble Members, rendered great and
meritorious servico to the Government. But I think myself that it would be
most unwise—at present at any rate—to accept any system by which military
officers were entirely exclude({ from the Bervice. I put it to the Oouncil
that this is a proposal made neither by the Royal Commission nor by
any member of it, and I do feel that if Indian Medical Bervice officers
are excluded entirely from the civil medical administration, it will be difficult,
if not impossible, to replace them by officers of the same calibre and
efficiency. The Director-General has given a brief resume of some of the
more striking achievements of the Bervice in recent years, and I think
that short as it is this resume is & remarkable testimony to the work
that has been done by the Indian Medical Bervice—a Bervice which has
indeed the most distinguished record behind it, for officers of which have
saved untold suffering in India and in other oountries far and wideys
earning for themselves & name second to mone. Now, I fear thatno
ordinary civil medioal service, lacking the organisation, the prestige and the
extraordinary area of opportunity which the Indian Medical Service possesses,
would ever achiéve the same results. Further, nearly all the officers of the
- Indian Medical Bervice possess English degrees and have been trained in
Englund in specialist and practical work, which officers trained in India are
generally unable to obtain—not through any faalt of their own, but uimgly as
the result of local. conditions. For many years I belicve that the Indian
Medical Service atiracted the cream of the Medioal Schools in the United
Kingdom, If may be doubted, I think, whether a civil medical service would
attract men of the same qualifications. '

* Another advantage of the present system is, that it keeps India in
immediate contact with medical science in the West. Whatever may be the
case as to other Services, in the case of this Service it is pre-eminently
necessary thu the olosest possible touch shonld be maintained with the tradi-
tions and progress of Western Medicine. The Indian Medical Service has done
much to maintain this touch, and I feel myself-—and I hope that others will
feel too—that any action of the Government whioch would tend to break or
weaken this connection might be disastrous to Medical Boience. It has been
alleged that a civil recrnited medical service would be cheaper. I doubt if that
is the case. If the Government desires to attract Medical officers to this
country from the United Kingdom or from Burol;:e with European qualifica-

- tions for a purely.civil service, then, I believe, they will have to pay much
bigher rates tban are paid gow. If of course the G{Jvemment does not desire
to obtain the services of such men, then the position is different, but this
would involve a complete breaking off with medical progressin the West.
My belief is that if it was & question of & purely civil. medical service the
Government would not be able to recruit officers of the same qualifications and
capagity, with English degrees, as cheaply. as they obtain them at present.

+“Now I gather that the Hon’ble Mover's intention—as it always is and
rightly from his point of view is—was to employ more Indians in :the Oivil
medical administration. T think this is the aim that he has in view, and I
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shoyld like to point out that Indians are now coming into the Indian Medioal
Service in largely increasing numbers. I looked at the figures this morning
and I saw that in 1914—that is, the last year for which I could got figures—40

per cent. of the candidates were Indians, which is a remarkable advancs*on
previdus years, . . . . "

The Hon'ble Pandit M. M. Malaviya,— How many passsed P "

The Hon'ble Sir William Vincent :~* Forty per cent. passed
I am quoting figures of successful candidates,”

. “Then, Bir, the suggestion has been made that the present system
discourages the growth of the Indian medical profession. The Com-
mission, if I may say ro, in paragraph 28 of annexure to their report
pointed out the essential fallaoy underlying this argument. They expressed
the olear opinion that the question of encouraging the growth of an unofficial
medical profession was entirely soparate from the question of limiting or
reducing the number of Indian Medioal Service officers in civi) employ, and
with that view I venture to agres. Again,it has been stated (hat all the
professorial chairs, or nearlﬁall. in the important hospitals are reserved for
members of the Indian Medical Bervice. If that is so, or if that were so, I
agree that there would be somo cause for complaint, grave cause for complsint.
But I find on locking to the facts that a number of these profeasorships are
in'faot open both to private practitioners and to Civil Assistant Surgeons. For
instance, I believe I am right in saying that four professorships in the Grant
Medical College, Bombay, are at this present moment held permanently by
private practitioners. The question of increasing that number is, in my
judgment, & very reasonablo suggestion, but it is an entirely different question
from permanently excluding the Indian Medical Service from any chance of
obtaining them.,

“Finally, I should like to turn to the important yuestion of mililary con.
siderations. Mr. Barma has told the Council that if the millenium comes, if
there is a general disarmament, the whole system of the Indian Medical Service
may be changed. Woll, 1 grant that, 8ir; but I fancy it is a little premature
to anticipate any such result from this war, He ihen continued by quoting
at me a report of which I was. one of the authors. I can only assure the
Oouncil that when that report was written (and I bave General Bingley's
authority for what I say), it was never contemplated that it could be made
the basis for an allegation that there should be a separate oivil medical service
for India. What was stated in that report was, thai the present system would
need re-organisation at the end of the war, aod that is a position from which
I do not resile and which I understand that my Hon'ble colleague maintains to
this moment. In any case, the military considerations require that an adequate
and efficient medical reserve should be immediately available at any time
for war service, and I put it to the Oouncil that as far as human ingenuity
has gone at Eresent in this' country, no better or cheaper method of securing

- this reserve has yet been discovered than the present system. The prospeots
of civil employment are to many in the Indian Medical Service, I believe, &
great attraction, and I fear that if this attraction were removed the military
service would have to be paid more than it receives at present. From the
expenditure point of view, therefore, the present systen hias some advantages.
Further, I may say that it provides sufficient medical work for our reserves in

eace time, and that employment of this reserve on civil duties is probably the
st way of utilising their services. Again, even supposing that we can impose
obligations for war service on oivil medical officers—and I myself have little
faith in that expedient—I oannot see that it would offer any advantagés over
the present sysiem. I say that I have little faith in that etgﬂdl.e@nt becauss
I have some exporience of it. The Hon'ble Mover suggested that it might be’
possible to insist on an undertaking from every civil medical officer that he
would prooeed on military gervice when required to do so, Well, the faot is
that we have taken such undertakings from Sub-Assistant Burgeons, and
in many cases when the officers ‘were called on to fulfil their obligations
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they have refused to go on active service. Wehave had a number of men
who have resigned their appointments or been dismissed rather than
acoept this alternative of going on service. Further, however, efficient
civil* medioal officers may be in oivil employment, they must be totally’
inexperienced in military duties and would have to adjust themselves
rapidly in war time to an organisation with which they would bo entirely
unfaniliar, their usefulness being proportionately impaired.  Finally, I may say
that the removal of purely civil officers in war time from their ordinary
employment would cause no greater and no less dislocation than is at presont
ocaused by the removal of Indian Medical Bervice officers.

“I think I have said enough to show the Oouncil that there is much tobe
said in favour of the present organisation. It is not, however, on these grounds
which merely embody my personal views that I oppose the present Resolution.
1 oppose it on the ground that it is premature and that it is impossible for the
Government to accept it at the present time. It would be hopeless to attempt
to revolutionise the medioal organisation during the war; and if the Hon'ble
Mover's intention is merely to settle the lines of future reform my answer is
that, in my opinion, it would be unwise to speculate now asto the changes
which may be found advisable after the war. That there willbe changes I do
not doubt; but it is humanly impossible to foresee what they will be. One
thing I feel sure of, namely, that one of .the great problems after the war will
be to provide an adequate medical reserve. For surely, if the experience of the
‘present war has taught us aoy one thing, it is the lesson that civil efficieffby
must be combined with and subserve military preparedness. Buf I maintain
that beyond this it is impossible for us to try to settle the lines of the future
al present. :

“T urge, therefore, that it would be premature at present even to attempt
to diotate a policy to govern the settlement of a question complicated by many
unknown factors,

“ As regards the second part of the Resolution, that part which deals with
the pay of Indian Medical Sgrvice officers, I may say at onoe that the Govern-
ment have reached no deoision on the Royal Commission’s recommendations,
and, until they have come to some conclusion on the point, I am compelled to
oppose the Hon'ble Member's Resolgtion. ‘

“1 can assure the Hon'ble Member and his supporters, however, that
Government, and in partioular the Finance Member, will not lose sight
of ‘the arguments that have been put forward. But I think the Oouneil
will recoganise the faot that great difficulty was' experienced even - before
the war in obtaining recrunits in.sufficient number' und of the proper calibre,
and one can foresee that the difficulties will be far greater after the
war. These are facts whioh -the Oouncil and the Government will have to
consider ; and the situation .must be faced and met. In these circum-
stances, I submit that it would be unsound for the Councilfo recommend
a summary rejection of one obvious and possibly efféctive method of attainin
the objeot in view, espeocially as no alternative suggestion has been put forward.

“ Turning to the question’ of,l[ilim&y Assistant Surgeons, all I can say
is, that -it would be most uddesirable during tbe present war to attempt
to disturb arrangements by which the War Reserve is emgl ed-in civil duties
during' peace times. ‘T admit there is a very great deal of force in the

ents of the Hon'ble'*Member, but he must not forget the practical
difficulties of the situation. I am not in a position to sfato if Indians
can be employed more generally for attendance on British soldiers ; that js a
matter for the military administration, but if they cannot be so employed we
have to retain some Servioe ‘similar to the exiating' one; if the prospeots of
civil employment for this Servioe are to be uubstantmll{ curtailed, the question
of increasing their military emoluments will have to be considered. On the
other hand, the Dirsctor-General has explained what has been doxe to raise the
" standard of their. qualifications,- and if these efforts are suocessful many
of the criticisms made will be'met. I will only add that I bolieve the Bervice
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as at present recrnited contains many officers of great ability and that by
reason of their organisation and training Military Assistant Burgeons are par-
3lcularl_y well suitod for many appointments in which administrative capacify
18 required.  Further, the fact that the Service consists of Buropeaus and Anglo-
Indians facilitates the provision of medical officers for stations with an European
population. 8o long as present feclings and prejudices continue there are
benefits in retaining a service of such a kind. Mr: Sastri speaks of gratuitous
services—it 18 not a question of gratuitous services at all. ~OCivilians certainly
K:y for medical attendarnios on their families, Well, Sir, I fear that the Hon'ble

ember may think that T have not treated his Resolution very sympathetically,
but apart from the faot that sympathy from Governmentis apt frequentf‘;v
to be misunderstood and seems to be regarded with suspicion by some, I feel
that I must be particularly guarded in my reply to the Basolution of which
the first and last part touches most important and difficult questions which
the Government consider it wholly premature to attempt any scttlemont of
at present, while, as regards the second part, I think that the Government must
decline to debar themselves from taking such action as they, after considering
all possible alternatives, may think necessary to scoure that the most important
element in the oivil medical adininistration maintains the high qualifications
on which it justly prides itself and which have conferred almost inestimable
benefits on this country. With these words I oppose this Resolution.”

The Hon'ble Pandit M. M. Malaviya:—“Sir, I feel dis-
appointed in the aftitude taken up by the Hon’ble the Home Member.
In dealing with the Resolution he started with saying that the matter was
a delicate one to deal with at the present time, but he went un to put forward

. reason after reason why the proposal should not be accepted. This is a rather
unsatisfactory position. If the Resolution was one which it was not expedient

44 p. u.

in the opinion of the Hon'ble Home Member to disouss at this juncture, he -

would have done well fo tell the Hon’ble Mover that it should be postponed.
But having admitted the Resolution to discussion, the Hon’ble Member should
have dealt with it in & spirit of greater sympathy. ’

' 1 fear, Bir, that there is some misunderstanding even in high quarters in
regard to this Resolution. I listened with great interest and attention to the
remarks of the Hon’ble Surgeon-General Edwards. I was sorry and surprised
to hear him say that the Resolution was taritamount to a proposal for the total
abolition of the Indian Medical Bervice. I am sure there 18 nothing in the
Resolution that could support that view. Neither in the wordinghof the Reso-
lution nor in the speech of my Hon’ble friend who moved it was there anything
to justify the view that the abolition of the Indian Medical Service was
sought. I join with the Hon’ble the Director-General in paying our grateful

tribute to the excellent work:that the Indian Medical Service bas done. We-

are grateful for it. We foel proud of it. At the same time I think that
the 4ime has come when members of this Service as well as the Government

should ‘look at the question from the Indian point of view. Letusapproach it *

from the standpoint of what fm right and fair to Indians.as well as to the Indian
Medical Service; let us putamde for ‘& moment considerations of vested
interests—I use the expression without meaning any offence—let us consider
what is right and proper from the Indian standpoint. When the Publio
Services Commission made their report, out of 563 superior appointments
446 were held by officers of the Indian Medical Service; 47 -by officers of the
Indian Subordinate Medical Department, ¢.e., Military Assistant Burgeons, and
only 70 by oivil medical officers ; that is to MMQ r cent. of the superior
appointments were held by :officers nf the In i

members of the Indian Subordinate Medical Department, which is closed to
Indians, and only 126 by civil officers. In 1918, out of a total of 772 officers
in the ‘Indian Medical Service only 54 were Indians | -This number has
risen, to 77 since then, Now I put it to the distinguished Burgeon-Geneml and
to the other Members of the Council whether this is fair to-Indians or to India,
and whether it is not high time that this proportion should bo altered ? I do
not think any one of them will say that it is right that after morc than

t
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half a oentury of the exislence of this S8ervice only 77 Indian should be found
in an Indian service consisting of 772 officers. If it is not, what should be
done to remedy it ? The Resolution suggests what may be done. There is
not, as I have pointed out, any suggestion in the Resolution that the Indian
Medical Service should be abolished. We are not blind to the fact that in this
ocountry we have not got those medical institutions as you have in England. But
J ask you to consider whether tho non-existence of these institutions is not the
result of the present system of recruiting the Indian Medioal Service ? 8o long as
you will not logk for the recruitment of this Bervice in India, you will not
et institutions where the highest education can be imparted. I consider
it a matter of regret and of reproach to India that, while it has had
such a Jarge number of medical experts aud distinguished medical
men in its service there should not be one first-class institution where
the higher training could be imparfed, and that it should be possible
to urge that the ahsence of these institutions coustitutes a difficulty
in tho way of employing Indians in the higher ranks of the Service.
You Lave had this Service for a long time. By all means continue to have
it. The British soldier is going to remain in Indin and the needs of the
British soldier have to be met But the Indian Army oonsists of both
Britishers and Indians. You bave hitherto had a preponderating proportion
of British officers in the Indian Medical Bervice, and & small proportion of
Indians, I ask you now to consider whether it would not be possible whether
it would not be fair and reasonable to largely alter the proportion? Hitherto
iyou have had a War Reserve of the Indian Medical Service men. But you have
found in this war that tle Indian Assistant Civil SBurgecns, as the Hon'ble the
Home Member acknowledged in his speech, have rendered great and merit-
orious services to the Government. You have appreciated their work. Then
why not now adopt a system by which the ordinary needs of the army will be _
. met by a smaller number of men of the Indian Medical Bervice, and
v the extraordinary needs in times of war, for which a War Reserve is
maintained, by a larger number -of men from the Givil Medical Bervice
such as is proposed by Mr. Bastri to be recruited ? Hitherto you have
had in the Indian Medical Bervioe 8 War Reserve, larger than the body in active
service. Is it not time that you should largely reduce this War Reserve, and
should look in a larger measure than herstofore to the Civil Medical Bervice,
8s it is proposed to be constituted, to supply the need of the War Reserve in
the future 7 You have now tfested Indian Assistant Civil Surgeons; you
have found them efficient. I heard with great satisfaction the appreciative
remarks made about our medical students and our medical ocolleges: The
Hon'ble the Surgeon-General told us that such a high authority as Bir George
Makins was amazed at the perfection of our oolleges and the completeness
of their equipment. Our students had thus the advantage of receiving a high
degree of education. You bave found in practice that they stand every
possible test. 'Why not then cut down the number of Indian Medical Service
men and restriot them to servicein the mili line alone, and look for the War
Reserve more largely to the Civil Medical Service, which has been proposed ? One
advantage of it will be this: One of the complaints of us Indians is that under
the present system India loses the benefit of the experience of the distinguished -
medical men of ‘the *Indian Modical Service as soon as they retire from service
or return to England. Let us look at it in & serious way. 'We honour the
members of the medical service of whose good work the Hon'ble the Burgeon-
General reminded us, but how many of them would stay in India after
retirement 7 Would not India be a great gainer if many of the members of
that Servioe settled down in this country ? How is that possible ? If you will
not give the hiihest instruction to Indians in mediocal science, and if you
will not give them all . the stimalus that is needed to enable them to work
for the best results which ‘can only be achieved by throwing open to them
the highest appointments in the Civil Medical Bervice, how can you expect
Indians to show .the same results ? I take it that our friends of the Indian
Medical Bervice who come in touch sufficiently with Indians are convinoed
that - there ,is nothing in the Indian brain which makes it unfit to absorb and
profit .by the highest medical knowledge and experience.
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. “Itakeit, Bir, that the Civil Burgeons and Assislant Surgeons and
Private medical practitioners, to whom my friend Dr. Sapru referred,
and who are flourishing in numbers in Bombay, Caloutta and other
contres have proved beyond doubt that the Indian doctor is capable of
doing as high and as good work as any of his fellowmen can do in this
department. _If that is 8o, all that is meeded is to give greater opportun-
ities to Indians. In the existing state of things the highest servioes
have been reserved to the members of the Indian Mg:dicul Servioe, and this
takes away a great deal of stimulus from Indians to work in medical science.
And T submit, Bir, that after a century and-a-half of English administration in
this country, when India has had up to date provision made in every depart-
ment of administration, it ishigh time that the Government of India endoavoured
steadily to train Indians to the highest pitoh of effioiency as medical men and
employed them in the highest offices,

“ There is not the least raco feeling in our minds regarding the employ-
ment of Britishers in the Indian Medical Service. The reul feeling is that med! -
cal science should become more nationalised, that the results of medical
researches and the advantages acoruing from a knowledge of medical science
should be retained in India; they should be scattered more broadcast in the
country, that they should go down among the peoplo in a larger degree than is
possible under present/conditions. It is towards that end thatit is suggested that
a separate Oivil Medical Bervice should be constituted. It is in the interests of
humanity that it should be so constituted. Where our existing institutions are
deficient, let provision be made for improving them up tothe highest standard.
Let it be open to Indians as much in practice as it is in theory to obtain a fair
share of appointments in the Indian Medical Service if they prove their merit
and worth. At the same time, so far as the Indian Mecical Serviceis concerned,
its wants are multifarious, and the Hon'ble the Surgeon-General referred to the
necessity of a much larger number of medical men being retiuired for serving
the people. I can assure Lim that, that need presses very heavily upon the minds
of many of us who look into these questions. Wedo want more medical men,
Very well, how will you give us more men? Weshow you the way. If you think
that you will not be able to get as good experts as wo do, we are quite willing
that higher emoluments should. be given to distinguished medical men whom it
may be necessary toimport for the service of the Army. We are willing that
the most distinguished medical men should be invited to help us wherever
it may be necessary and to train our young men for future work. Nobody
desires that the wants of the Army should not be fully, fairly, and reasonably
met. But what is urged is'that the wants of the Army should not dominate
the question of the existence of a Civil Medical Bervice which has to meet the
wants of many millions of ;people, whereas the Indian Mediocal Bervice is only
wanted'to meet the requifements of a comparatively small number of men,
We submit that the wants’ of the civil population should be better provided
for by the constitution of a seﬁarate Civil Medioal Service. That.lsthe obleot‘
of the Resolution. If, as it has been olearly stated here, a Civil Medical
Service is to be constituted, it should be wholly an Indian Medical Organization
to meet the wants of the Indian Army, I think, Bir, that in respeot 9f health
and disease no population can be said to be immune from it at any period. No
one can say that at any time when the wants of the Army will be the great-
est, the wauts of the civil population will not be equally great, and if you
have simultaneously the needs of the Army and the needs of the civil popula-
tion pressed upon you, either the one or the other must suffer in the existing
condition of things, when a large number of capable trained officers must be
diverted from one to the;other. . It was said that the taking away of 288
officers of the Indian Medical Service from oivil to military duty did not
seriously dislooate work. The Commission has not accepted that. The Hon'ble
Sir Mahadeo Chaubal pointed out that if you take away such a large number
of trained medical men from civil employment the work must be seriously
dislocated and the civilian population must suffer. It is, therefore, urged to
_provide for the needs of the Army to the extent that is reasonable, and make the
Civil Medical Service independent of the medical organisation for the Army,
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. Then, Bir, a strong feeling exists against the appointments to profes-
sorial chairs being given to members of the Indian Medical Bervice. This
has distinotly prevented the growth of a large number of medical practitioners
in this country. It is desirable that you should give all the encouragement
that is possible to be given by the Govornment in order that such a service
should grow. At present it is.a matier of complaint that all tte higher

rofessorial “chairs are filled up by members of the Indian Medical Bervice.
})n the appendix to the Report of the Public Services Commission, it has been
pointed out that out of & total of 87 professorships 33 were held by officers of
the Indian Medical Service, and only 4by Civil Medical officers. I put it
to my frionds of the Medical Service whether it is a satisfactory state of things
that after half-a-century of medioal education in this country, after Indians
have gone out to other countries to qualify themselves in medical colleges and
have distinguished themselves in the profession, there should be only 4 Civil
Medioal officers holding professorships in a total of 87 professorships? 8o
also is it with regard to Cbemical Examinerships. 8ix members of the Indian
Medioal Bervice are holding these, while onlg one Civil Medioal officer is holding
an examinership. I respectfully submit, Sir, that the present system works
seriously against the nationalization of medical soience in India. The Govern-
ment ought to consider the problem from that point of view ard ought to do
what is right and proper to be done.

“T will not say &ything about the proposal of the Commission to increase
the salaries of the n’di&n‘, Medical Service officers, as the remarks of the Hon’ble
the Home Member show that the Government of India are going to consider
the proposal, and that no deoision has been arrived at on that question. With
regard to the third partion of the Resolution about Military Assistant Surgeons
that ought to follow as a corollary from the first one that Military Assistant
Surgeons should not be pmployed as Civil Assistant Surgeons. The Hon'ble
the Home Member referred to the question of the prejudice that exists among
Buropeans and é,nglo-lndians in the Army about employing non-Europeans

~ The Hon'ble Sir William Vincent:—*“I beg the Hon'ble
Member's pardon. I did not suggest that. I only said that the question
whether Indians would be suitable for attending British troops was one for the
military authorities. That is all that I suggested.” .

"~ The Hon'ble Pandit M. M. Malaviya :—“My friend has
referred fo this and he says it was for the militaty authorities to say whether

Indians would suit the men in the Army. I submit, Bir, that raises a very

important question. We find ...."

The Hon'ble the Vice-President :—* I must remind the Hon'ble
Pandit that he has already exceeded his time, and that it is late.” ’

The Hon'ble P;.x;dit M M Hala;viya :—“I thank you, Bir,

I'mllstop here.” . .o .
| '.i‘:)‘;“!‘-l.

The Hon'ble Mr. S, N. Bannerjea :—* Bir, I desire to associate
myself with the expressions of sorrow which ‘have found utterance in this
Council Chamber regarding the death of Bir Pardey Lukis. He was for a
number of years Principal of the Caloutta Medical College. We honoured and
respected him and we are grateful to his memory. For to his unselfish efforts
aided by those of the Hon'ble Burgeoun-General Edwards we owe the onl

independent Medical School that we have in Bengal, the Belgatchis- Bohoofv,

plaoed ona sound an_d;isg'tisfactory footing.

“gir, T join' with* my" Hon'ble friend Pandit Malaviys in paying my
Jm'ir’ation to_the splendid services which the Indian

b A

P

~ “Medical Bervice has rendersd, not only to this country, but to the cause of

science and humanity at large.  'We are grateful for those services, but that is,
no reason why we should not approach this object of our adoration. and try to



_ RESOLUTION RE THE CIVIL MEDICAL SERVIOE. (it}
[6ra Maron, 1918.] [ Mr. Surendra Nath Bannerjea. |

find out whether the time has not come for making a change in its constitution.
Bir, the Oivil 8ervice has done splendid service in the past, but is the Civil
Bervice of India to remain the same s it is to-day ? I hope not, I trust not,
even for the sake of the Civil Service. Times are changing., India to-day is
not what it was when the Indian Medical Service was oreated, and the war has
thrown a flood of new light upon the situation. 8ir, we find in Calcutta a medical
profession strong in its capacity, strong in its qualifications, rising to eminence
and distinction, and yet not a single member of that profession oooupies a pro-
fessorial ohair in the Caloutta Medical College, yes one—1I see my friend the
Hon'ble the Home Member is looking keenly at his notes—one: and only one,
but even he does not belong to the front rank of his profession. And this one
would not have been there, but for my friend over there, the Hon’ble Burgeon-
General Edwards. There was a great deal of opposition and prejudice against
Lbat appointment and it was overcome by the present Director-General of the
Medioal Bervice. Well, we have Dr. Nil Ratan Sircar, Dr.Suresh Prasad
Sarbadhikari, Dr. Buresh Chunder Bhattacharjee and other men of the highest
distinotion, and yet they do not fill any dhairs in the Medical College. In
1848 (a year in which most of us here were not born I expect, not many of us
except my friead over there, Bir Dinshaw Wacha) in 1848 we had Dr. Goodeve
Ohakravarti, who was succeeded by Dr. BRajender Chunder Chunder,

“Then came a period of reaction, not a single Indiun was appointed. Dr.
Rasalal Dutt was appointed to officiate for a short time and now, owing to the
efforts of Surgeon-General Edwards, an Indian has at last been appointed a
Professor, Now, is this fair to the independent medical profession of an
country and of a place like Oalcutta? Four Chairs held in the Medical Col-
lege in Bombay by members of the independent profession will not satisfy the
aspirations which have been created by the growing medical knowledge of our
people all over the country,

“Then, 8ir, look at the matter from another point of view. Many of the
Buropean Qivil Burgeons have gone on military duty and you have fllled their
laces with Indian medical men, Have they been found wanting? I do not
now of a single case of failure. They have done their duties admirably.
What does that show ? It shows that here was material in the country,
indigenous material, available for the purposes of the country, capable of
performing these high duties, and yet t a{ were not employed and were only
employed owing to the acoident of war. I think thisis not creditable to the
Government. The Government is not moving with the spirit of the times.
I am making a strong remark, 8ir, but I am bound to make it, the Government
is not moving with the times I repeat, because if they had, they would have
availed themselves long before this war of the medical services, of the medical
talent in the country. Therefore, I say the time has come when the Govern-
ment must face this question broadly and squarely in the face, take into
copsideration the changed circumstances, the growing aspirations, the growing
knowledge of the people, and modify its policy in regard to the medical adminis-
tration of the country upon those lines. It has to be borne in mind that " Lord
Morley suggested the separation of the two Bervices. I do not know wlg it
has not been carried out. Possibly there were difficulties raised here. That
was several years ago and it has not been given effoot to.

“ Then, Bir, reference_ has been made to the subordinate medical men—the
nilitary medical men. In Bengal, they have & training of four years. The gra-
duates of the Caloutta Medical College go through a course of six years and are
in point of medical qualifications infinitely their superiors, but they have got 47
appointments out of 88, and our Indian medical graduates have got 48 appoint-
ments out of several hundreds. Is that fair? I think not. I think the whole
mstter has to be looked into carefully in the light of these facts and in the

ight of the changed environments, and I do hope and trust thatif the Hon'ble
ﬁme Member is not able to accept’ the Hon'ble Mr. Sastri's Resolution, at
any rate he will accord to that Resolution his sympathetio consideration, take
into consideration the views which he has put forward and which represent
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the opinion of the country. The Mesopotamia Commission itself has recom-
mended a change, a change is inevitable, and if the change is to be made, let
the views put forward in the Resolution of my Hon'ble friend be taken into
serious consideration.”

The Hon'ble Mr. Sastri:—Sir, amongst the points that have
emerged in reply to this Resolution I will take seven and dispose of them as
briefly as I can, It was said that Indians wero freely admitted into this
service. The free admission of Indians into the service means glacing them
under the necessity of going to England for vompetition to enter this examina-
tion. If that is free admission, we bave it. This free admission has hitherto
brought in 54 men in & force of 772, or 7 per cent.......”

The Hon'ble Sir William Vincent :—* May I interrupt ? The
figures I have are 77. Not, however, a sufficiently large difference to make
much alteration in the force of the argument.”

The Hon'ble Mr. Sastri:— “77 would improve the figure by
Qne." .

The Hon'ble S8ir William Vinocent :—* It makes it 10 per
cent. a small percentage I admit.” ,

The Hon'ble Mr. Sastri:—* This number is due to the increased
number of Indians admitted in the last two or thres years, and this, Sir, has
ocreated a feeling of alarm throughout the Bervice,” which says there is free
admission to the Indians. I think it has actually been proposed now—it came -
out abundantly in the evidence—that an Indian, before being admitted to this
examination, should be compelled to uudergo a hospital course in England.
Bome fix it at one year, some fix it at a year and a balf and some fix it at
two years. That, it seems to me, is not according us free admission, nor
contemplating with equanimity the results of this free admission. Let it
be remembered, too, that it is becoming increasingly diffioult for us to gain
admission into any place of technival {raining in {?mgland. The Becretary
of State finds it very hard indeed to get Indians admission even into the
Arts Oolleges, and if it were made a condition of admission to the examination
that our men should have undergone a two years' huspital course in one of
the great hospitals of London or Edinburgh, then you may as well say
that it is anything but free admission. Now we were told, Syir, that great
experts have been produced by the Indian Medical Bervice. Far be
it from me to deny that fact or to wunderrate in any degree the
great services which the Hon'ble Surgeon-General Edwards was enu-
merating and which I am Earfectly free to admit-is not evén an
exhaustive enumeration. But the great price that we pay for these men is
not sufficiently appreciated. When we say for example that, when we want
a great expert, we might bring him out from Engﬁnd or from any other
country, it is said against us frequently ‘ you will have to pa}' him three or
four times the salary that you pay now to an officer of the Indian Medical
Bervice! That is perfectly true so far as it goes, but I think all the sides of
the eqaation are not taken into consideration. When we paz for an organised
iron-bound service, every member amongst them a very high salary and give
him extraordinary inducements one way or another, we are paying the salaries
of this lot in order to produce the ome great expert or the one great
gon.im. I submit, Bir, that if we got out four experts and paid them four
imes the salaries paid to officers of the Indian Medical Service, they would
still be cheap when compared with the salaries that we p:f' to that servios, in
which certainly there is an expert now and then. Wh{ talk of the abolition of
this Bervice P 'We never advoosted its abolition. All that we said was that it
should not be allowed to enoroach on the civil medical service. Now . thegt
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argument at once is that we want a certain number of men for the Army, and,
if 300 men are required for the Army, there must be 700 men altogether, and
400 of l:hese.should e shoved into the civil medical service, and hen they are
shoved into it they must be placed in all the positions of power, in all the
positions of trust, in all the positions of responsibility with material opportun.
1tics of distinction and of research work, in all the positions that carry oppor-
tunities of obtaining renown. Now is that fair to us? That this Service has
done good work is not denied. At the same time admit that another Servioe,
if given equal opportunities, might also do good work. Give our men an
equality of opportunity and see whether they will not prove a credit both $o
the country and to the Service,

““Then, 8ir, the Hon'ble 8ir William Vincent said that the Government
of India have shown great alacrity in Indianising the medical service ; that
whenever there was oocasion they were very glad indeed, outside the War
Regerve, to admit Indisns. Now I have to present the Hon'ble Sir William
Vincent with a faot whioh perhaps he forgot. I will quote without any
comment what the Government of [I)sndia themselves 8aid...........eeeererrnnss”

The Hon'ble Sir William Vincent:—“I think the Hon'ble
Member has misquoted me. Wil he repeat exactly what he has stated P

The Hon'ble the Vice-President :—" I am afraid I did not cateh
what the Hon’ble the Home Member said, and I do not think that the
Hon'ble Mr. Bastri osught it either.” -

The Hon'ble Sir William Vinoent:— I should like to know
what I am alleged to have said, Sir. *

The Hon'ble Mr, Sastri :—I think I heard the Hon’ble Member
say that the Government of India had hitherto shown a readiness and a
willingness to admit Indians to, or to throw open to the profession, snch posts
as aro not absolutely required for the War Reserve,"

The Hon'ble Sir William Vincent :—“Far ofherwise, What:
I did say—and I have it here—was that ‘Apart from the requirements of the War
Reserve the Government are in no way bound to any polioy of reserving posts
for the Indian Medical Bervice, and I am sure they ave prepared sympatheti-
cally: to consider any system by which medical officers of the necessary
qualifications can be admitted to such posts.’”

The Hon'ble Mr. Sastri:—“The Hon'ble Member has said nearly
what I said. However, my answer is still an answer. The Government of
India reported in 1908 that a good third of the so-called War Reserve was not
really a War Reserve and was not required for the purposes of the War Reserve,
and they promised in one of their earlier Despatches that this onesthird
might be thrown open to the independent medical practitioner. But they
soon pulled themselves up; that was too much., The Indian Medical Service
was up in arms and the Government had to go back on their word. And here
is what they wrote :— . )

¢ In 1808, we pointed out that abont one-third of the civil appointments now held by the
Indisn Medical Service do not form any part of the War Reserve, and that consequently there
would be no objection, from & military point of view, to their transfer to medical men not

]
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belonging to that Service. But we fecl bound to recede from the position which we previously
took up, becanse on further consideration of the question we are convinced that tho mere
transfer of a cerfain number of Government appointments from the Indian Medical Bervice
to private practitioners would ~do practically nothing to encourage the growth of an
independent profession; that most of the civil appointments now held by the Indian
Medical Service could not suitably be given to men mot in regular Government service with
whom their private practice would be the fret consideration ; and that the retention of a
considerable number of superior medical appointinents for the Indian Medical Service is
essential, not only in the interests of administrative efficiency, but alio for the purpose of
making the service attractive to able medical men.’ '

That does not show, Bir, that the War Reserve seems to be the limit of the
appointments that have been declared open.

“ Now the Government of India have further enumerated the various steps
that they were willing to take lo encourage the independent medical practi-
tioner in this country. Almost all of them are attempts or measures or
attempted measures which we cannot view with the slightest satisfaction. One
of them is the amazing fact that they have given India a Medical Registration
Act in the various Provinoes, and that is a great means of strengthening the
position of the independent medical practitioner. ‘Lhe Medical Registration
Acts, which were opposed tooth and nailin all parts of the country, are put
forward by' the Government of India as measures for the encouragement of
the independent medical practitioner.

“ Now, with regard to the position assumed by the Commission, It is per-
feotly true, Bir, that we have travelled beyond the limits of the stage reached
not only by the Commission, but by the dissentient members of that Commission.
Here is what the Commission says, & position which ocontradiots itself. Evid-
ently the Commission were in more than one mind about the matter and did
not know what to ssy. They have said ¢ Calculations should also be made
and reviewed from time to fime of the oivil needs of the country, and a purely
civil machinery should be created to meet all civil requirements.’ This is what
they say ‘A purely civil machinery should be created’ Lest, however,
Hon'’ble Members on this side shoulzly be carried away with too much joy,
please listen to what follows. *The officers forming the medical reserve of
the Army shounld be admitted to the civil cadre so formed.’

% 8o a purely Oivil Medioal Bervice means that !

* But if, after an estimate has boen made of the military requirements in time of war, it
js found thatthe number of Indian Medical Service oficers available for civil employment, as
determined solely by military requirements, is insufficient for the needs of the eivifn ministra-
tion, then every civil medical post for which no War Reserve officer is available should be filled
by oivil recroitment, the method of which we shall proceed to indicate in the chapter of this
annexure which deals with reornitment, We recommend further that, if the experience of
the presant war leads to such an inorease in the military resarve as would serionsly endanger
4he maintenanoce of a civil element in the civil medical administration, it should be considered
-whether & minimum number of civil officers in civil medical service should not be fixed. We
alio think it important that military officers who are admitted to the civil cadres shoald take
their places with the civilisn officers in the department in the same way that officers of
the Army bold Indisn Civil Service posts in the non-regulation piovinoes, or are employed in
the public works or_ railway depariments. It should no longer be the casethat the civil
departments should be the adjuncts of the military services.’

These are pious opinions, platonic homage rendered to the theory of a separate
Civil Medl%:l Sereice. Tlll’e actaality, however, is different.

“ Now, 8ir, the whole thingseems to me to be a proof of the way in
which what one may call service-patriolism asserts itself throughout the
Services. It is wrong to be eelfish, but a man belonging to a Bervice is
not guilty of selfishness—in fact, considers himself entitled to consideration
if he advocates the merits and olaims of that Bervice even although
they may exceed the bounds of justice. Now I am not one of those who
think it is wrong on the part of a Bervice to be proud of itself. No man worth
his salt can think differently. But those who stand outside the particular
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Service—the Government of India, who ought not to be wedded to any particular
interest, who are interested in the calling out of all available Indian talent,
and who are the trustees for the future of India—they ought to take an entirel
detaclied, independent and impartial view of the matter. Are they satisfied
that the continuance of the Indian Medical Bervice in the enjoyment of all its
rivileges and its practically exclusive monopoly of all important appointments
n the Civil Medical Service—are they satisfied that this is in accordance with the
fitness of things ? Is this going to be the eternal law of nature ? Shall it never be
time for somebody to rise up and say ¢ Let us make some radical alterations ?°’
I confess, Bir, it strikes me as most extraordinary that even the third part of
my Resolution should be resisted by the representatives of Government. I
thought that I had only toread the sentence in the Public Services Commis-
sions’ report, namely, that people with non-registrable qualifications should be
held to be superior to, or quite the equals of, the Indian Medioal Service, I
thought T had only to read that to evoke the indignation of just-minded
people. But here I have to listen to statements both from the Director-
General of the Indian Medical Service and the Hon'ble the Home Member to
the effect that that is only right and proper, that it shall be continued until
the right time comes when perhaps a few changes may be made. Now that,
8ir, is not the attitude that I expect from the Government. Efficiency is
not going to be affected by this Eroposal. ‘We cannot in this country, we will
not, Bir, listen to an argument which is based on the theory that the Indian-
ization of any Bervice means its continual ineficiency. 'We are emphatically of
opinion, and we dare assert it as ofien as it may be necessary, that in our
opinion the Indianization of the Bervice will conduce to greater efficiency.
It will, at all events, place within the reach of those who want the
advancement of this country the services of a body of people who will be
patriotio, who after their pensions will remain in India and give the benefit of
their matured wisdom to the service of this land. The Military officer comes
within two or three years of his coming to India to the Civil Medical Service and,
towards the end of his Bervice, or perhaps earlier still he leaves the Civil

Bervice and is obliged to serve in the Military department for 8 short time to -

qualify for his pension, Now his services are lost all too soon. A man is
trained for several years in the Oivil Medioal Bervice, but he does not
remain there to give the full benefit of his ripe experience to that depart-
- ment ; and, when he has done everything, too early in life he gets his pen-
sion and he goes Home, Does it mean that the maintenance of such a
Bervice in the eujoyment of all the privileges which the Indian Medical
Servine enjoys is a necessity enforced upon the Indian Administration ? I
venture to think, Bir, that another view 18 possible, and I wopld ea.rqegtly
beg the Government of India to shake off all the inconvenient traditions
that have gathered round themselves, to look at the matter not alvg'ays from
the convenient service point of view, but also, even if it be inconvenient, from
the necessary, the just and the supreme point of view of the necessities of
the people,-and the interests of the future, of this country.

The Hon'ble Sir William Vincent :—*Bir, I should like to make
one or two points olear which have not in my opinion qlmte unintentionally, Iam
sure, been placed very accurately before the Qouncil. It has been suggested by
the Hon’ble Mover that the intention of the Government is that Indians should
not be employed freely in this Bervice and that Assistant Surgeons should be
excluded from the appointments which are now filled by members of the Indian
Medical Service. Nlc)nther of theso propositions has any foundation. I have
stated that Indians are getting into the Indian Medioal Bervice in larger
numbers, and I have also suggested that it may be possible to open an in-
oreased number of appointments of Civil Surgeon or other appointments now
ordinarily held by the Indian Medical Bervice to Civil Assistant Burgeons.
But what I do say is this, that the Council should consider whether it is advis-
able by a sudden change in the system of Indian Medical administration in this
country during the war to make changes which will involve the civil populat_xor;
being entirely dependent for medical treatment and for the teaching of medica

583 put,



712 RESOLUTION RE THE CIVIL MEDIOCAL SERVIOE.

[ Sir William Vincent; Mr. Srinivass Sastri; [ 5t Maror, 1918, ]
The Vice-President. ] :

work upon men trained in this country. That, I believe, would be the effect
of the institution of any such scrvice asthat which the Hon'ble Member con-
templates. Similarly, it has been suggested that the Government insist that pro-
fessorial and other speoial posts should always be reserved for members of the
Indian Medical Bervice. That is far from the attitude which the Government
dces take up. As the Hon'ble Member says ¢ you seek to exclude Indians
from those posts.’ I might retort by saying to him, that he seeks to exclude
Indian Medical officers from - posts for whioh they are peculiarly adapted.
Otherwise, it is difficult to see why he should make a special point of exclud-
ing Indian Medical Service officers from high administrative posts. If it is
unfair to exclude Indians educated in this country from such appointments,
surely it is equally unfair to exclude men of equal or higher attainments
who are members of the Indian Medical Bervice.

“The Hon’ble Member then continued by referring to the Medical Regis-
tration Act. I understood him to say that the Government of India had
alleged that thereby they had oconferred a great boon on the independent
‘medica] profession in this country. It may have been said on some
previous ocoasion ; but I submit that it was unnecessary at any rate to use
that argument on this occasion—an argument which asfar as I am aware nei-
ther the Director-General of the Indian Mediocal Bervice nor I nor anyone else
has used to-day........."

The Hon'ble Mr. Sastri :—* Am I precluded from using an ar-
gument advanoed in Government blue-books simply because neither officer
has used it to-day? ”

The Hon'ble 8ir William Vinoent :—* I submit that in reply-
ing to arguments on the other side, it is usual to confine one’s remarks to
points thal have been raised during the debate.”

Cha'The Hon'’ble Mr. Sastri :—" I submit it as a point of order to the
ir.”

The Hon’ble the Vice-President :—*I think the Hon'ble
Mr. Bastri is in order, The .argument may not have been a great one, but it
was one in order.”

The Hon'ble Sir William Vincent :—* There is only one other
int. I understood the Hon'ble Member to suggest that the Government of
ndia had turned a deaf ear to all his representations in regard to Military
Assistant Burgeons, and that the Government attitude was that they would
not alter the present conditions in any circumstances. Bir, I submit that
this is an unfair presentment of what I said. I admitted the great foroe
of the Hon’ble Member’s arguments. What I did say was this, that during the
continuance of this war it was impossible for us to make the change and that
there were various considerations which would have to be examined, but I feank-
ly admitted—at lesst I attempted to do so—the force of the Hon’ble Member's
arguments, and I do submit to this Council that it is not reasonable in those
ciroumstances to eay that the Home Member turned a dvaf ear or refused to
pay any attention to what was ssid. Kar otherwise. The position that I
should like to take up is that which was put to me by the Hon'ble Mr. Surendra
Nath Bannerjea and say that the discussion in this Council has served a useful
purpose, that thearguments which have been used and the points that have been
made will receive careful consideration at the hands of Government, but for
the reasons I put before the Council, it would be premature and indeed most
unwise to attempt any change in the medical organisation of this Bervice dur-
ing the continuance of the present war, the more so beoause s0 muoch will depend
on change in the military organisation that can only be effeoted after the con-
clusion of pesce.”
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The motion was put and the Council divided as follows :-~

dyes—15. Noes—35.
The Hon’ble Mr. 8. N, Bannerjea, “The Hon’ble Sir William Meyer,
» Dr.T. B. Sapry, " 8ir Claude Hill,
" Pandit _Mudan Mohan » Bir C. S8ankuran Nair,
Malaviys, " 8ir George Lowndes,
" Mr, V. 8. Srinivasa Sastri, R Sir George Barnes
w . Mr R Ayyangar, ” Sir William Vincent,
» Mr. B. N, Sarma ” Sir Robert Gillan,
" Mir  Asad AL, Kban 8ir Joln Campbell
Babiadur, " . '
. e . ” Sir John Wood,
” Bir Dinshaw Wacha, .
] " Sir James DuBoulay,
» Mr. M. A, Jinpah,
. . » Mr. A. H. Ley,
” Nawab Ali Chandhri, Khan Mr. H. 8h
Bahadur, " ar. o SAArp,
) Raja of Kaniks, » Bir Edwnxdﬁlulagm,
" M, Masharal Hague, w  MrR.A M,
. Raja 8ir Rampal Bingh, " M r H.F Howud,.
i Mr. G. 8. Khaparde, ” Msj.-Genl. A.FH. Bingley,
C ReiB.D. Bhukul Bahadur, »  MrG.BHE,
w 7 ‘Mr ¥, C. Rose,

" Bir Hamilton Grant,
” Mr. C. H. Kesteven,
» Surg.-Genl. W. R. Edwards.

" "Mr. A. P. Muddiman,
” Colonel A. J. Caroans,
” Mr. W. M. Hailsy,

" 8ir Robert Clegg,

» Mr. M. N. Hogg,

» Mr. F. J, Monahan,
Mr.E. H. C. Walsh,
‘Mz, C. A, Kincsid,
8ir J. 8. Donald,
Mr. P. J. Fagan,

8ir James Walker,
Mr. A, W, Botham.
Lt.-Col. 8. L. Aplin, .
Mauag Bah Too,

i »

The Resolution was therefore negatived. ' .

The Counoil then adjourned to 11'0’elock on Friday, tho 8th instant.
A. P. MUDDIMAN,

Seoretary to the Government of India,
Legisiative Depariment.

DrLBI: .
The 13th March 1918.
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APPENDIX A,

. [Referred to in answer to Question No. 8.]
Siatement showsng the wwmber of Hindus, Muhammadans and other Indians nppointed

Province.
Madras
Bengal
Bibar and Orissa .
Total

Hindus, Nuhlunmudnm. Other Indians. Torax,
b 1
] 2 ¢
o 1 1
3 1 2 6
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